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HOUSE OF THE PEOPLE
Thursday, 6th November, 1952,

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Minmvum RATES oF WAGES

*60. Sardar Hukam Singh: (a) Will
the Minister of Labour be pleased to
state whether any dead line had been
given by Government for fixing mini-
mum rates of wages for employment of
labour in industry?

(b) If so, what was that date?

The Minister of Labour (Shri V. V.
Girl): (a) and (b). Itis presumed that
the hon. member is referring to the
Minimum Wages Act, 1948. Under
that Act, the Appmprute Govern-
m:nts ;vere rmuigedm;o gxalmmum
rates of wages ustri oy=
ments specified in Part I of th:ngha-
dule appended to the enactment be-
fore the 31st March, 1952.

Sardar Hukam Singh: What was the
;irqte’ﬂxed for the agricultural indus-
ies?

8Shri V. V. Girl: It is the same.

Sardar Hukam Singh: Have the in-
dustries adopted what was required of
them, the minimum wages and the
overtime wages?

Shri V. Giri: Some States have
implemented the Act and some have
not. Therefore, it is now proposed to
extend the time-limit and also wvali-
date the actions taken after that date.

Sardar Hukam Singh: Has any ac-
tion been taken against any industry
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which has violated the provisions of
the Act?

Shri V. V. Girk It is for the Bta"
Governments to do so.

to implement the Act all over India?

Shri V. V. Giri: Of course, that is the
intention.

Shri B. 8. Marthy: May I know, Sir,
what steps are m]tahentoleethlt
the States that have not so far Imﬂv-
mented this provision are brought into
line with others?

Shri V. V. Giri: It js the duty of
mine as well as of this House and the
Members to persuade those govern-
ments to implement it, and it is be-
ing done.

Shrimati Renu Chakravartty: What
are the States which have implemented
this decision?

Shri V. V. Giri: Most of them have
done so but I have not got the informa-
tion at present to give a detailed ans-
wer.

Shri Nanadas:

May I know to what
percentage of industrial the

labour

« minimum rates of wages have been fix-

ed, and i.mplemmtod md to wli:t %
centage the implementation

pending? What are the reasons for
the inordinate delay.

Mr. Speaker: Percentage of what
does he want? '

Shri Nanadas: Percentage of indus-
trial labour.

Mr. Speaker: The question is not
clear to me at least.

Shri Nanadas: To what per cent of
industrial labour the nnmmum rates
of wi have been fixed and imple-

men

Mr. Speaker: Does the hon. Minister
follow what he says?
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Shri V. V. Girl: I am not able to
follow. The question is not clear.

Mr. Speaker: What is the guestion?

Bhri Punnoose: What percentage of
labour has got the benefit of the mini-
mum wages?

Shri V. V. Giri: The industries have
been mentioned in Part I of the Sche-
dule attached to the enactment. If
the hon. Member refers to that sche-
dule he will know to what industries
this Minimum Wages Act applies.

Mr. Speaker: The question ' is vague.
To my mind the point is what is the
percentage” of péople who have got the
benefit as compared to the totality of,
the labour employed in the State.

Shri V. V. Girk To those workers
working in the particular industries re-
ferred to in Part I to all of them the
benefits accrue.

Shri A. C. Guba: May I know how
many States have so far implemented
f.hgo pr;wisiom as regards Agricultural
abour’

Shri V. V. Giri: Some of the States
have implemented in part with regard
‘to agricultura) labour and we are per-
suading them to implement every-
where.

Shri H. N. Shastri: Are the Govern-
ment aware that in certain States the
Minimum Wages Act has been imple-
mented to the detriment of labour with
the result that even the existing wages
have been drastically curtafled?

Shri V. V. Giri: The Government is
gowng into that matter.

Shri Venkataraman: May I ask, Sir,
whether there is any proposal before
the Government to extend the time
for implementing the minimum wages
regarding agricultural labour?

‘INTERNATIONAL GRASS LanD CONGRESS
*6l, Sardar Hukam Singh: Will the
and Agriculture be

(a) whether India was represented
at the Sixth International Grass Land
Congress held in Pennsylvania during
August, 1952; and

(b) whether any decisions taken
‘here were of special interest to India?
The Minister of Agriculture (Dr. P.
B. Deshmukh): (a) Yes.

(b) Yes.

Sardar Hukam Singh:

presentative bring any seeds
U.S.A. for experiment here?

Did our re-
from
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Dr. P, 8, Deshmukh: I do not think
s0. At least I do not know. He was
not sent for bringing any seeds any
way.

Sardar Hukam Singh: In the Press
interview that he gave an indication
that he was taking those seeds to
India. I want to know whether he
did bring thase seeds and whether any
explriment has been made so far in
growing those seeds?

s_l)t. P. 8. Deshmukh: I do not know
r.

Sardar Hukam Bingh: Did he make
any report to Government and has
that been examined?

Dr. P. 8. Deshmukh: The report has
not yet come to my hands,

Shri Ramachandra Beddi: With refer-
ence to Part I what are the decisions
that have been taken in that Congress?

Dr. P. 8. Deshmukh: No decisions as
such were tuken. The Conference of
Scientists working in different regions
of the world gave very useful and valu-
able information on the methods of re-
search carried on in other countries.
The specific subjects were as follows:

Managements of pastures by seed=
ing; application of fertilisers widely
practised in the US.A.; mechanisation
in the farm, and fourthly the develop-
ment of seeds mixture for fodder grass
and manure for pastures.

These were the various subjects that
were discussed and very valuable in-
formation was given. It was also sug-
gested that each country should have
a8 national policy of grasslands which
will include research, s exten-
sion and management of grasslands.

Sardar Hukam Singh: Have our
Planning Commission recommended
any policy for national grasslands for
our country?

Dr. P. 8. Deshmokh: Not to my
knowledge.

MessRrs. SCHLIEREN OF SWITZERLAND

*g2, 8hri 8. N. Das: Will the Minis-
ter of Railways be pleased to state:

(a)} what are the different forms of
technical aild received so far by the
Government of India from Messrs.
Schlieren of Switzerland wunder the
technical aid Agreement entered into
with the firm;

(b) what is the total expenditure in-
curred on this account giving separate
figures on each head;

{c) the number of all-metal light
;u:;‘lght coaching stock received so far;
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(d) at what stage the scheme of
setting up of a factory in India for the
manufacture of all-metal light weight
coaches stands?

'I'he Deputy lﬂ:hiu of lnl]wau
Transport (Shri Alagesan):
(i) Assistance ¢wen by Messrs, Schllle-
msde ig) tma]j tal ‘ft:lhtweuhz
sign o -me
coaching stock;
(ii) Advice on the design of a fac-
tory suitable for construction of light-
weight coaching stock; .
(iu)hgetails at&d s:»ec!i fication of plant,
machinery an uipment necessary
for the factory. SE "
(iv) Training of Indian designers and
draughtsmen in the Schlieren factory
in Switzerland.
(b) The total expenditure incurred
s?d l;r in conncchon with the technical
a B

Ra.

(i) Annual basic fees. 8+70 lakhsa,
(ii) Miscellansous pay-
ments Schlieren ex.

- perts visising India.  2-00 lakhs,
(iii) Foreign allowances
to Indian draughts-

men sent to Bwitzer-
land. +19 Inkha.
10- 89 lakha.

(c) 2 Prototypes and 24 fully furnish-
ed coaches have been received in India
up to date.

(d) An estimate of Rs. 2.68 crores
has been sanctioned for the civil engi-
neering works of the factory. Con-
tracts for construction of 3 shops have
been' placed and tenders have been
Mlled for the remainder of the work.
Othe{emll-ka llill::g cor;struction nd?f starg
quarters, leve! of grou a
remodelling. etc, are also in hand, v

Skri 8§ N. Das: May I know, Sir,
whaether jt j= a fact that it was not
le for thé¢ Government of India

full use of the agreement

and, if so, what was the reason for it?

Shrl Alagesan: Sir, it fs true in the
sense that t\:e werﬁer no;! able to sem!
requisi num experts to
Switzerland in the first year of the

agreement.

Shri 8. N. Das: Maylknaw Sir,
whether any steps have been taken
by the Government after seeing the
audit comments of the Comptroller
‘and Auditor General of India?

Shri Alagesan: Yes, Sir, I might at
once say that we are going to revise
the agreement.
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Shri 8. N. Das: May I know, Sir,
whether steps have been taken to ree-
tify the defects’in the agreement and
other necessary ' actions have been
taken to implement fully this agree-
ment in the coming three years.

Shri : My answer covers
this point also.

Shri B. 8. Murthy: May I know, Sir,
whether the Government are satisfled
that the persons to be sent to Swit-
zerland for training are sent in
mt;re the agreement comes to an

Shri Alagesan: The  agreement
covers a long period of 12 years; it
won't come to an end so _soon. We
shall be sending our experts also soon.

Shri 8. V. Ramaswamy: How does
the cost of the all-metal coaches
manufactured by this firm compare
with the costs of the all-metal coach-
es manufactured by the Hindusthan
Aircraft Factory.

Bhri Alagesan: If the figures are
wanted I shall give them.

Pandit Muhishwar ‘Datt Upadhyay:
May I know what is the amount paid
so far to that firm?

Shri Alagesan: Yes, Sir. We have
paid advance amounts for our or-
ders .placed in the first two years as
follows:

In the first year 30.47 lakhs;
In the second year 31.40 lakhs;

and towards coaches received on
account 45.92 lakhs.

Shri V. P. Nayar: Is this an agree-
ment one that is enforceable at law
and is there any clause in the agree-
ment providing for cancellation of the
contract in case of breach of contract
by the Swiss firm?

Shri Alagesan: Yes, Sir.

Mr. Speaker: Order, order. One is
a matter of opinion. The other is a
matter of r .

Shﬂs.N.Munthwwhn
the first order was placed for these
coaches? _

Shri Alagesan: The first order was
placed in the year 1950.

Shri 8. N. Das: Is it a fact that or-
ders were placed and the firm was not

able to supply the coaches in time; if
so, what apgon has been taken by the
Government against the firm?

Shri Alagesan: It is true that the
firm was not able to the first
order, but it is implementing it amd
delivering the coaches now. i
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lr.sneller:WeWill'nntothanﬁt
question.

Cavicur-TELLICHERRY Roap LNk

*63. Shri N, P. Damodaran: (a) Will
the Minister of Transport be pleased to
state whether the construction of an
alternate road in Malabar, from Calicut
to Tellicherry avoiding the French
Settlement of Mahe was ever consider-
ed by Government after or before the
Mahe incidents of October, 19487

(b) If so, is the proposal still under
consideration or has it been dropped?

(c) Was the conversion of the Mahe
Railway bridge into a combined rail-
&dy bridge considered in this connee-

(d) If the proposal for an alternate
road is still under consideration, has
the alignment of the road been finally
settled and jf so, what is the align-

ment?
The Deputy Minister of Railways
and Transport (Shri ): The

matter is ‘t;eing u:h I by Madras
Governmen' pertains to
Btate highway. g 2

Shri N. P. Damodaran: Are Gov-
ernment aware that huge sums of
money belonging to Indian citizens...

Mr. Speaker: Order, order. It is &
matter under the purview of the Mad-
ras Government,

Shri N. P. : But it is a
uestion in which the Government of
ndia must be interested, because it
relates to a French territory.

Mr. : How does it affect the
liability of the Central Government?
I think that this question was dealt
with in part yesterday.

ShrlN.r.Dnnmnwunot.

Speaker: Has the hon. Minis-
ter got any information?

8hri Alagesan: No, Sir. It con-

they theinmthe idst of gotiati‘nd

are mids ne ons
with the French authm-itles

Mr. Speaker: Next gquestion,

New Tyre or PLOUGE

*64. 8hri S. C. Samanta: (a) Will the
Minister of Food and Agriculture be
pleased to state whether it is a £act
that & mnew simple steel plough
especlally designed for Indian agricul-
ture has reoently beu] produced at
Kanour? &
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(b) It so, who are the experts and
technicians that have designed and
manufactured the same?

(c) What basic changes in the ordi-
nary ploughs in use in India have been
made to turn out this new type of
plough?

(d) What is the cost of production
and what steps are Government taking
to popularise this new type of plough?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Government are
aware that a mew plough known as

Plough' has been produced at
Kanpur.

(b) Shri V. C. XKapoor of M/s
Cossul & Co. Kanpur and Shri H.
Skinner, an  American technician,
have jointly designed the Iglt:iu;h and
M/s Cossul Co. Lid. anpur are
manufacturing the same.

(¢) Government are informed that

this plough is a multi-purpose plough
for all common types of cultivation
work including levelling and earthing
standing crops of Sanai for green
manuring. The mould board, share
and the land slides are of steel. The
11 ft. beam is adjustable to the size
of bullocks. The plough bottom is
replaceable by a furrower. It can be
fitted to a country plough for prepar-
ing seed beds. The plough, how-
ever, has not been tested by the manu-
facturers for the draft required to
pull it.
- (d) About Rs. 51/- per pijece com-
plete with beam and handle but
without attachments. The plough is
still being tried and Government will
decide whether to encourage it or not
only after the results of these trials
are known.

Shri 8. C. Samanta: May I know
whether the Government have been
exceptionally pleased with the new
plough and the;r intend to distribute
it amongst the needy cultivators? Has
that work begun in India?

Dr. P. B. Deshmukh: It has not be-
gun in India. The “Care plough* un-
der reference has not been brought in-
to this country, but the manufactur-
:Es l::vte sold it aJl'nd i%. hnsl;:‘:e@.'trl:1 !;epart-

at many ploughs type
have been produced by the Co-opera-
tives for American Remittances to Eu-
rope and Asia for export to foreign
countries. It is under trial so far as
India is concerned.

Shri 8. C. Bamanta: May I know
how this plough compares with the
double sheared plough that has been
manufactured in the Pusa Institute?

Dr. P. S, Deshmukh: It has certain
advantages.. but the final decision of
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the Government after comparing the
two has not been arrived at.

Shri ya: May I know

Mr. Speaker: I do not thing it needs
to be replied to. The hon. Member
has put it in a language which is not
Pproper.

Shri 8. C. Samanta: May
whether any other alterations
been made excepting
tioned by the hon. Minister?

Dr. P. S. Deshmukh: I
described the plough and
thing to add.

Shri B. P. Sinha: May I know whe-
ther this plough is being manufactur-
ed in Bombay on a large scale?

Dr. P, 8. Dul.mukh No, Sir. It is
going on in

hwe
Ih

s ifhri B. K. Das: Question No. 65,

Shri A. C. Guba: M ' request
that you may permit Question No.
also to be answered along with this?
Both relate to the same subject.

Mr. Speaker:

to request Members to take the same
seats that they were occupying dur-
ing the last session. I was going to
pass over Mr. Samanta during the pre-
vious question, because I did not see
him in his original place. I was
most under the impression that
was absent from the House.

Shri Syamnandan Sahaya:
are many displaced persons, Sir.

Mr Specaker: This is a general re-

R

There

cannot locate the Members.

Bhri Dabhl: Our seats have been oc-
cupied by others.

Mr. Speaker: I know. Every Mem-
ber can advance the argument that
his seat has been occupied by some-
body else, Therefore, my general ap-
peal is to all Members to stick to the
seats which they were occupying dur-
ing the last session. Then the whole
thing will be orderly. It is
tion of mutual adjustment. If not,
the only other alternative would be for
me not to allow any Member who has
changed his seat to put questions or
supplementaries.
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' Pandit Monishwar Datt Upadhyay:
Our seats have been taken by the
Deputy Mil;lixters.

Mr. Speaker: I know that there wil
be some changes of seats because of
the increase in the number of Deputy
Ministers. Barring that, which is a
justifiable reason, there is no other
reason why Members should not take
their old seats. Unless a Member sits
in his usual seat, I find it difficult to
know whether he is present or not.

An Hon, Member: What happens to
my seat which has been vacated by
my predecessor?

Mr. Speaker: Every Member need
not ask questions of this type and take
away the time of the Houu It can
be more usefully spent in obtaining
information.

Shri A. C. Guha: May I renew my
request to take Questions 65 and 84
together.

Mr. : The hon. Minister may
answer them together.

SurPLY OF RICE To WEST BENGAL

*g5. Shri B. K. Das: Will the Minis-
ter of Food and Agricultare be pleased
to state:

(a) the total quantity of rice so far
supplied this year to West Bengal; and

(b) the quantities supplied from the
imported rice and from the rice pro-
cured in other States and their res-
pective average prices?

The BDeputy H.hlater of Food and
Agriculbmre (Shri M. V. Krishnappa):
(a) Upto 20-10-1952, the latest date up-
to which figures are available the West
Bengal Government has been suppli-
ed 1,02,848 tons of rice.

(b) These supplies were arranged
from imported stocks, Orissa and U.P.
a.nd the quantity supplied "amounted

79.21? tons, 15,532 tons and B8.099

reapecuve!y The price of im-
ported rice depends on its quality and
is Rs, 28/5/- per md. for fine rice and
Rs. 24/- per md. for coarse rice ex-
Port. The average prices of rice sup-
plied from UP. and Orissa inclusive
of the cost of gunny are Rs. 23/14/11
and Rs. 16/5/2 per md. respectively.

SuprLY OF RICE TO WEST BENGAL

*84. Shri A. C. Guha: Will the
Minister of Food and A re be
pleased to state:

(a) whether during his last wisit
to West Bengal, the Minister under-
took to supply to West Bengal any
quantity of rice in fulfilment of the
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Centre's responsibility for feeding
the  population ef Calcutta; and

'(b) how that quantity of rice has
been supplied to West Bengal, month
by month?

The Deputy Minister of Food and
Agriculture (Shri (M. V. Erhhnml
(a) Yes, Sir.

. (b) The plan worked out in comsul-
tation with the West Bengal Govern-
ment to meet the rice requirementt of
the Calcutta Industrial area

August to December 1952 vlmed
a supely of 60,000 tons of Orissa rice
(46.000 tons common and 14,000 tons

superfine) in the fbllowing manner:
August 1952 20,000 tons
Sept. - 10,000 ,,
Oct. ,, 10,000 ,,
Nov. - 20,000 ,,
60,000 tons

Against the 30,000 tons of rice due
for supply in August and September
1952, Orissa has despatched 10,363
tons. upto 20-10-52. All possible steps
have been taken to expedite des-
To meet the situation caus-

already supplied West Bengal 49,000
tons rice from cther sources upto end
of October and are arranging a further
supply 5:;! 15000 tons during Novem-

Shri B. K. Das: May I know, Sir,
what will be tha total supply upto the
end of this year?

Shri M., V. Krishnappa: The allot-
ment we' have mnde is about 1.45,000

tons.

Shri B. K. Das: Am I tc under-
stand that this supply made is for the
rationed area of West Bengal and is
not meant for the distress area?

Shri M. V. Krishnappa: It includes
both. coe
Shri B. K. Das: Does it include also

rice that is 'being' sold from the cheap
grain shops in the distress areas.

Shri M. V. Krishappa: It does not
include that. - -

Shri B. K. Das: May I have an idea
of the quantity supplied for that?

the fi juzt j i the hon. mem-
e res now.
ber ‘E:.n'll them I shall supply {hem.

Shri B. K.Du mti.ltllenlan
settled for :1953—what quantity will
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be supplied to West Bengal for that
area?

The Minister of Food and Agricul-
tare (Shri Kidwal): On the basis of
details of its requirements made by

gal Government for Calcutta, sup-
plies will be made by the Centre.

Shri B. K. Das: What about the
policy.

Shri Kidwai: About three and a
half ]Jakhs tons of rice—two and a half
lakh tons for ration and one lakh tons
for free sale.

Shri B. K. Das: Is it a fact that
West Bengal will have to Iive a quota
of one and half lakh tons to the Cen-
tral pool for supply to West Bengal?

Shri Kidwai: That is a fact.

Shri A. C. Guha: Is the hon. Minis-
ter satisfled that the arrangements
that were made as regards supply of
rice to West Bengal for the industrial
area of Calcutta and for the partially
rationed areas in rural parts have
been fully implemented?

Shri M. V. Krishnappa: Yes, we are
implementing  it. Beginning from
January to August we had one plan
and from August on we have an-
other plan. We have iwo plans, one
for Calcutte and another for West
Bengal minus Calcutta.

Shri A. C. Guba: 1Is it true that
fome of the rationed rural areashave
been derationed and if so what is the
reason for that—is it because the
ang crop has not yet been harvested?

Shri Kidwai: I do not know what
arrangements the West Bengal Gov-
ernment are making. '

Shri A. C. Guha: May I know what
are the rural areas which are going
to be derationed now and what effect
:-!Il'-: is likely to have in the price of

>

Shri Kidwai: T have no report
from West Bengal a5 tc what are
their proposals for the next year.

Shrimati Renn Chakravarity: May
T knnw. Sir. if the hon. Minister knows
that alreadv fn ' the ratione rursl
areas nf Beneal *he nuantify of ride
has been reduced recently?

'8brl Kidwal: T have no ‘information.
Shrimati Renn Chakravartty: Wil
the hon. Minicter please find out about
it from the West Benzal Government.
"Shri Kidwal: Certainly.
$hei B. 8. Murthy: Mav I know
how far.it Iz true that rice not fit for
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consumption in West Bengal wa® re-
directed to Madras?

Shri M. V. Krishnappa: That ques-
tion relates to boiled rice which was
called by the hon. member as ‘rotten’
rice, because he was not used to it
But it is commonly used in Madras
and they like and waant it.

Shri Giclwui On what bnu do
they say..

s::nkc:l' Order, order, 1 am
calli.ng upon the next member.

Shri Raghavaiah: May I know the
special reasons which compelled the
Goverament of India to assume res-
ponsibility for feeding the people of
Calcutta alone in preference to areas
like Rayalaseema to whom even the
promised rice was not given proper-

Shri Nambiar: With regard to boil-
ed rice and rotten rice, is it a fact that
Madrassis are eating only rotten rice?

Mr. Speaker: Order, order.

Shri Raghavaiah: 1 want my gques-
tion to be answered, because the peo-
ple of Rayalaseema. . .. .

Mr. Speaker: The question hour is
to be used for eliciting information
and not for arguments. . ..

Shri Raghavaiah: My question did
?ot elicit information from the Minis-
er.

Mr. Speaker: He is only arguing
the point.

Shri Gidwani: How does the hon.
Minister know that this rotten rice is
popular?

Mr. Speaker: The hon. member is
trying to argue. What is the reason
for the presumption that it was rot-

rice—a mere press statement?

Shri Gidwani: That matter has been
admitted.

Shri Raghavaiah: Sir, my question
has not yet been answered.

Mr. Speaker: Next question, Mr.
Chatterjea. The hon. member will
not put any more gquestions.

SociaL SecurrTY OFFICERS

*66. Bhri Tushar Chatterjea: (a) Will
the Minister of Labour be pleased to
state whether the Government of India
have appointed two Soclal Security
Officers from U.K.?

(b) What are the terms of their
appointment?
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(c) Are there no Labour Officers or

‘Trade Union functionaries in India
‘capable of fulfilling the work for which

these experts are coming?

(d) Were attempts made to get or
frain Indians for this particular work?

of Labour (Shri V.V

Girl): (a) The services of three

officers of the United Kingdom Minis~
try of Natiopal Insurance and Health
have been procured by the Govern-
ment of India for six months on the
basis of an meement between the
International Labour Organisation and
the Government of India to advise
them and the Employees' State
Insuranice Corporation as experts on
social security under the Technical
Assistance Programme.

(b) The Government of India is
liable to pay only expenses on travel

within the country, - daily allowance
for days of travel, living and office ac-
commodation, medical care and hospi-
talization and other necessary Secre-
tariat assistance. Their salaries, and
travel costs outside India, are being
met by the International Labour
Organisation.

(e) No.

(d) Since the scheme is the first of
its kind in India it was not possible to

get Indians with requisite qualifica-
tions who could undertake work.
May I

. icular aspect
of social security work for which
services of Indians be obtain-
ed, have these officers been brought?

Shri V. V. Giri: These experts are
brought into the country in order to
- 3 1mt;nclerarhv.m'.‘ the - -
on of kind insu-
rance ch mﬂ in existence
here and, therefore, they have been
particularly brought here.

Shri Tushar Chatterjea: May I know
Sir, how far the help of the trade
unions has been ‘taken to meet the
needs of the U.K. experts?

~ Shri V. V. Giri: Thehelnotthe

- trade unions is being taken.

Shri B. S. Murthy: What is the
total expenditure that has to be incur-

red by India for the sojourn in India
_of these experts?

Shri V. V. Giri: During the six
months about Rs. 25,000.

Shri M. A. Ayyangar: May I know,
Sir, what steps were taken to find
out whether young men with practi-
cal experience of this work are avail-
able in this country or not?
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Shri V. V. Giri: 1 have already
smdthatthmschemewbeinsmtto-
duced in this country for the first
time and the officers that are brought
here were those who served in the
U.K. Ministry of National Insurance
and Health,

Dr. S. P. Mookerjee: Is there any
pro?oul to train up qualified
Indio'?l as these officers remain in

a

Shri V. V. Giri: Yes, Sir.

Shri Nanadas: May I know, Sir,
what pattern of socu.! security work
these officers are expected to turn out
during their stay in India?

Shri V. V. Giri: They have come
here to assist us in setting up the
whole organisation in this respect.

JAPANESE UNDERGROUND CABLES
( EE)

*g7. Shri 8. N, Das: (a) Will the
Minister of Communications be pleased
to state whether the Government of
India have appointed any committee to
enquire into the purchase of Japanese
Underground cables?

(b) ¥ so, who are the members of
the Committee?

(c) What are the terrns of reference
of the Committee?

The Deputy Minister o! Communi-
cations (Shri Raj Bahadar): (a) to
(c). Yes Sir. I lay a copy of the
vant Government resolution on the
Table of the House. [See Appendix
I, annexure No, 12.]

Shri S. N, Das: From the Resolu-
tion placed on the Table of the House
it appears that the Director-General,
Supplies and Disposals placed an order
with a certain firm for underground
cables. May I know whether our
Trade Agency in Japan was consulted
at that time?

Shri Raj Bahadur: It was not only
consulted but it was entrusted with
the task of going into the merits of the
cable with regard to its quality.

Shri S. N. Das: Has the attention
of the Government been drawn to the
remark made by the Comptroller and
Auditor-General that if the order had
been placed direct it would have re-
sulted in some saving of money?

Shri Raj Bahadur: I am afraid the
hon. Member is perhaps not aware that
that portion of the Audit R:;part has
been withdrawn—Vide List Correc
tions dated 3rd May 1952.

Shri 8. N. Das: May I know when
this Committee is likely to submit its
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report or whether it has already sub-
rgitted it?

thl Raj Bahadaur: ] cannot give
exact time but the Committee is
loing into the question and I hope
the report will be furnished very soon.

Shri Natesan: May I know when
and where the defect was first dis-
covered?

Shri Baj Bahadur: It was only
found at one place. Only at Calcutta
it was found that the upper jute cover-
ing was showing signs of Peel.l.ng oft
in certain places. Most of it however
has been retaped now. But at the
other‘ﬁlfoea it was found to be entire-
Iy satisfactory.

Shri Nlteun Were these cables
not inspected in Japan before they
were exporied?

Shri Raj Bahadur: There was an
inspector sent but it was not possible
to inspect the entire lot of the cables;
only portions were inspected.

Shri Velayudhan: May I know
whether there is any purchasing
agency of the India Government in
Japan?

Shri Raj Bahadur: There is an
Indian Liaison Mission, and normally
it functions in this behalf also.

Shri T. N. Singh: Is it a fact that
the directive for inspection of the
cables was communicated to the per-
sons in Japan much later or almost
on the eve of the despatch of the
goods?

Shri Raj Bahadur: Of course they
had been manufactured, but they had
not been de ' ey
were going to be despatched. It was
provided in the terms of agreement
that the inspection will be done with
regard to the process of manufactur-
ing and some sample testing was done.

TUBERCULOSIS

*68. Shri V, P, Nayar: Will the Minis-
ter of Health be pleased to state:

(a) the estimated number of per
suffering from tuberculosis, in Indh at
present;

{b) whether the incidence of this
disease is on the increase since 1947;

“(c) if the answer to pnrt (b) above
be in the affirmative, the causes of the
increased incidence; and

(d) what are the regions in which
tuberculosis is found most?

The Degl! Minister of Health
(Shrimati ): (a) About
2} million.
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(b) Actual figures are not avail-
able. But ju:ismg Ibr:m reports ftr;u{
everywhere can presumed tha
the incidence of the disease is on the
increase.

(c) The reasons for the l.nc:reui.ng-
1y high rate of incidence
disease are, wide-spread pqverty

o\rercrowdln.ﬁ: tn cities, l.nd under
e

nutrition, ass m tions of
people nE

conditiuns hwe llsn contributed to
the spread of infection.

(d) The  highest incidence of
tuberculosis is in the industrialised
urban areas. namely, Calcutta,
Ahmedabad bay, Kanpur, etc.
Its incidence in urban and semi-urban
areas is also greater in comparison
with that in rural areas.

Shri V. P. Nayar: Are there any
geographical features which result in
the increased incidence of ber-
culosis?

Mr. Speaker: What does the hon.
Member mean by that?

Shri V. P. Nayar: Climatic condi-
tions,

Shrimati C

handrasekhar: May be
but I have not got the information

with me just now.

Shri V. P. Nayar: Is the continuallv
decreasing food value available toour
countrymen a contributory factor In
th? increased incidence of tuber-
culosis?

Mr, Speaker: I think we are now

going Into expert questions,

Shri V. P. Nayar: Sir, it arises out
of the answer given. .

Mr, Speaker: He may ask for in-
formation or statistics, v

Shrl V. P. Nayar: 1 will ask for
statistics. To what percentage nf the

neople affected hv tuberculosis do

Government afford free treatment?

Shrimati Chandrasekhar: A very
low percentage, but I cannot give the
exact percentage.

Mr. Speaker: I think we better go
to the next question.

Shri M. A. Ayyangar: ™ay I make
small suggestion? Wherever the
n"ﬂ'ltv Minister and the Minister cf
A Ministrv are present in the House.
both of them may .tve answers and
try to give information to the House.

Mr. Speaker: 1 may resnectullv
differ from the hon. the Dwutr Soea-
ker What I have noticed in these
247 PSD.
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questions is that they are not ques-
tions on pure information with
Government but questions which
go into expert information or
knowledge about the causes of
the disease, causes for its spread—
questions which are more a matter of
opinion or speculation.

An Hon. Member: We want to be
educated on the subject.

Mr. Speaker: Order, order. No
Health Minister can be an expert, on
tuberculosis or any disease for that
matter, and questions on that aspect
should really not be asked. They can
ooly give such Information as they
have on flles and such statistical in-
formation as they have. .

Shri H. N. Mukerjee: May I make
a submission? You, Sir, tted
part (c) of question 68 the
causes of the increased incidence of
tuberculosis were referred
Naturally we expect the M.lnlste:
conrerned to give some of the causes.

Mr. Speaker: But not all the causes
with which Government has nothing
to do. There are many causes for the
spread of tuberculosis and every

bedy knows or is expected to know
about them. But there {is no use
entering into an argument over these
matters. These are things which can
better be appreciated and realized

than argued.
T. B. Patients (Cost or DruGs)

*G9. Shri V. P. Nayar: (a) Will the
Minister of Health be pleased to state
the average monthly cost of drugs and
medicines required for treatment in
the case of a tuberculosis patient in a
Cen.ral Government Hospital?

(b) Are Government taking any
steps to reduce the cost of medicines
and drugs used in the treatment of
tuberculosis in India?

Tuberculosis.
ing a bed in a
exclusive of the cost of special drugs
ranges from Rs. 125 to Rs. 150 per
month. The needs of sufferers re-
garding Drugs wvary from patient to
patient. The average cost of general
medicines excluding antibiotics in »
TB. Hospital works out to about
Rs. 50/- ver patient per year. No sta-
tistics are available regarding the awe-
rage cost of the antibiotics but they
are estimated to be about Rs. 225/-
per patient per annum,

&) The drugs mainly used in the
treatment of tuberculosis are:—

(i) Streptomyvcin.
(ii) Para-Amino-Salicylic Acid.
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(iii) Thiosemicarbazone group of
tuberculosis drugs.

(iv) Hydrazide of Isonicotinic Aecid.
first three drugs are available at
reasonable prices mainly as a result
of the liberal import policy followed
in respect of them. The prices of
Streptomycin are also controlled un-
der the Drugs (Control) Act, 1950.
As regards the last drug, licences for
its import are being granted to those
parties who quote reasonable prices,
while assistance is also being given to
Indian firms who wish to start its
mmme in thi.zr-aountry.i As far
as e poor . patients are
helped with special drugs.

Shri V. P. Nayar: In view of the
fact that 2§ millions of Indians suffer
from ‘tuberculosls, do Government
have any proposals for manufactur-

streptomycin, para-amino-salicylic
and isonicotinic Acid-hydrazide
in the country?

Shrimati Chandrasekhar: In answer
to part (b) of the question, as =egards
the last item namely hydrazide of
isonicotinic acid 1 I:ave stated that
assistance is being gi to Indian
firms who w'ish to start its manu-
facture in this country.

Shrd V. P. Nayar: What percentage
of T.B. patients can afford to have
this treatment which costs round
about Rs. 125 per mensum?

Mr. Speaker: It is a matter of
opinion. Next question.

STAGE AND Music ARTISTES (RAILWAY
CONCESSIONS)

*70. Shri K. 5. Bao: (a) Will the
Minister of Rallways be pleased to state
whether Govemment are considering
a proposal for granting Railway con-
cessiong to Stage and Music Artistes?

(b) Have representations been made
to Government regarding this?

(c)Whnt;cﬂmhasbmtahenh

re.llud these re-
?

(d) How long will it take for Gov-
ernment to come to a decision in this
matter?

(e) Has the question of granting
Railway concessions to other needy
groups also been considered?

The Deputy Minisier of Railways
and Transpert (Ehri Alagesan): (a)
Government have recently examined
this matter and propose to review it
sgain some time later.

(b) Yes.

(c) While it has not been found
possible to revive the pre-war rafl
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concessions for stage and music artis-
tes, these have been allowed in speci-
fic cases on merits on an ad hoc basis.

(d) A reference is invited to my
reply under (a) above.

(e) Yes:

Shri K. §. Rao: May I know whed
ther there is any representation from
the scheduled caste people?

Mr, Speaker: Order, order.

Shri B. 8. Murthy: During the
Rayalaseema famine days many of
these artistes were unable to go from
place to place giving performances in
order to collect funds; as such may 1
know what the Government are do-
ing to give railway concessions for
free performances?

Shri Alagesan: As I have already
stated, individual requests are consi-
dered on merits and these concessions
are granted on an ad hoc basis.

Shri K. E. Basu: Arising out of the
answer to part (e) may I know what
are the ‘needy groups'?

> ;Sthﬂ Alagesan: 1 shall put teachers
I'st.

Shri Chatinpadhyaya: May I know
whether the concession would a be
extended to such of the M.Ps. who are
artistes?

Mr, Speaker: Next question.
InNp1AN INSTITUTE OF SUGAR TECHNOLOGY,
KaNPUR

*73. Prof. Anrwnl (a) Wil the
Minister of Food and be
pleased to state how long has the post
of Professor of Bugar Engineeri
been filled up in the Indian te
of Sugar Technology, Kanpur?

(b) When is the BSugar
likely to be shifted to the new

Institute
in Lucknow?

The ister of Agriculture (Dr.
}'9 B. Duhnth)' (a) Since August,

(b) It is not opossible to state the
exact date. The foundation stone
of the new building was laid in
Feburary, 1952 and cumstrurﬁon work
has been entrusted to the Uttar Pra-
desh P.W.D.

Acmarx ProDUCTS

*74. Prof. Aml. (a) Wil the
Minister of Food and AgriculMure be
pleased to state how Government exer-

cise enntrol over Agmark products.
specially ghee¥
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(b) What steps are being taken to
further eliminate the chances of
adulteration?

The Minister of Agriculture (Dr.
8. Deshmukh): (a) Grading of
Agmark' products is done by pro-
ducers under Certificates of Authorisa-
tion issued by the Agricultural Market-
ing Adviser to the Government of
India. Authorised parties are required
to observe the ruleg framed under the
Agricultural Produce (Grading and
Marking) Act, 1937, and to grade com-
moditieg in accordance with these rules.
The proper observance of rules by the
authori_sed parties is checked by fre-
quent inspectionsg by the Special In-
spectorate staff and by the analysis of
random check samples of graded com-
modities taken from the grading and
distributing premises.

In the case of ghee and edible oils
every authorised packer is required to
maintain laboratory and employ a
chemist, who is either a Government
Servant, or is under Government con-
trol for purposes of appointment and
removal. Samples of ghee and edible
oils packed by authorised packers are
also sent for chemical analysis to the
Government Control Laboratories at
Kanpur and Rajkot. If a sample is
found not to conform to prescribed
specifications, the corresponding pro-
duce is either de-graded or allowed to
be sold ungraded.

Certificates of Authorisation are
liable to be suspended or cancelled in
cases of serious default. The ins
ing staff is also responsible for detect-
ing cases of fraud through tampering
of containers of graded produce or use
of counterfeit labels.

(b) Proposals for amending the
Agricultural Produce (Grad.'ln.g and
Marking) Act, 1937 with a view
to make some of its provisions
mandatory and provide more severe
penalties for infringement of rules are
under Government's consideration. It
is also proposed to introduce compul-
sory use of Phylosterol Acetate (P.A.)
test for all ghee graded under Agmark.

Prof, Agarwal: May I know whether
the chemistg who are kept in these
factories are paid by the employers or
by the Government?

Dr, P, S. Deshmukh: They can be
either as stated in the course of my
reply. Some of them are under the
employment of the laboratorieg of the
private owners and some are Govern-
ment servants. In any case their ap-
pointment as well as removal are sub-
ject to our control
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Prof, Agarwal: May I know whether
the Government have any scheme for
having modre analytical laboratories
for disposing of the cases quickly?

Dr, P. S, Deshmukh: Not for the
present.
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Shri Velayndhan: May I know, Si.r.
whether any complaint has come
adu.lten-

tion of this particular Agmark ghee?

Pr. P. 8. Deshmukh: Yes, there are
many complaints, I am sorry to say.

Shri Dabhi: May I knpw, Sir,
whether it is a fact that the adultera-
tion of ghee with vanaspathi is going
on to & large extent in the country?

Dr. P. B. Deshmukh: Yes, Sir, that
is a fact.

Shri Dabhi: What does Government
intend to do to remove this?

Dr, P. 8, Deshmukh: There are
various ways Government has been
trying. I have got the information
with me-but it would take a long time
to give a complete reply.

Shri Velayudhan: May I know
whether this particular com is
getting any subsidy from the
ment? .

Some Hon, Members: Agmark is not
a company.

Shri dhar Das: May I know
whether there is any provision for des-
troying the whole stock in which adul-
teration "is found on analysis of the
rendom samples.

Dr, P, S. Deshmukh: There is a pro-
vision, contemplated, Sir.
Rock Bumsts 1IN KorAar GoLp MinEs

*75. Shri M. S. Gurupadaswamy:
(a) Will the Minister of Labour be
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pleased to state whether the Enquiry
Committee set up to uire about the
recent rock bursts in

bas submitted its report?

(b) If so, what are its findings?

The Minister of Labour (Shri V. V.
Giri): (a) Yes.

(b) In regard to the first two acci-
dents, the Court of Inquiry has ex-
pressed the opinion that no blame can
be attached to the management or any
person for l.heoccurreneeuthenw
thodg of mining adopted are in accord-
ance with accepted principles. As re-
gards the third accident, the Court
found that it was a case of misadven-
ture and that no person was negligent
io the performance of his duties.

I may add that Government pro-
poses to lay on the Table of the House
reports as soon as they are

mﬂmﬁb’ of putting further ques-
if they deem fit.

Shri Nambiar: May 1 know in the
meanwhile. Sir, what steps are being
taken by the Government?

S0C10-ECONOMIC SURVEYS

*76. Slu'l 8. C Bl.mmh. (a) Will the
Minister of Labour be pleased to state
whether the Socio-economic Surveys
dealing with agricultural labour condi-
tions in India have been completed?

(b) If so, what are the main findings
of the surveys?

(c) How many agricultural families
and in which States were surveyed?

(d) What is the percentage of agri-
cultural and non-agricultural families?

(e) How are Government going to
deal with the findings? . ®

The Minister of Labour (Shrl V. V.
Girl): (a) The fleld work connected
with the agricultural labouy enqul.ry
has already been completed.
data collected during the first and se-
cond stages have already been sta.usti-
cally analysed and will shortly
published. The data relating to the

third and last
s stage are now being

(b) The main findings of the first
two stages will be published shortly
in two monographs entitled “Agricul-
cural Wages in India” and “Rural
Manpower in India”. A brief note
summarising the main findings is
placed on the Table of the House.
[See Appendix I, annexure No. 13].

(c) In a]l about 1,04,000 families
residing in the sample villages were
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surveyed. Of these, about 81,000
were agricultural families. A state-
men: showing thé number of agricul-
tural families surveyed during the
General Family Survey in the different
States is placed on the Table of the
House, [See Appendix I, annexure
No. 13].

(d) The percentages of agricul-
tural and non-agricultural familieg in
the sample villages were 78 and 22
respectively.

(e) The ﬂnd.l.ngs will be examined
in consultation with the State Govern-
ments and necessary action thereon
will be taken in due course.

Shri 8, C. Samanta: May I know
how an agricultural family is definecd
on which this report is based?

Shri V. V. Girl: 1 would refer the
hon. Member to the papers that are
now placed on the Table. I am not
quite sure whether the family is de-
fined anywhere in the report. I will
be glad to go into the matter and tell

exactly. I would like the hon,
ber to put a question. I shall uupply
the information.

Shri S C Samanta: From the

statement I find that in Orissa the
agricultural daily wage rate 18
Re. 0-12-3. May I know-whether the
Government have applied the Mini-
mum Wages Act there?

Shri V. V. Girl: The Orissa Gov-
ernment has to do that under the pro-
visions of the Act. I do hope that
}he Government will take note of this
act.

Shri 8. C. Samanta: May I know
whether any intermediate steps will
be taken by the Gowvernment on this
report?

Shri V. V. Girl: We shall try to
do it.

Shri Mohiuddin: May I know
whether the Government propose to
encourage directly or indirectly the
formation of trade unions of agricul-
tural !’abour in order to keep up their
wa:es

V Girl. I would very much
apprecinte

shﬂ'r.l.Clulllmrl: Is it not a
fact that there are already unions of
agricultural labourers, recognised by
the Government, under the INTUC
and other organisations?

may be trade uniong of that character
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SBhri G. P. Sinha: Is it a fact that
agricultural labour have formed
unions in areag covered by the Perma-
nent settlement? What i5 the reason?

8hri -¥. V. Giri: I am not sure about
it.

Shri B. S. Murthy: Is it the inten-
tion of the Government to bring out
legislation to see that the findings
give benefits to the agricultural
labour?

Shri V. V. Girl: Of course.

Shri Nambiar: May I know whether
in this survey, Government have con-
sulted the All India Kisan Sabha or
such other organisationg of agricul-
tural workers which are popularly
working among the agriculturists?

Shri V. V. Giri: Of course, all are
consulted.

Coca-Cora

*77. Shri Dabhi: Will the Minister of
Health be pleased to state:

(a) whether it is a fact that several
factories for manufacturing Coca-Cola
have recently been started in India;

(b) if the answer to part (a) above

in the affirmative, the names of the

P where these factories have been

started and the quantity of Coca-Cola

Eainel:tactu.red in each of these fac-
Ties;

(c) whether it is a fact that Coca-
Cola contains caffeine; and

(d) whether it is a fact that Coca-
Cola drinks deplete the body's calcium
reserve and lower its blood-sugar con-
tent and thus contribute to “polio"?

The Minister of l!ulth (Rajkumari
Amrit Eaar): (a) and (b) There are
two Coca-Cola bottling factories in
India at present, one at Bombay and
the other at Delhi. Information re-
garding the quantity of Coca-Cola
manufactured is not available.

(¢) Yes. I understand that a bottle
of Coca-Cola contains the same amount
of caffeine, as an average cup of tea.

{d) There is no evidence in suoport
of this allegation.

Shri Dabhi: May I know whether
it is a fart that a pamphlet issued by
one Mr. Duon H. Huler a manufac-
turing Chemist and a member of the
Academy Appl.led Nutrition in
America states that Coca-Cola drinks
deplete the body's calcium reserve and
lower the blood sugar content and
thus contribute to Polio?
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Rajkumari Amrit Kaur: There is no
such evidence. I have enquired from
America also. Millions of people drink
Coca Cola. No harmful effect is re-
ported.

Shri Dabhi: Are the Government
aware of the factthat Coca Cola drink-
ing has been banned by law in France,
as a result of the unanimous recom-
mendation of a committee of enquirr
set up in 1950 in that country?

Rajkumari Amrit Kaur: That in-

formation is incorrect. Coca
Cola has not been banned in
France. It is allowed to be imported

from the U.S.A. in as large quantities
as they like. There wag an agitation
amongst the vine growers in France,
on the ground that if Coca Cola were
allowed to be imported wvery much,
their trade would be affected.

Several Hon. Members rose—

Mr. Speaker: 1 think this leads us
nowhere,

Shri M. ‘A, Ayyangar: In answer to
part B of the question, the hon. Minis-
ter said that there is no information
available regarding the quantity of
Coca Cola manufactured. There are
only two factories in India producing
Coca Cola. Does it mean that the hon.
Minister asked them to submit a re-
port of the quantity, or without asking
them, at the headquarters of the hon.
Minister, no such information is avail-
able, We are unable tp understand
when the hon, Mimster says, informa-
tion is not awvailable.

Rajkumari Amrit EKaur: The infor-
mation furnished by the firms has
been asked to be kept confidential.
Therefore I am not able to give it.

Shri H. N. Mukerjee: In view of
certain dubious circumstances being
revealed in regard to the manufacture
of Coca Cola and the quantity produced.
would the hon. Minister please con-
template the ban of this outlandish
drink, which, obviously is not very
popular in this country?

Mr. Speaker: It is a clear suggestion
for action. The time ig short. Let us
take up as many questions as we can.
Next question.

Sinemwe oF TUBE-WELLS IN BoMBAY

*78. Shri Dabhi: (a) Will the Minis-
ter of Food and Agriculiure be pleased
to state whether it is a fact that
the Government of Bombay have
lalzlrgsied a programme of sinking tube-
wells?

(b) If the answer to part (a) above
be in the affirmative have Governmen:
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advanced any amount to the Bombay
Government either by way of grant or
loan and if so, what is that amount?

(c) How much progress has been
made in this direction of sinking tube-
wells? . :

The Minister of (Dr.
P. 5. Deshmukh): (a), Yes.

(b) The Government of India
have so far advanced a lpan of Rs.
40 lakhs against a total loan of Rs.
210 lakhs which has been agreed to
farnsthe entire project of 400 tube-
wells,

(c) A survey of the entire area has
been completed, five tube-wells have
been drilled upto 15th October, 1952
and two are being drilled.

Shri Dabhl: How many tube wells
are being sunk, in which parts of
the Stafe and at what cost?

Dr. P. 8. Deshmukh: A scheme for
the construction of 400 tube wells in
North Gujarat was submitted by the
Government of Bombay to the Gov-
ernment of India, requesting a granot
of a loan. Mostly, they are situated
in Gujarat. A contract has been given
to a company and it is proceeding
with the work. These 400 tube wells
are expected to be completed by 31st
March, 1953, unless the time is extend-
ed by the Bombay Government. The
work is going on.

8hri Dabhi: How many acres of land
are estimated to be irrigated by each
tube well when completed?

Dr. P. 8. Deshmukh: Each tube
wel]l is expected to irrigate 200 acres
of land, The total number of acres
for all the tube wells would be 80,000
acres.

Shri Gadgilk May I know whether
this programme of tube wells in
Gujarat was undertaken after a
thorough geological survey of the
land and whether such a survey has
been done in the Deccan tract which
is normally subject to scarcity.

Dr. P. S. Deshmukh: I would like
to have notice of the question.

Col. Zaidi: The hon. Minister
stated that the contract was placed
with a firm. Is that company
sinking the tube wells or has it sub-
let the contract to a foreign firm?

Dr. P. 8. Deshmukh: The informa-
tion supplied by my hon. friend is
probably correct.

Mr. Speaker: The Question hour is
over.
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Col. Zaidi: I wanted to know
;tﬂhﬂr the contract has beem sub-

Mr. Speaker: Order, order. The hon.
Etl.nl.nter said that it has been sub-

Dr. P, S. Deshmukh: That is my in-
formation, but I speak subject to
correction.

Mr. Speaker: The Question-hour is
over.

WRITTEN ANSWERS TO QUESTIONS
Rice Mrmus IN BIHAR

*71. Shri Jhulan Sinha: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the attention
of Government has been drawn to a
non-official Resolution passed by the
Bihar Legislative Assembly during the
last Session recommending to the State
the closing down of rice mills in Bihar
and also recommending to the Central
Government to do likewise?

(b) If so, what action, if amy, do
Government propose to take to imple-
ment the recommendation so far as it
relates to the Central Government?

The Minister of Food and Agricul-
tare (Shri Kidwal): (a) Government
of India have since seen a copy of the
resolution in question.

b) They have already
nugh) restrictions as are conaidered
feasible, and it is not proposed to im-
pose any further restri on the
rice milling industry.

SucAar CanE (PRICE)

*72, Shri Jhulan Sinka: Will the
Minister of Food and Agricalture be
pleased to state:

(a) whether it is a fact that the
minimum price of sugarcane is fixed
by the Central Government now,

(b) if so, whether it is fixed for all
the States or only for some of them in
India;

(¢) whether it is a fact that this
minimum price is fixed on the eve of
the crushing season to which it applies;

(d) whether it is also a fact that the
cost of sugarcane production varies in
different States but the controlled price
of sugar is the same all over the
country; and

(e) if so, what steps, if any, have
been or are being taken by the Cen-
tral Government to put the cultivation
of sugarcane on a stable basis?

Writtenn Answets 84
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, but aI:I]J
for sugarcane to be supplied
vacuum pan sugar factories.,

(b) For all the sugar producing
States in India.

(¢) Yes. Since the prices of sugar-
vane are fi after ta into consi-
deration the extent and conditiong of
the cane crops concerned, the price
of gur and other alternate croos, it
has not been found feasible to fix the
price of cane before the time of sow-
mg. The price of cane this year too,
has been fixed at the same time al-
though an indication was given ear-
lier, that a reduction will be affected.

(d) Reliable data of the cost of
production of sugarcane in the wari-
ous States are not available, but it
does differ from State to State, Upto
1949-50 there used to be one all-
India sugar price, but during the
seasons 1950-51 and 1951-52 price of
sugar was fixed on regional Dbasis
after accounting for the local differ-
ences in the cost of production of
sugar.

(e) It is not possible to plan exact-
ly that the production in a particular
year should not exceed the require-
ments of that year, for while the
acreage under sugarcane can be ‘re-
gulated, the yield depends on weather
conditions and cannot be predicted a
¥ear in advance.

On the whole however sugarcane
cultivation is getting stabilised and it
is the constant endeavour of the Cen-
tral Government to keep up the re-
quired production from as small an
acreage as possible.

CENTRAL Abpvisory COMMITTEE FOR
Llnun

*79. Bhri N. P. Sinha: (a) Will the
Minister of Laboar be pleased Yo state
how many sessions . of the Central
Advisory Committee for Labour have
been held gince January 1951 and at
what places?

(b) What decisions were taken re- -

garding “fair wages™?

(c) Who are the Members of the
mmittee?

@ The Minister of Labour (smi 'v v
i) : (a) The hon,
is presumably referring to the Cen-
tral Advisory Council for Labour
which was constituted in

1948, If s0. no session ot thls Cmmcil .

Wwas held after July, 1949

(b) The Central Advisory Council
was assisted in its study of the sub-
ject of fair wages by a fripartite ~om=
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mittee which submitted - practically
unanimous report. A  statement
showing the recommendations of .the
Committee which were accepted by
the Council is f]-lf.‘ﬂ‘l on the Table.
[See Appendix I, annexure No. 14]

(c) A list, as in July 1949, is
placed on the Table. [See Appendix
I, annexure No, 15.]

RAlLWAY TiME TABLE

*80, Shri Krishna Chandra: (a)
Will the Minister of Railways be
pleased to state whether Governmen:
are aware that Raiklways used
formerly to publish two editions of
their Time Table, one of which was
cheaper and brief ?

(b) Is it a fact that publicntion
of this cheaper edition has now been
stopped 7

(¢) Is it in contemplation to revive
this cheaper editi

to

the and
port (Shri Bha.lnlwn Khan): (a)
Yes, so far as Time Table in English
‘was concerned.

(b) and (c) Out of the six Railway
Administrations. four, wviz, tral,

orthern, North-Eastern
Southern’ Railways, are publishing
]two editions of Time-Table in Eng-
ish. Of the remaining two Railways,
Westem Rajlwsy have only one edi-
tion in English %‘ fou.r annas
and the Eastern ilway have also
one edition in English priced six
annas. The Eastern Railway propose
to publish a cheaper edition from 1st
April 1953.

RAILWAY ACCIDENTS SETWEEN KIDIHD-
PUR AND INDARA STATIGNS

*81. Shri Raghubir Sahai: (a) Will
the Minister of Rallwhys be pleased
to state how many persons died in
the Railway accident that took
place between Kidihdpur and Indare
stations of the North Eastern Railway

»0n or about the 28th September, 19527

(b) How many hours after the
accident medical aid arrived at the
scene of occurrence ?

(c) What were the causes of the
accident 7

(dy Hag the report of enquiry by
the Inspector of Railways been re-
ceived by Government and whether

copy thereof will be placed on the
Tnble of the House?

(e) What further steps do Gov-
ernment propose to take to prevent
recurrence of cases of sabotage on
the Indian Railways?
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(f) What is the extent of the loss
incurred by the Railway on account
of this accident ?

The Deputy Minister of Railways
and Tramsport (Shri Alagesan): (a)
Three persons died in the accident to
71 Up Allahabad Express between
Kidihdapur and Indara Jn. stations
on 28th September, 1952.

(b) Immediately after the aceci-
dent, First Aid to the injured was
rendered by the guard of the train
with the help of other passengers.
The train was equipped with the
First Aid Box, The Medical Relief
Train from Mau Jn. arrived at the
site of the accident 2 Thours 45
minutes after the occurrence.

(c) and (d). The Government In-
spector’s Preliminary Report has been
received. His provisional finding is
that the accident was caused by the
track having been tampered with by
s0meé 'Person or persons unknown.
The Ministry of Communications
who publish the Govt. Inspector's re-
ports on accidents will be asked to
place on the Table of the House a
copy of the Report when finalised.

(e) While Railways remain always
vigilant and take all possible precau-
tions, these saboteurs have to be
dealt with by the police as this is
primarily a :51.::‘ on of law and
order, The UJF. Government are
being requested to investigate into
this particular case.

f) The approximate cost of
dn.gnage to engine, rolling stock and
permanent way is Rs. 84,100/-.

TELEPHONE EXCHANGE FOR SITAMARHI

*g2? Shri D. N. Singh: (a) Will the
Minister of Commuuications be
pleased to state whether Govern-
ment have received any represen-
tation from the people of Sitamarhi
(Bihar) for the opening of a tele-
phone exchange there?

(b) If the answar to vpart (a)
above be in the affirmative, what
action has been taken on that re-
pregentation ?

The Deputy Minister of Commauni-
cations (Shri Raj Bahadur): (a) Yes.

(b) As a first step, a Public Call
Office will be opemed before March,
1953. and nexi year efforts will be
made. subject to awvailability of funds
and equipment, to open a regular
telephone exchange there.

TRAINING IN FISHING

*3. Shri M, R. Krishna: (a) Wil
the Ménister of Fond and Aericulture
be pleased to state whether any
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steps have been taken to train Indian
fisher-men in Scientific method of
catching fishes ?

(b) Where are these men trained

and how many Centres have been
established ?

(c) Are men from India sent
abroad to get training in modern
fishing ?

scientific methods in

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Yes.

(b) On board the fishing vessels of
the Deep Sea Fishing Station,
Bombay, and only one Centre has
been established.

(c) Yes. Seven persons were sent
in 1947 to the Nautical School at
Grimsby, England, for training in
methods of fshing.

PrINTING PRESSES

*85. Ehri Vittal Rao: Will the
Minister of Railways be pleased to
refer to his reply to Starred Question
No. 1588, asked on the 9th July,
1952 regarding Railway
Presses and state:

(a) whether the investigation to
be conducted by Mr. J. W. H. Elvin
has been taken in hand;

(b) if so, when his report is likely
to be received; and

(c) the reasons for entrusting some
portion of Printing work to Presses
other than Rallway Presses ?

The Deputy Minister of Rallways
ﬁW(mMD: (a)

(b) A preliminary report on the
Central lﬁum Printing Press at
Bombay has been received.

(c) ’gacil; ntie nde(iluate facilities or
capac railw, con-
ay presses

Ex-Nizam’s STaTE Rannway EMPLOYEES

*86. Shri Vittal Rao: Will the
Minister of Rallways be pleased to
refer to the.reply to Starred Question
No. 843 .asked on the 13th June 1952,
and state:

(a) whether the Adjudicator's
Award has since been implemented
on the ex-N. 8. Railway; and

(b) if not. the period by which the
same is likely to be implemented ?

The Deputy Minister of Raidways
and Transport (Shri Alagesan): (a)
No. The Adjudicator’s Award is still
in the nrocess of implementation on
the ex-N S. Railway section of the
Central Railway.
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(b) In respect of hours of work
and periodic rest it is anticipated
that the Railway Administration will
be able to implement the Award iIn
full by 31.3.1953. In respect of pro-
vigion of leave reserves no definite
target date can be glven at present.

IMPORT OF RICE FrROM CHINA

*88.. Shri K. Subrahmamyam:
Will the Minister of Food and Agri-
culture be pleased to state whether
it is a fact that Government have
entered intp an Agreement with the
Chinese Government in resard tp the
supply of more rice to India?

(b) If the answer to part (a)
above be in the affirmative, what are
the terms of that agreement and how
many tons of Chinese rice are ex-
pected to be received in India and
when ?

(¢) It it is a barter deal. what are
the commodities that India has to
supply to China and at what rates?

The Minister of Food and Agriculture
(Shri Kidwai): (a) Yes, Sir. ‘

(b) 50,000 metric tons against cash
E:Jment duringb:he months of Novem-
r and December 1952,

(c) As already stated payment will
in cash, "

Eum.nmn EXCHANGES (FuNcTIONS)

8. Sardar Hukam Singh: (a) Will
the Minister of Labour be p‘lea);sed to
what precise functions have the
Employment Exchanges to play in
the recruitment to Government and
other services?

(b) Are. there any directions to
Recruiting Officers that they must
insist on any introductory letters from
the Employment Exchanges before
they allow interview to candidates?

(¢) Have the FEmployment Ex-
thanges any discretions to send or to
withhold any candidates registered
with them with the requisite qualifica-
tions for a particular post?

The Minister of Labour (Shri ¥. V.
Giri): (a) On the receipt of a request
from Employing anthorities for candi-
dates to«fill specified wvacancies, Em-
ployment Exchanges submit to the au-
thorities the most suitable candidates
from among those registered with
them. The final selection is left to
the employing department or office,

(b) So far as recruitment to vacan-
cles in‘Central Government offices and
establishments is concerned. Govern-
H'Ientt have instructed appointing au-
thorities that no vacancy &xcept those
}}mt are filled through the Union Pub-
lc Service Commission . or by open
competitive examination) should be
247 PSD.

(a) -
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filled by direct recruitment ynless, the
Employment Exchanges concerned cer-
tlrlv that they are unable to supply
suitable candidates. tions to
this rule, however, exist in the case of
Railways and the Office of the Comp-
troller and Auditor General of

(¢) Yes, a limited discretion is used
by the Employment Exchanges. They
have specific instructions regarding
selection of applicants. The best qua- .
lified applicants, according to' the re-
quirements of the employer, are select-
ed, those who have been longest on
the Live Register being considered
first from amongst equally . qualified :
applicants. Unless the employer has
specified the exact number to be sub-
mitted, Employment i ordi-

submit 3 or 4  applicants
against each vacancy. The selection.
is based on comparative suitability of
applicants.

InTRODUCTION OF NEW TRAINS

9. Dr. Ram Subhag Singh: Will the
l\grgetster of Rallways be pleased to
-1 H

(a) the number of new trains so far
introduced in different ®aillway' Zones
since 1st April. 1952; and ‘ﬁ".i--

(b) the cost involved in introducing
these new trains?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
During the period from lst April to
1st October, 1952, 109 new trains have
been introduced and the runs of 108
have been‘extended. This represents
an increase of about 9915 daily’ train
miles, 65 trains representing 3085
daily train miles, however, were can-
celled and the net increase, therefore,
is about 6850 daily train miles.

(b) On the basis of the All-India
cost of hauling a passenger train one
mile on the Broad and Metre Gauges
during 1950-51 (the latest figures’
avaitable) the daily cost of the net in-
crease of train miles referred to in
Jart (a) will be about Rs. 68,744,

PiLots AND GROUND ENGINEERS

+ 10. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Oommunications be pleased to state
the total number of pilots and ground
engineers so far trained in Inqm?

(b) How ..many are undergoing
training?

{c) What is the amount spent
annually by Government over the
training of pilots and ground engi-
neers separately?

(d) What is the constitution of the
flying clubs and how are
associated with Government?
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The Ilhllhr .‘ Onn.nllh-
tions (lhﬂ (a) 2333
l;ﬂ.lz:l!‘la and 48 round ):n;lneers

was In-

ts and :round en| are

not avalilable,
(d) clubs are limited liability
com rmed under the Com-

pan Act. They are subsidised by
the Government of India subject to
the terms of an a t executed

with them. A copy of the standard
form of this t is laid on the
Table of the [Copy

&Iaceti in
Library. See Nn P-B'USZI
ment provides among other things, for
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DEVELOPMENT PROJECTS

11 Shri S. N. Das: Will the
of Food and Agriculture be
to state:

(a) whether the varlous sm- Gov=

Minister
pleased

ernments have selected thelr trainees
to be trained at train and develop-
men: Ppro; m up er l.he Mreo-
men!

tion and the Government of I.nd.h

(b) it so, the number
each State and the eenf.rea to wi
they have been sent for training; and

(c) how many such trai and
development centres have ready
been and where are they
located?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) Yes.

(b) A statement giving the required
information is placed on the Table of
the Hnuse.

(c) Five:—

™ 1. Bakshi-ka-Talab, Lucknow
(UP)

2, Sindewahi (Madhya Pradesh).

8. Agricultural Institute Anand

nomination by the Director General u;:f (Bombay).
ﬁl:ﬂ Ammgttt;ong eac”hl o!?lyin: 4. Burdwan Farm, Burdwan (West
Club also for the over-all super- Bengal).
vision of the Director General over the 5. Visvesvaraya Canal Farm,
affairs of the Club. Mandya (Mysore).
ETATEMENT
Name of Btate Date of Names of Btates No. dis- No. trained
Centre. where Btarting and No. of train- clurfod or cr under
located oes sent by them. oft. training,
Bakshi-ka- U.B. 3-5-52 U.P. 40 1 39
Talab, Lucknow. Delhi 3 - 3
Rajasthan 5 1 4
Himachal
Pradesh [ — B
Bihar 4 — .
Punjab 5 — [
Total 02 2 T e
‘ndewshi Madhya
Pradesh 16-8-52 Madhya Pradesh 20 2 18
Bhopal 8 1 ]
Bombay 5 - [ 1
Vindhys Pradesh 4 —_ 4
Madhya Bharat 3 -_— 3
Total *0 4 37
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Namo of State Date of Names of Btates No. dis- No. trained’
ntre where starting and No. of train- charged or ‘or under
located ees sent by them left training
. Agricultural Bombay  15-6-52  Bombuy 15 - 15
Lustitute, Sauraslitra 1 — 1
Anend. Kutch 1 —- 1
ToraL 17 -— 17
Burdwan  Woit 1-6-52.  Weet Bengal 36 1 3
Farm, Manipur 2 — 3
Burdwan Tripura. 3 -- 3
Origsa. 2 1 1
ToTaL 43 2 41
Yicves, 19 — *19
My#.iro
Varaya, Mysore 15-5-52 20 —_ 20
wy y {
Farm
ToTaL 39 —_— 30

*Already passed out.

———

Foov anp WATER ScarcrrY CONDITIONS

12. Shri 8. N. Das; Will the Minister
of Food and Agriculture be pleased to
refer to the reply given to my Starred
Question No. 32 asked on the 20th
May, 1952 and state:

(a) to what extent food mﬁ water
scarcily conditions prevailing in the
:mv:dreferred to in the reply have im-
ro

- (b) whether, and, if so, which State
Governments have since repnrted
about food and water scarci

tions in areas under their jur odicuon
arising out of natural calamities;

(c) if any such rt has been
received, which are those areas and
whut stem have been taken or are
being taken to relieve the prevailing

(d) what is the overall picture of ,
of the stand

ing food crops
in dfﬂerent States?

The hl-jd.er of Food and Agricul-
ture (Shri Kidwai): (a) There is no
smm{y now in Saurashtra and Kutch.

Punjab scarcity operations were
closed in August, 1952. But on ac-
count of lack of rains the siluation
again became bad in the Sirsa Division
and the Fathabad Tehsil of Hissar dis-

Conditlons on the whole have im-
proved in the States of U.P., Bombay,

Rajastlmn and Madhya Bharat although
is still obtain l.n.l in some
l.rncta in these areas and inh Madris

and Mysore.

(b) The States of West Bengal, Bihar,
Mysore, PEPSU and Vindhya Pndesh
since reported scarcity conditions in
certain areas under them,

(c) There is no scarcity now In
PEPSU and Vindhya Pradesh. The
following are the areas affected by
scarcity in the other States:

West Bengal—Parts of the
tricts of Jalpaiguri. Nad.'l,n
Cooch-Behar and 21—Pn.r¢|.rns

Mpysore.—Districts of Kolar and
Chitaldrug and parts of the
diatrict- of Tunkur, re,

{ns.:;ichmapl n

Bi?wr—Parts of Patna,

Darbhanga hagalpur, Mon-

ghyr, Semh'al, Purnea, arsa,

Hazaribagh, Palamau and
= Ranchi

The State Governments are taking
necessary measures to aﬂ'ord relief to
the distressed peope measures
are generally of thetollawingmtun-—

(1) Reliet works.
(i) Gratultous relief,
(iil) Advanring of loans,
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(iv) Distribution of clothes, medi-
- cines ete.

-(v) Repair of Bunds.

(vi) Supply of fodder at conces-
sional rates.

(vii) Remission of land revenue.

(d) The overall position of the
Kharif cron ot 1952 is satisfaciory.
The- South-west monsoon was normal
except. in the southrern States ol 1iy-
derabad, Madras, Mysore, Travancore-
Cochin and parts of Bombay. But
there has been more than normal
rainfall in these areas since thc end
of September, as a result of which
crops which were withering have re-
vived to some extent. The ‘extent
of -this saving is, however, yet to be
assessed,

TECHNICAL AND VOCATIONAL TRAINING
SCHEME

13; Skri M. 5. Gurupadaswamy: (a)
Will the Minister of Labour be.pleas-
ed to state how many training -centres
have beed started by Government
under the Technical and Vocational
Training Scheme?

(b) What are the names of places
where. these Centres have been
opehéd?

(c) How many persons have so far

trained?

(d) How many of them have been
employed in factories?

The Minister of Labour (Shri V. V.
Giri): (a) 62,

(b) A list of training centres with
their locations is placed on the Table
of the licuse. |See Appendix 1, an-
nexure No. 16].

(c) 41,612,

(d) Information as to how many of
the trainees have been employed in
factories is not available, as there is
no machipery at present to follow up
thre careers of individual ex-trainees.

TELLICHERRY RAILWAY STATION

li. Shri N. Damndamn. (a) Wil
the  Minister ot Railways be pleased
to state what arnuunt was sanctioned
for the re-modelling of the Tellicherry
Railway Station on the Southern
Rallwacr?

"(b) How much of the sanctioned
amount has so far been Spent?

<) What are:'the salient featuges of
a2 re-modelling scheme?

(d) Does the Scheme include the
«anstruction of an over-bridge?

(e) What is the present stage of the
work?
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(f) Was the re-modelling work of
the station suspended at any time and
iL so, why?

(g) If it was suspended at any time,
has the work beein recommenced and
when ig it expected to be completed?

(h) Is it a fact that during the
process of re-modelling, a portiom of
the station building had sunk a few
inches in the ground?

(i) If it is a fact, what action has
been taken to rectify the defects?

The Depm! Minister of Railways and
Transport . (shri Alagesan): The infor-
mation is being collected and will be
placed on the Table of the House in
due course,

SuGAR INDUSTRY (PROTECTION)

15. Shri Jhulan Sinha: (a) Will the
Minister of Food and Agriculture be
pleased (o state for how long the pro-
tection to Sugar Industry has been in
force and what has been the rate of
protective (import) duty during this
period?

(b) What progress has been made
by the industry during these years
sand how does the present rice of
sugar in India compare with the prices
ruling in other sugar-producing coun-
tries?

{¢) How long is the existing pro-
tection proposed to continue?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The Sugar
Indusiry enjoyed the benefit of pro-
tection for a period of 18 years from
April, 1932 to March, 1950 when 1t was
withdrawn. The rate of total protec-
tive duty during this period, varied
from Rs, 9/1/- to Rs. 12/8/7 per cwt,
as shown in the statement laid on the
Table of the House. [See Appendix I,
annexure No. 17].

(b) As a result of protection the
production of sugar has increased from
an average of 1'2 lakh tons in 1828-
31 to.about 15 lakh tons in 1951-52,
The cbuntry has become self~sufficient
and has a small surplus for export. The
price of Indian sugar, however, 18 still

Iigher than the prices pre in
other surplus countries of t| orld.
(c¢) The protection was rawn

in 1950. The question of its extension,
does not, therefore, arise.

* Coar InpustRY (WAcONS)

16. 8hri 8. C. snulh. (a) Will tl:e
Minister of Railways

itatfh what wl?:d th:r;etl;n# of wam
y the coal us ansport,

to different parts of India as well as
to the port of Calcutta for export
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(separately) In the years 1950 and
18517

(b) What arrangements have been
made to meet the shortage?

(c) How many wagons are expect-
ed to be manufactured in India in
1952 and how many will be imported
in the same year and from which
place?

(d) How much percentage of the
;h:;rtage of wagons will be met there-
y

AyS

and Transport (Shri Muﬂl)' (a)

Demand for wagons are placed by the

consumers and not by the Coal Indus-
try.

The ﬁnlhﬁhl are ithe - figures:—

Year Year
1950 1951
{Wagons) (Wagons)

Demand of Wagons for
(i) Coal required

in the Union . 16,17,636 15,468,545
(i) Export  (Cal-

’l:uu‘fpnrt} e 5,074 81,92
(lii) Pahisten . Nil 62,080

(b) With due regard to the over-all
demands, endeavours continue .lo be
made 1o allot out of the available
wagons the maximim feasible number
of wagons for coal loading from time
to time. Consistent with the ways
and means position, orders are piaced
both in India and abroad for a large
number of new wagons. Commencing
from 1§51-52 programme, new wagons
both B. G. and M, G. are being ardered
at an average rate of 9500 a year. If
the delivery schedules are adhered to
by the manufacturers, this will allow
for an increase in the over-all wagon
holding by about 3000 wagons each
year, the balance going towards re-
placement of the overaged wagons
which ean no longer be kept in service
as fit and safe to run,

(c) 4730 wagons of all types manu-

factured in India were received upto
30-5-52 and 1748 more are expected to
be received wupto 31-12- 1952 5707
wagons imported ffom Australia, Bel-

um, Holland, France, Germany and
taly were racewed in India up to
80-9-52 and 1764 more are to
be received up to 81-12-1952

(d) The increase in wagon avallabi-
lity will be suitably shared by the
different kinds of ‘traffic, including
coal, in keeping with the com Ir.u
demands and their ::nmpuathm
tance and urgency from time to X

\fritten Answers -

Jure INDUSTRY

17. Shri . Tushar Chatterjea: (a) Will
the Minister of Labour be pleased to
state what is the total number of
workers employed inm Jute Industry?

(b) What is the total aumber of
Jute workerg who are regarded as
permanent employees?

(c) What is the total number of
Jute workers who have not yet acquir-
ed permanency right?

(d) What is the total number of
Jule workers registered as ‘Badliwalla’
or Relieving hand?

The Minister of Labour (Shri V, V,
Gird): (a) The number of workers em-
ployed, on an average per day Guring

. 1950 was 3,03,364.

ib) to (d). Information is be col-
dected will be placed on the ble *
of the House in due course.

TELEGRAPH LaINE FROM FORBESGANJ TO
BIRPUR

ll.Sh.rIl...N.li:hn. Wil  the
‘Minister of Communications be pleas-
‘ed to state: .

(a) whether there is any proposal
betore Government for comstructing a
Telegraph line from Forbesganj to
Birpur wvia Narpatganj and Balua

(b) if so, at what stage the proposal
ig at present?

‘The Deputy Minlster of Communica-
tions (Shri Raj Bahadar): (a) Yes,

(b) As the area was flooded, it has
not been possible to make any pro-
gress in the examination of the pro-
posal. The matter is in hand now and
it is expected that the project would
be included in.the next year's budget
aliotment,

PricEs or FOODGRAINS IN DECONTROLLED
AREAS

19, Shri N. Sreckantan Nair: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the prices of foodgrains
vailing during the month of Auum.
1952 in the various decontroiled areas
and States in the Indian Union;

(b) the respective prices in the fair
price shops; and

(c) the percen! of i . it
. tage increase,

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) to (¢). A state-
ment giving the available information
is placed on the Table of the House.
[See Appendix I, annexure No. 18].
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Revenue rroM Post OFFicES

20. Sardar Hukam Will the
Minister of Comm
ed to state: ol

(a) the revenue derived by Govern-
ment, in each of the last five years
ending 31st March, 1952, from
Post , distinguishing the revenue
from the dsale of ;ostn:e stamps,
money orders . Parcel Pos
Savings Bank senrice. and other urt-'
riicestre?:eredbgy thnz li'gstal organisa-

on to the public a e correspond-
ing service to Government or States;

(b) the revenue derived by Govern-
ment in each of
%:]dl.ng shlsstd.tha:::m '11952 from the

egrap S| ng
from inland Telegraphs and owmmt
or foreign telegrams and Wireless or
Radio communications;

(c) whether any a nt has
been made and if so, mpmduu
in India the machinery, and
equlpmeut needed for our and
Telegraphs system; and

(d) what was the cost of the import
of such material from foreignm coun-
tries in each of the last five years
ending March 31st, 1952, and whether
any arrangements have been
to produce such material and equ.ip-
ment within this country, so as to
malke her self-sufficient this regard
in the near future?

Minister of Communi-
Raj Bahadur): (a) The

Revenue derived by the Government

in each of the last 5 years ending 31st
March. 1952 from the Post Offices is
given below:—

(In laklss of Rupeos)
Postage Money  Other

Years Stemps ordors Receipte Total
1947-48 (Poat-

ition) 7,18 L,17 78 9,13
1948-49 13,30 2,17 L17 18,73
1949-50 1544 2,92 1,70 20,06
1950-51 16,78 2,65 1,84 21,22
1951-52 17,40 3,10 244 22,04

-P Remu:t derived t:u&om V.P.
ost is not accoun A
but is included under 'Postuew
The P, & T. t.is manag-
Ing Savings Bank, National Savings
Certificates and other allied services on
agency basis. The expenditure in-
curred for management of these services
is recovered from the Departments
concerned. The recove g is set-off as

a credit to Working . The
mmtmm t{:l:u-rﬂul
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rendered in each of the last 5 years is
under:—

as
(In lakhe of Rupves)
1 B
'
Years ?E 2; g;‘.‘ g :‘3 .% g
&% = 34 SAE 3 ®
1047-48
Par-
tition.) 30 & 4 3 1 43
1948-49 49 ] 3 8 1 &
1949-560 52 12 3 8 1 78
1950-51 56 & 2 7 2 71
1961-52 88 8 4 7 10,17

(b) The Revenue derived by the Gov-
ernment in each of the last 5 years
ending 3lst March, 1952 from Tele-

er:—

graphs is as und
(In Lakhs of Rupees.)

Post-Partition 194748 3,50
1948-49 6,24
1948-50 5,90
1950-51 595
1951-52 6,11

Revenue from Inland and Foreign
Telegrams is not booked separately in
financial accounts. According to sta-
tistics maintained, the Revenue on.In-

land and Foreign Telegrams s as
under:—
(In Lakhs of Rypees.)
Years Inland Foreign
Post-Partition
194748 all1 8
104840 4,66 91
1849-50 442 86
1950-51 4,19 1,20
1961-62 4,20 122

Note:—The disparity between the
sum of these figures and the total Tele-
graph receipts represents other Tele-
graph receipts.

(c) The P, & T. Department has three
workshops oneb each at Alipore, kﬁl:;};

and Bombay, These wor
wmmulacwre all the requirements of
t for line stores, manual

telephone exchange apparatus, tele-
"Egh Baudot oqu;pmnt. etc. In
ition, Telephone In-

dustries Ltd heen established at
Bangalore in ms with the sole object
of making automatic exchange uip-
ment, telephone instruments and other
accessories. Recently, a factory to
manufacture telephone cables has been
lished at Rupnarainpur aear
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(d) The value of imports of tele-

communication o&“pmaut in each of

the five years en 31st March, 1952

as under:i—
Years Rupees-
104748 13,32,083
1948-49 56,51,473

© 1840-50 24,086,000
1950-51 14,00.449
1851-52 . 23,46,283

With the establishment of the Ind.lln
Telephone Indusfries Ltd. and the
cable factory supplemented by the
production of the three departmental
workshops it is that mosat of
the requirements of the country for
telephone and telegraph a| tus and
machinery will be met by them., How-
ever, certain essential raw materials
and recently developed techmical ap-
paratus will continue to be imporied.

Kharif Crors

21. Shri Balmiki: (a) - Will lhe
Minister of Feod and
pleased to state what lne the m
nf K'haﬁf crops in all States
year?

(b) Which is the State
Kharif crop is best?

(c) How far has locust swarm
affected that?

where

The Ministey of Food and
ture (Shri llllwll)' (a) and (b)
over-all position of harif Cl"'-"l'-‘
of 1952 is fairly ntl:!actory 'l'he
south-west monsoon was normal
cept in southern States of H:,ﬂ.ﬂbld
Madras, Mysore. Travancore-Cochin
and parts of Bombay. But there has
been more than normal rainfall.in
these areas since thre end of September
ns a result of which crops which were
withering have revived to some extent.
The extent of this saving is however
yet to be assessed,

(c) Slight damage to crops was re-
from Rajasthan, PEPSU and
Punjab,

MogiLe Post Orrices

ﬂ Shri Balmiki: Will the Minister
Communications be pleased to

stlte the places where nigh{ Moblile

Post Offices have been Introduced?

The Deputy Minister of Communica-
tions (Sbri Raj Bahadur): Delhi,
Madras, Nagpur, and Kanpur,
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23. Dr. lluhlhlmwmm
Minister of Food and Agriculture be
pleuodtostate

(a) whether sclentific knowledge
o!ﬂlhuteisbelnstnvesﬂsatedatw
fishery centre in India; and

(b) if so, where it is being done?

The Miunister of Food and
tare (Shri Kidwal): (a) Yes.

(b) The Central Fishery Research
Stations at Barrackpore and Manda-
pam and their sub-stations are carry-
Ing out Investigations on warious
fishery problems of fresh water, estu-
arine and marine fisheries on an all-
India basis. The various fishery re-
search stations of State Governments
of Madras, Travancore-Cochin, Bom-
bay, Saurashtra, Orissa, West Bengal
and U.P. confine their investigations to
ﬂsher:r problems of local importance.

The Fishery Research Station and
sub-stations are located at the follow-
ing places:—

(1) Central: Barrackpore, Cuttack,
Mandapam, Narakkal, Calicut and
Karwar

(2) Madras State: Madras, Mettur,
leshwaram, Hospet. Tuticorin,
Krusadi, West Hill and Ennore.
(3) Travancore-Cochin State: Tri-
vandrum and Kayamkulam,

(4) Bombay State: Bombay,

(5) Saurashtra State: Sikka,

(6) Orissa State: Cuttack.

(7) West Bengal State: Calcutta.
(8) U. P. State: Lucknow.

Foop Girrs rroM Russia

24. Dr. Ram 8u Singh: Will the
Minister of Foodh:: Agricaltore be
pleased to state:

(a) whether it is a fact that All-
Union Central Council of the Soviet
Trade Unions have sent some food gifts
to India for distribution among the
famine-stricken  and

(b) if so, what has been the total
quantity of these food gifts?

Minister of Food and Agricul-
tare (Shri Kidwal): (a) Yes.

(b) 10,000 tons of whreat, 5,000 tons
of rice and 500,000 tins of condensed
milk. The gift also included Rs, 255,000
in cash.
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DocTors

25. Dr. Ram Su bhgsu.h.wmthe
l\atl.tmstu of Health pleased to

(a) whether any Indian doctors
have been sent abroad for tpeclaltud
tl?sjgm in hospitals since January,

(b) if so, to which country or coun-
{ries they have been sent; and

(c) what Is fheir total number?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes,

(b) Mainly to the U, K., U.S.A. and
Canada and occasionally to the coun-
tries of Europe, New Zealand and
Philippines,

(c) 87,
JourE ANp CorroN Mruis

26. Shri K, K. Basu:
Minister of Labour be pleased to state
the numbers of the jute and cotton
mills in West Bengal where the Mini-
mum Wages Act is enforred?

(b) Have Government any machin-
ery to check up the working of Labour
Legislation?

(c) Do Government get regular re-
port from the State Governments
about the working of labour laws in
the States?

The Minister of Labour (Shrl V. V.-

Giri): (a) Employments in Jute and
Cotton mills are not covered by the
Minimum Wages Act, 1848.

(b) The enforcement of labour laws
in the State sphere is, in most cases,
the responsibility of State Govern-
ments., So far as is known, these
Governments have set wup adequate
machinery as required by various en-
actments for their effective implemen-
tation. In the Central sphere the
Acts are administered through the
Labour Relations Machinery and or-
ganisations under the Chief Inspector

of Mines, Chief Adviser, Factories ‘or.

through autonomous bodies like the.
C.ontroller of Emigrant Labour, Direc-
tor-General of the Employees State In-
surance Corporation. Coal Mines Wel-
fare Commissioner, Mica Mines Labpur
Welfare Commissioner and the Coal
Mines Provident Fund Commissioner.
The State Governments are required

to appoint Inspectors -and Claims

Officers under the Minimum Wages Act,
1948, and to frame Rules under Sec-
tion 30 for carrying out the purposes
nf the Act. These Rules ‘have 'been
framed mostly on the basis of mndel
Rules circulated by the Central Gov-
ernment,

(c) Yes.
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RAILWAY ADVERTISEMENTS

27. Shrl K. K. Basa: Will the Mi
ter of 'ways be pleased to atﬁb

(a) the names of the Daily News-
papers, State-wise, where 'way
advertisements are published;

(b) on'what basis the are
selected; and s

(c) who is the selecting authority?

L1

The Deputy Minister a(h:lhu

The names of the Daily Ni
State-wise, in which railway adver-

tisements are published are as follows:-
Uttar Pradesh: =
. (1) ‘Leader.

(2) Amrit Bazar Patrika.
(3) Nationul Herald.

(4) Pioneer,

(5) Telegraph,

(6). Aj.

(7) Bharat,

(8) Jagran,-'

(9) Navijivan. LT
(10) Pratap. SR
_{11) Sainik,

(12) Sandesh,

(13) Sanmarg.

(14) Sansar. -
(15) Swatantra Bharat,
(16) Vishwamitra,

(17) Hag. )
18y Qaumi Atraz, it il
(19) Amrita Patrika, '

Assam:
(1) Assam Tribune,
(2) Nutun Aumin "

Bihar:

1A1)Indian Nation.

(2) Searchlight..

(3) Aryavarta,

(4) Pradeep. '
(5) Rashtravanl s
(6) Navrashtra.

(7) Vishwamitra.

(8) Sadai-e-am.

(2) Bathi. . k]

West Bemil!
(1) Amrit Bazar Patrika,
(@) Hindustan -Standard.
(3) mwm' o ] ,I‘I.

PN L
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(4) Anand Bazar Patrika,
(5) Jugantar.

(6) Basumati.

(7) Satyayug. .

(8) Lok Sevak.

(9) Vishwamitra.

(10) Lokmanya.

(11) Sanmarg.

(12) Jagriti,

(13) Rozana Hind.

(14) Desh-Darpan,

(15) Indian Trade Journal.

Delhi:
(1) Hindustan Times,
(2) Hindustan Standard.
(3) Delhi Express.
(4) Statesman.
(5) Hindustan.
(6) Vir Arjun,
(7) Daily Milap.
(8) Tej.
(9) Times of Indla.
(10) Vishwamitra.
(11) Aj.
(12) Pratap.

(13) Bandematram of Lahore.

(14) Vir Bharat.

(15) Watan.

(16) Aljamait,

(17) Nava Bharat Times.

Punjab:

(1) Tribune,

(2) Hind Samachar.
(3) Milap.

(4) Hindi Milap.
(5) Prabhat.

(6) Ajit,

(7) Veer Bharat.
(8) Aksli Patrika.
(9) Sikkh,

(10) Khalsa Sewak.

Bombay:

(1) Times of India.

(2) Bharat,

(3) Bombay Chronicle.

(4) Bombay Sentinel,

(5) Evening News of India.
(6) Free Press Journal.
(7) National Standard.

(8) Bombay Samachar,

247 PS.D.
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(8) Hindustan (Gujerathi).
(10) Jam-E-Jamshed,
(11) Janmabhoomi.

(12) Vendemataram,
(13) Sandesh,

(14) Shri Sayaji Vijaya,
(15) Nava Bharat Times.
(16) Vishwamitra *
(17) Gavakari.

(18) Lokamanya.

(19) Lokasatta.

{20) Nawakal.

{21) Navabharat.

(22) Navashakti.

(23) Sakal.

(24) Sholapur Samachar.
(25) Aftab,

(26) Ajmal

(27) Inquilab,

(28) Samyukta Karnatak.
(29) Hindustan (Sindhi).
(30) Vishal Karnataka.
(31) Igbal,

(32) Gujerat Mitra.

(33) Gujarat Samachar.

Madras:
(1) Hindu,
(2) Indian Express.
(3) The Mall.
(4) Andhra Prova,
(5) Andhra Patrika.
(6) Liberator.
(7) Indian Republic,
(8) Swadesamitran.
(9) Dinamani.
(10) Bharat Devl.
(11) Daily Thantl.
(12) Nava India.
(13) Mathrubhumi.

Hyderabad :

(1) Deccan Chronicle,
(2) Daily News.

(3) Golkonda Patrika.
(4) Naisndagi.

(5) Siasat.

Madhya Bharat:
(1) Nav Prabhat,
(2) Indore Samachar.
(3) Nai Duniva,

106
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Madhya Pradesh:
(1) Hitavada,
(2) Nagpur Times.
(3) Jai Hind.
(4) Navablmrat.
(5) Maharashtra,
(6) Tarun Bharat.
(7) Lokmat.
Bhopal:
Daily Nadeem.
Orissa:
(1) Eastern Times.
(2) Samaj.
(3) Prajatantra.
Mysore:

(1) Deccan Herald.

(2) Bangalore Daily Post.

(3) Praja Vani.

(4) Thal Nadu.
Saurashtra:

(1) Nutan Saurashtra.
(2) Jai Hind.
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Ajmer:
Navjyoti.

Rajasthan :

(1) Daily Jagrit.
(2) Lokvani.
(3) Rashtra Doot,
Pepsu:
Prakash.
Jammu and Kashmir:
Daily Khidmat.

(b) Papers are selected from the
list of news; apers and perlodicals in
India cons suitable from a
commercial viewpoint to receive Gov-
ﬁnt of India Advertisements,

prz?a.rad and maintained

by the Advertising Conmltant, Minis-

of Information and Broadcasting.

circulation of a newspaper, from

the viewpoint of quantity as well as

quality, and its suitability for thre par-

ticular type of advertisement are the
primary considerations.

(c) General Managers of the Rail-
way concerned,
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PARLIAMENTARY DEBATES
(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

77
HOUSE OF THE PEOPLE
Thursday, 6th November, 1952

The House met at a Quarter to Eleven
of the Clock.

[MR. SpEARER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45 a.M.
PAPERS LAID ON THE TABLE

STATEMENT Te: AVIATION SHARE OF PET-
roL Tax FUxD

Mr. Speaker: The House will pro-
ceed to the next business now, papers
;tp be laid on the Table. Shri Jagjivan

am.

The Minister of Commaunications
(Shri Jagjivan Ram): I beg to lay on
the Table a statement showing the ob-
jects on which the aviation share of
the Petrol Tax Fund was expended
during the years 1950-51. [Placed in
Library. See No. P-84/52]

PROCEEDINGS OF ELEVENTH SESSION OF
INDIAN LABOUR CONFERENCE

The Minister of Labour (Shri V, V.
Girl): I beg to lay on the Table, a
copy of the Summary of Proceedings
of the Eleventh Session of the Indian
Labour Conference held at New Delhi
in August, 1951. [Placed in Library.
See No. IV. R.O. (38)]

INDIAN TARIFF (FOURTH AMEND-
. MENT) BILL.

o . Minister of Co =
r!-‘ho ister ;. mmerce t.ml)l:nI
beg to move for leave to introduce a

Bill* furth
et 1934.“ to amend the Indian Tariff

78

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motion was adopted.

Shri T, T. Krishnamachari: I intro-
duce the Bill. '

FOOD ADULTERATION BILL
The Minister of Health (Rajkumari

Amrit Eaur): I beg to move for leave
to introduce a Bill to make provision
ig‘t;d the prevention of adulteration of

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to make provision for
;lggd Rrevention of adulteration of

The motion was adopted.

Rajkumari Amrit Kaur: I introduce
the Bill.

ESTATE DUTY BILL

Mr. Speaker: Now, the House will
proceed with the further consideration
of the following motion moved by Shri
C. D. Deshmukh yesterday:

“That the Bill to provide for the
levy and collection of an estate
duty, be referred to a Select Com-
mittee consisting of Shri M.
Ananthasayanam Ayyangar, Shri
Khandubhai Desal, Shri N. V.,
Gadgil, Shri D. K. Borooah,
Shri R. Venkataraman, Shri
Nitanand . Kanungo, Shri
Feroz_ Gandhi, Shri T. N. Singh,
Shri B. K. Das, Shri Balwantrai
Mehta, Shri S. N. Agarwal, Shri-
mati Anasuyabai Kale, Shri P. T.
Chacko, Shri N. Keshavalengar,
Shri U. S. Malliah. Shri 8. Sinha,
Shri C. D. Pande, Shri Tek Chand,
Shri Hariharnath Shastri, Shri

* Introduced with ¢ fous
tion of the Pmident}.‘e previous ‘sanc-

279 PSD
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[Mr. Speaker]

Munishwardutt U aya, Shri
Sadath Ali Khan, Radheysyam
Morarka, Shri K. P. Tripathy, Shri
N. C. Chatterji, Shri B. Rama-
¢handra Reddi, Shri K. A.
Damodara Menon, Shri K. S
Raghavachari, Shri Tulsidas Kila-
chand, His highness Maharaja Shri
Karni Singhji Bahadur, Shri V. P.
Nayar, Shri K. K. Basu, Dr. Lanka
Sundaram, Shri B. R. Bhagat, Shri

« Mahavir Tyagi and the mover
with instructions to report by the
last day of the first week of the
next Session.”

8hri Gidwani (Thana): I rise to sup-
port the Bill, but I must frankly state
that I was disappointed at the speech
made by the hon. Finance Minister. He
stated two reasons for bringing forward
the Bill. One was economic, and the
other was social. Ags regards the econo-
mic aspect of the Bill, he did not give
us any exact figures, or any approxi-
mate idea as to what will be the yield
from the levy. As regards the social
dspect, Trom the way in which he ex-
pressed his opinion on the Bill, it ap-
peared to me that it was apologetic,
hesitating and as if he had no heart in
the business. I would not blame him
personally because, after all, he did not
belong originally to the Congress. There-
fore, he was not expected to fulfil the
promises given by the Congress repre-
sentatives. I may remind here that in
the Jaipur session after independence,
the Congress stated its new objective.
The objective of the Congress was the
establishment of a classless and caste-
less society. I do not find any stress
or any step towards that direction in
the proposed Bill. Not only that. I
find that it is so halting, that even
after it is passed, one does not know
bhow far it will bring any benefit, or
the amount of money that will be avail-
able to the various States for carrying
on their planning schemes.

There are two blocs in the world
today—the Russian or the Communist
bloe, or the countries dominated by
Communist ideology; and the capital-
istic bloc. In Russfa and other com-
munist countries, there is no questicn
of any such Bill because property has
been abolished, as they say, in the indi-
vidual sense. As regards the other
bloc. I find in the United Kingdom this
tax has been levied as early as 1894,
and in France it was in 1786, in New
Zealand in 1881, in Canada it was in
1892. in Japan it was in 1905, in Ceylon
it was in 1919, in South Africa it vwas
in 1882, and in Pakistan in 1950. So,
our ent has, after all, brought
this measure with great reluctance, so
that the duty may contribute some-
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thing to the total revenue. In Great
Britain death duties contributed 107
per cent. of the total revenue and in
the U.S.A. they formed 5 per cent. of
the federal taxation and 4 per cent.
of the State revenue during pre-war
years. Therefore, I wanted to know
exactly how much revenue will this
levy bring. About that we have been
given no information. It is in the
limbo of oblivion. We do not know
how much it will bring, and the per-
sonnel of the Committes also shows
to me that it is a very, very mild affair,
and it is not goimg to bring us to a
socialist state for which the Congress
has been fighting for so many years—
whether we call it socialist state or
Ram Rajya. Gandhiji used to call it
Ram Rajya. I do not find any signs of
Ram Rajya in this Bill.

It is, after all, a good step in the
right direction, but I expected a more
forward step, a more progressive step,
a more revolutionary step; I expected
a Bill by which there would be com-
plete liquidation of property in India.
But even after 5 years, 2 months and
20 days of the attainment of freedom,
this measure has been brought which
even psychologically will not enthuse
the country. I was trying to listen to
Shri Deshmukh’s speech yesterday very
carefully, attentively and patiently, and
I wanted his speech to create the
psychological effect which he wanted.
I am told the Planning Commission or
he has said that it is not from the
economic point of view so much that
they have brought this Bill. but it is
from the point of view of producing a
psychological feeling in the people that
our Government is moving towards a
socialist state. I am afraid his speech
and the measure that he has moved
are not going to create that atmosphere.

However, it is in the right direction;
something is being done to eliminate
the disparity in the ownershir of pro-
perty in the country. Ours is a poor
country, and millions are still suffer-
ing. They have not felt the glow of
freedom. Their meagre wants have
not been satisfied. Probably in some
States some people are suffering more
than what they were suffering previous-
ly. I would not go into this matter.

I welcome this measure, but I again
warn about one thing, {.e., if we hand
over the monéy to the States, we must
be careful that the States spend *-»
money properly. I belonged to a State
which is at present in the hands of
the énemy. Today, I belong to Bom-
bay State. And in Bombay State
there is a person called Shri Morarji
Desal who is experimenting on thé
revenueg of the ' country. He has



81 Estate Duty Bill

some fads. His Government's policy
regarding prohibition has proved a
complete failure. I belong to a con-
stituency called .Thana District ccnsti-
tuency and Mr. Deshmukh’'s c¢onsti-
tuency is adjoining to it. I have toured
in the constituency during my election
campaign for one month and a half.
Even after the election, I havz v'sited
the constituency, and I know that as
a result of this prohibition, the only
village industry which is flourshing
in that area is the illicit distillation
of liquor. Therefore, I say let Bom-
bay te not be given a pie till they
scrap this wretched scheme which is
doi no good to the people.
Similarly, I was surprised to read
only the day before esterday,
that the Punjab Government have post-
poned the sessions of their Assembly
and Council for a fortnight to engage
themselves in Congress delegates’
elections. Twentyfive thousand rupees
of the public exchequer are wasted as
a result of this.

Mr, Speaker: Order, order. It would
not be proper to bring in here the ad-
ministration of the provinces, because
the persons whose administration is
being criticised have no chance of
having their say in this House. I wait-
ed to know as to how far the hon.
Member wag carrying his argument.
but when he began to cite instances, I
thought I must invite his attention to
the irrelevancy of this, and also the
impropriety of carrying on that kind
of thing in this House.,

Shri Gidwani: I bow down to your
ruling, Sir, but T want to submit that
I thought it was relevant because it
has been provided that the revenues
derived from this levy will be handed
over to the states.

The Minister of Revenue and Fx-
penditure (Shri Tyagi): It has been
provided so, because it is enjoined in
the Constitution that one of the duties
which shall be assigned to the States
is the estate duty in respect of property
other than agricultural land.

Shri Gidwani: It is therefore that
I thought it was relevant.

Shri Syamnandan Sahaya (Muzaflar-
pur Central): The hon. Member’s point
is now further strengthened.

[MR. DePUTY-SPEAKER in the Chair]

Slﬁl'lb Gidwani: !l sa;uicli.l that bthere
might be some people who may be op-
posed to this tax. It is a good tax, a
just tax, and that any ome who will
have to pay this tax will not feel any
pain, anxiety or misery because the
levy is made after hig death. From
that paint of view, I do net think that
any person who has got surplus money

need worry about it.
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There is a belief among orthodox
Hindus. Even when a person is on his
deathbed, if his relations bring all or
some portion of his property and he
touches it with his hand, and that pro-
perty is given in charity, he
was supposed to go to Heaven
after his death, As regards the Mussal-
mans also, the same thing is there.

As regards the other points of the
Bill, we shall deal with them when the
Bill returns from the Select Committee.
We are living in the revolutionary age,
we are living in an age when capital-
ism is going, and when every person
dem equality and fair deals.

Shri Syamnandan Sahaya: What
does the hon. Member suggest?

Shri Gidwani: We are living i an
age of great changes and revolutions.
Let us not be backward, but go for-
ward. I hope the Select Committee
will remember the changing times in
which we are living, and make recom-
mendations which will be worthy of
the Government that claims to be a
Congress Government.

With these words, I
motion.

Pandit K. C. Sharma (Meerut Distt.-
South): I support this Bill because it
is in consonance with ihe prevalent
system of duties all over the world.
Much has been expressed in the Press
against this Bill, and the point has been
made that it would be a novel experi-
ence in the field of taxation. It is far
from the fact that even as far back as
700 B. C. the death duty existed in
Egypt, and as far back as 169 B. C. this
was prevalent in Rome. Here in India
at the time of the Moghuls, there was
a iax on the transfer of property after
a person’s death to the successor, Even
now, before freedom wac attajned, in
the Rajputana States, there were death
duties in existence. So, it is not a
new experiment in the field of taxation,
and as the hon. Minister told us yes-
terday almost all the big countries—
the only exception among the major
countries being India—have got this
duty. It has not affected, as so many
people say, the capital formation or
th- development of the industries in
any way whatsoever.

12 Noon

Then the question arises whether as
a tax., the estate duty is a good or a
bad tax. From all canons of public
finance and good taxation, I venture
to submit that it is a good tax. From
the point of view of ability to pay or
from the point of view of certainty of
finance or that of economy, the money
i{s avaijlable, and the property is worth
a certain amount, and so it is con-
venient to pay when the property passes

support the
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on to the successor, and there is no
difficulty whatsoever. Much has been
made out about whether it is against
the fundamentals of the Hindu Law,
or the fundamentals of the Muslim
Law, but I beg to submit that it is not
against anybody's fundamentals when
it is a question of the country’s develop-
ment or the maintenance of its free-
dom., Freedom cannot be maintained
unless there is abundance, and freedom
without abundance is a meaningless
‘conception. In order to produce more,
we have to subsidise the major plans
for greater production, and for that
moncey is necessary. If money is neces-
]sary. taxation is the inevitable corol-
ary.

Tre third question is whether the
estate duty is leviable after the death
of the owner of a property, because as
the property was being created, the
owner of the property was ving
taxation on the income; the tax having
been paid in the course of the acquisi-
tion of the property, there remains no
richt of the State to further taxation
after death of the owner. To this I
beg to submit in the words of Sir
William Harcourt in 1894,

“Nature gives man no power
over his earthly goods beyond the
term of his life. What power he
possesses to prolong his will after
his death. The right of a dead
hand to dispose of property is a
pure creation of the law, and the
State has a right to prescribe the
conditions and the limitations
under which that power will be
exercised.”

I hope no further argument is needed,
so far as the right of the State to levy
a duty on the property after the death
of its owner, is concerned.

The next question is whether such a
duty chould levied at this time. As
I said before, ours is a very big coun-
try with a great future. With vigour
and wision, the people are eager to
develop a great future for this land of
ours. Now it is a simple rule of life
that if you do not move forward, you
are bound to recede, and therefore a
country with 360 million people with a
glorious past and an expectant future
cannot remain standstill. If it cannot
remain standstill, it has to grow; and
if it has to grow, investment i3 neces-
sary for the development plans, and
it is urgently necessary -because the
time is running against us. It is there-
fore in the fitness of things that this
duty should be levied at the present
time so that the Planning Commission
may get more money, and may
' be facilitated to grow and develop.
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Then, Sir, as the previous speaker
said, there is one great advantage as
in so many other countries but much
more in this country, because for the
last century and a half this has been
a static affair. There is a class of
traditional idlers doing nothing, be-
cause they are safe and secure, with
no danger, no fear either of famine or
of war or any catastrophe whatsoever.
Therefore, this class which is doing
nothing, knowing nothing and caring
nothing must be made to do something

"and this class, I believe, would exert

itself and it will also eliminate a sort
of class bitterness and class conflict.
For production and for the building up
of the country, peace and security are
necessary factors. Already there are
some signs of uneasiness and the proof
is there in the House; after the great
leadership, and a well-organised and
well-spread organisation with vast re-
sources and a huge propaganda
machine, the next best element in the
House is the Communist Party. This
is a proof that things are not so easy,
they are not so simple as they look to
be. Therefore, it is time for us to
move and eliminate what is called the
unacceptable inequality in the stature
of the People, in their status, in their
income, in their way of life and in their
way of work. So from the viewpoint
of the future and from the viewpoint
of peace and prosperity, this levy is
necessary because it tends, though in a
very small degree, to equalise the in-
come of the people. Now in this coun-
try, as the Finance Minister in his
speech said, only a small number of
people have got a lot of wealth; the
majority of the people are poor. By
this Act this is not going to be equalis-
ed, but there are tendencies. There is
something to be done in that direction.
There is a movement, there is a step
and that step will have a great psy-
chological effect on the minds of the
majority of the le as well as on
the mindg of the traditional idlers, that
it is time to move and work and con-
tribute to the common benefit.

mﬁvlth these remarks I support the

ot dfto wite Rwwid (TAT) : F
@ frdaw w1 gl @k 78 W<
qwaT § | ar ag & fr ww o F
foed = § aw o= gt & faded)-
swdow A o A0 qw
& foaw swrc ¥ ag fawatiwoor gy
o &, I X ¥ ¥ 78 gwwar fiw
AT WX WY FIIAT GRIT | qE T



85 Estate Duty Bill

TR 93 ToT HIF ISAT AT @TE |
A At ag d fE A uw faxr 7
wg1 fF gy awroErl TR 9T O wEw
g1 % gwwar g fr awfo B wow
@A AR gwfa F mfes F A &
qEET] € & U9 § S SAT GATEAR
W ORI AT aEr A w% @ §, o
W *7 siwr wigan § ag it w1 7Y@
T & ww g aoETe e €
fs ag folt o fa & 3 9, &
guwmar & g auoER § TR 9%
TH T g | g faege wed §
Fd, o qife A qeitErdt U
g agiaga aNT AT FT & | ohfa
AT qofrardt aTHTC g gt aTaE §
e g | 9 §9W 5 % g quoEng
F TR ACEF FIWE, AT F1 qUTE
3 &t sramawar ad &

@O T g & 5 awfa =1
fadediwor a9 Y FE@T § WK AW
afz gaed & f5 awafa aga 12 gl
7 a€ § @ s wufa w SAfaw
FIGTA TSN IFA g 4 f6 awfa
FAMAS & 4T § TGER | I B
AW & gE@ar § &), 99 & qeafw
FoRE W 3w 2 Aw AdE)
¥ guwar § f5 ot wwfe § 58 @
T AT AFA §, THA ¥ TG0 TR
g, wivet &x (Property tax) 3t
e & P g0 d
(Death Duty) o< 78t &, 77 e
SHTC ¥ AT 9 I FM @ § AR
AT AT ¥ v faw F ot g #E I
¥ a9 T BT TR FT N I AE
¥ qq w1 e oA SEar g o
fegeam & Y Swafesc fawm §

8 NOVEMBER 1952

Estate Duty Bill 86

I FTA ¥ AT AT gAR Tgi T
w1 fed=wcr @ § | o I
gt s goT & weh @ w3k W
gt foreft §, S agi ot ot
wt faea & w127 QY ar T ifegi &
Forerft areafier geft & 9w &1 fadediwan
Qo g, of e @ Fav A

a7y fet A |vafa #1 et @ew HTT
qrgd § Y F g fF o w1 T
form &1 G o 7g 7 e 5 et
AT FT FTHT W 74T A1 99 § grafa
FTHE AE IAT | I & AT YD

99 St &qF A E JW A TS
#fwdt w1 g oF Al faamr
ggfy ¥ RwEAT AT € | 59 A}
e § | gAR A 79 WATE SRl
7 Furaw gy +< ag < faar § f5 o
Y ¢ GTS FT T99T § I9 9T T HL G
S T, B WY 4_—Ro H@ H
FTHT & ST & A & T dg F
o GHAT § | IAF AT Y AW IR
¥ g w1 A W G Oy I
& el St | e g & fre el
qrqle 9% 78 FX A §, A9 AT 7
@1 awfa @@ @ & TqFT W J
foar mar & 1 wEfed & smdAT W
fis foramere & @19 a1 7 fgg w1 fas
¥ gTO FTR @S FA w1 w@0
Bfe g8 S A g qHe TG

'maq*qﬁ‘fﬁ:mmﬂ grer

Hwa gz 9gfa o ATMA AR E
w gfy fawas awafa & o agai &
o s # feet & ward §, 7@ g
¥ qre o @ @ G ar At o o?
faar 4, AT ART A, WIRTA FHA A
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[« do sfro ZaaiX]
€ 4 Ko, to0 AT A AT T W
1 @ E | cew o miEwF §, ¥
fqar 3t @, a@r W @1, g
At 91, gar af ww ¥ g A
AT W W ST ;W @
A & wmfews @ &1 =
Y TH T qHTT F @ & | AT HATIHT
W g fran oT ¥ sqaR ow &
et &1 & R & 9§ ¥ I
A9 ¥9 TFE F T AT AT FA
1 grit | fad=fwor o= am §,
afs7 5v ¥ ga @ a9 gy framaz
9gfT F1 THTT FEA FT A AAFE
| I A g

A am ag § 5 o ag Fg
fFeawd ags o 9Fi § 99
gfa gag Wi a@a g | NI WA A
a1 2 qfeq I & arfew sgmar g ar
¥esw ¥awd (Landless Labour-
ers) | I F IH G9® qT
T T § 3T gL UF  FATEET FIAT
oAt geafa &1 wifes gar § 1| #
Irg gefa #1 oqaq @ g a9
Faag T Ot | M R
Q@ FIT ATS 9 T FT FAL TTA
aer £ )

AT ¥w ¥ g9 2@d § 5 wTRe
srzg  (market price) W TF
waEE X1 WAl 7 N AR
gEw a9 waa I§ ® fafees
agar Sm § wa q@r & fed
gfadt & fade wamr @ &
R IW N FAd o dwd N
Tga dadt § dfew F @ AW
IGH! AT 787 | I F A% A gHEAT
g fF TRz (estate) ¥ zw¥ zwE
Q a1 7g aw A E 5@ gl
NI ¥ e fae ardh € s fwx
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Y R& dww AT q¥T 9 I KA
ATt wE T gEdr gefe o Wi de
HMAT FATY FY AAT § WE Hh
o7 qgt wE F aga ¥ S AA
wifew £ & 1 forr o) F ag @ &
1 for Y Frwar s e | (urban
property) g% ¥ #rew mgq arft
€, T 3T G 9T AT HY a7 A7
AT AT I Y TAAT A% T AT G
& FTeor SR 9T aga smafa amaA
T §F FTOo ¥ gwwan g e ww faw
&1 37 F Fw qg I griww (Pro-
vision) § I¥ ® @ FT FX 9
€ fagas s1 gda FIET ARy E
SIS AR O I A E
o frxr aga gfamgu e waear
qar [ dErE F S A A
g Tt # g ®C A e
Tt A gAE A & 9w A frar
§ AR IRW 9T B A R
g FF FN AT | FAGIHA
(uniformity) == & fog ¥ex
(centre) & 1 9 X @ &,
e Therfndt amad at waife
de A qorra § ag &% g e
Y ATy & STt 7 &Y o 1 oy ot
FTe AT 7 W § . dare
A qg @ 9w fee wmaE TTE &
FzE ¥@ &1 faw w6 | § aHwar
# s ¥@ AT % dxdw  fefenfa-
dwa (discrimination) & g
ofgg | @A AG ot sdar § fr
T @4 A& B S F @ FTF R
qra faaT 977 | ST AW H FTHT WY
&y #Y ye@ § AR AR AN A
T FTAT ATAWF § | TG 59 & foq
gfywc aX weaw o & S
qUTT F AT STATGEHAT AL #
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| ¥E & STEHY A 73 quq Ay anfer
fadnlt wifs I@ *1 7 797 w5 a1
Y forear oft @fr 1 wife a8 wwae-
& (uncertainty) grfr &R
qar A& Qi fE feaar &/ s
T4 foT 39 FRATTET § FTAT 97 |
aqife Frqgiar HT 7O FEATR
fe® (Finance'Bill) # fafra
g 1| Tt aY ag wrET &) 9% gt X
IR IGTFT N WX
T 97 a@l ¥Y 21e $T 1@ fadgw &

qE # gAAT KO ATAT § |
-

Dr. Lanka Sundaram (Visakhapat-
nam): I am grateful to you, Sir, for
giving me this opportunity to intervene
in the debate on this Bill at a very
early stage. After listening to the
eloquent speech of my friend Mr. Desh-
pande, whose Hindi idiom and elo-
quence I can appreciate but not emulate,
it is rather difficult to proceed with the
debate with any sense of reality. And
yet, Sir, with your permission, I pro-
pose to confine myself specifically to
the Bill as introduced in this hon.
House and also to the speech made yes-
terday in introducing this Bill by my
hon. friend, the Finance Minister. I
believe that this particular Bill has not
come a day too soon. (An Hon. Mem-
ber: Rather late.)) In fact the che-
quered history of this Bill during the
past several years is conclusive proof
that the aims and objectives of the
Government are more or less defeated,
and if not actually totally defeated, at
least circumvented by certain classes
of wouMld-be-assessees who might
have been there at one time and who
ma’y not be there now or tomorrow.

Shri Gadgil (Poona Central): If they
dle, their successors will be assessed.

Dr. Lanka Sundaram: I will come to
* that point of my hon. friend Mr. Gadgil.

An Hon, Member: Sir, if I remember
aright, my friend is on the Select Com-
mittee, Is it not already the convention
that Members of the Select Committee...

Mr, Deputy-Speaker: It is not an
inviolable rule. Normally, the rule is
that Members who are on the Select
Committee will not be allowed to dis-
cuss the matter here. But in excep-
tlonal cases, like an Estate Duty Bill
or this magnitude—it is a very im-
portant Bill and not only Members but
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people outside are also watching it—
whoever can shed light on this import-
ant Bill I am prepared to call him
And if any Member thinks that a parti.
cular point which he wants to emphasise
has been overlooked by this Bill, I am
prepared to allow him, Therefore I
will treat this as an exception, but it
does not mean that I am going to call
all the Members of the Select Com-
mittee,

Dr, Lanka Sundaram: I thank you,
Sir, for your ruling. I stood up in the
confildence that on previous occasions
the Chair has given permission on
issues of this character to Members
whose names were put on the Select
Committee.

I believe that this particular Bill,
that is the Estate Duty Bill, is only a
logical extension of social legislation
of the type represented by Zamindari
abolition, in this country. I always
felt that when Zamindari abolition
legislation was widely taken recourse
to all over the country, the absence of
a Bill of this character on the Central
Statute Book would indeed be a most
unfortunate thing. I was rather heart-
ened yesterday when I listened to the
Finance Minister as he referred to the
social objective involved in this Bill
Now the entire legislation of all the
vears of the past quarter of a century
does not give me an illustration of a
measure with a specific social objective
kehind it, and to this extent I welcome
this Bill in principle wholeheartedly.

As I have said I propose to limit my-
self to the provisions of the Bill with-
out going much into the ideological or
other considerations referred to so elo-
quently by some of the speakers who
have preceded me. Item 87 in the Cen-
tral List of the Seventh Schedule, Mr.
Deputy-Speaker, makes “estate duty on
property other than agricultural land”
a central subject. Item 48 of the State
List of the Seventh Schedule makes es-
tate duty in respect of succession to
agricultural land a State subject, with
ithe result that as the Finance Minister
said yesterday, a sort of procedure has
been taken recourse to so that the Cen-
tre can legislate on a uniform basis.
The Finance Minister was good enough
to say yesterday that all the States
constituting the Republic of India, bar-
ring West Bengal, Travancore-Cochin
and Saurashtra have passed necessary
resolutions through their legislatures
asking the Government of India to
undertake this legislation. Article 252
is very clear on this point. It shall be
lawful for Parliament to pass an Act for
regulating that matter accordingly, and
any Act so passed shall apply to such
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States and to any other State by which
it is adopted afteryvards by resolution.

I have got some little worry here.
I do not take such a tragic view as
my hon. friend Mr. Deshpande has
taken a few minutes ago, that West
Bengal, Travancore-Cochin and Saura-
shtra may not after all come into the
picture. But I do say in the same
breath that, knowing as we do the
enormous controversy which is now
raging all over the country as regards
multiple point tax or single point tax—
I am referring to the Sales Tax Legis-
lation and also the Bill passed in the
last session—it occurs to me, that some-
thing more than this permissible con-
sent will satisfy the needs of the coun-
try. Because I have got a feeling that
if by any chance any of the States,
namely West Bengal, Travancore-Cochin
and Saurashtra, actually stays out,
there will be black patches in this coun-
try as far as the enforcement of the
legislation now before this hon. House
is concerned. Having said this I would
like to refer to clause (2) of section
I. that this particular legislation ex-
tends to the whole of India except
the State of Jammu and XKashmir. I
recognise that we in this country have
got to be extremely careful in refer-
ring to any action relating to the affairs
of Jammu and Kashmir. I have got
here the Constitution Act, Section 370.
1 think there is a possibility for this
hon. House to arrive at some sort of
arrangement whereby the proposed
legislation for the enforcement of the
Estate Duty can be extended to Jammu
and Kashmir. I am here to say freely
that I am not asking for, nor intending
to press for..the deletion of Clause (2)
of Section I of the Bill before this
House. Article 370(b) (1) runs as
follow:

“those matters in the Union List
and the Concurrent List which, in
consultation with the Government
of the State are declared by the
President to correspond to matters
L —— T
Here we have as colleagues in this

hon. House six representatives of
Jammu and Kashmir. I make a sug-
gestion to them, that on the floor of
this House they should come forward
with some sort of assurance that the
permissible provision contained in
Article 370 (b) (1) would be availed of.
Because if something like that is not
done then there will be two distinct
categorieg of territories in this country,
which will be a most unfortunate thing
indeed. I quite see that Article 370
is a tranmsitory provision, but still we
cannot allow it to continue for ever
even In the case of very innocuous non-
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political measures like the Bill before
us. I believe there are a number of

ents in British parliamentary
histo?'rh which will be of assistance to
us. e Members from Ireland when
they took part in the old days in the
debates of the House of Commons never
did so in respect of legislation affect-
ing the whole of the British Isles, but
took part in the divisions etc. only
concerning Ireland. 1 am making a
suggestion here, with due deference to
the Constitution, namely, that our
friends from Kashmir should give us
an assurance that they will press their
Government to come forward with re-
ciprocal legislation based on consulta-
tions with the Government of India
at Government level in order that Sec-
tion 1(2), namely, the exemption of
Jammu and Kashmir, will not beggme
a stumbling block to the imp ta-
tion of such a very important measure
like the present one, from an economic
and fiscal point of view.

Having said this, I propose with your
permission to discuss one or two very
important points raised in the speech
of my hon. friend the Finance Minister.
He made a very broad statement yes-
terday, namely, that as regards capital
formation, incentives to production etc.,
there will not be many difficulties when
this Bill is passed into law. Statistical
data in this country is extremely ne-
bulous, and there is not much precision
about it. Still, such of the statistics as
are available at the moment on this
aspect of the question which I am rais-
ing in this debate are very clear. The
public sector of fixed assets excluding
transportation are estimated to be of
the order of Rs. 1236 crores and the
private sector is estimated to be of the
order of Rs. 1472 crores. I am making
a reference to these estimates for the
very valid reason that yesterday in
his speech the Finance Minister said
that the possible transference of pri-
vate property to joint stock companies
etc. will not be much of a bother for
us. In fact, he said that he would wel-
come such conversion of private pro-
perty into joint stock companies. I
hope I am quoting correctly. !

The Minister of Finance (Shri C. D,
Deshmukh): Yes,

Dr. Lanka Sundaram: The problem
is this. With nearly Rs. 1500 crores
of private property stated to be in pri-
vate hands, there is a distinct possi-
bility of this property being converted
into joint stock companies, trusts etc.

Shri C. D, Deshmukh: May I know
where these figures are from

Dr.. Lanks Sundaram: Estimates,
newspeper reports, etc.
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Shri Gadgil: After all they are
“guess-estimates”!

Shri C. D, Deshmukh: I was anxious
to look them up comprehensively. That
is why I asked.

Mr, Deputy-Speaker: I thought they
were taken from the National Income
Committee Report.

Shri C. D, Deshmukh: That is what
I thought also, and I had hoped that he
was going to say so, but apparently
that is not so.

Dr, Lanka Sundaram: But I believe
1 have made an attempt to make them
as reliable as possible, because any esti-
mate is as good as the other. In fact,
I shall be gratetul to my hon. friend
if he can give the proper estimates,
because he is in a better position to
give them than a non-official Member.
Yesterday, he said that the fiscal and
psychological effects of this duty are
not damaging to savings and capital
formation. I agree with him that every-
thing depends upon the exemption limits
and the rates of taxation, and I have
no quarrel with him in this respect and
propose to say nothing about it on this
occasion, because these are matters for
the annual Finance Act and I am sure
this House will have an opportunity
to discuss them at the time of the
next Budget, provided this Bill goes

through.

I.have got here a book written by
my hon. and esteemed friend, Shri
Gadgil, when he was Minister, in con-
junction with Shri Vittal Babu, on death
duties. I consider that there is a very
important statement in it which, with
vour permission, I should like to read
for the benefit of this honourable House.

It rung thus:—

“Moreover, it has been the ex-
perience of many countries in the
world that if the minimum exemp-
tion is kept at a sufficiently high
level, the revenue-yielding capacity
of the duty is great. The main
consideration that weighed in the
matter of raising the exemption
limit from £100 to £2,000 in 1946
in UK. was that as many
as 150,000 out of 200,000 estates
which were previously liable, ceased
to pay estate duty. The result was
that the cost of the exchequer was
only £2 million compared with the
total yield of estate duty which
was over £100 million. The new
exemption limit relieved the ex-
chequer of bothersome gnd costly
inquiries and investigations into
a large number of small estates. It
was estimated that out of the 50,000
estates, which would be still liable
for, more than 30,000 would have
their liability reduced, and the
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imposition on some 7,000 would
remain unaltered. The total yield,
despite the exemptions and reduc-
tions went up to nearly £22
million.”

I quoted this passage because unfortu-
nately in his speech my hon. friend
yesterday made a reference to the pre-
vious Bill in the previous House, I
was not quite clear as to what he meant
to convey, but this is what he said,
gn{le I am quoting from yesterday’s de-
ate:—

“Hon. Members will observe that
unlike the last Bill the present Bill
does not itself contain a provision
regarding the minimum exemption
limit. Why the last Bill contained
such a provision, I am unable to.
say now...unless it be that it was
felt that prescribing a minimum
] e body of the charging
" Act itself gives sanctity to it.”

I have quoted these two passages in
order to bring to the notice of this hon.
House the need for some sort of mini-
mum exemption limit being incorporat-
ed into the body of the present legisla-
tion itself, because to my mind it wilt
give satisfaction to almost every sec-
tion of the community which is likely
to be affected by the legislation.

_Mr. Deputy-Speaker: Is there no
difference between income-tax and es-
tate duty? A man goes on earning in-
come, but he does not die every year.

Dr. Lanka Sundaram: That is why
I said that some sort of fixation of
minimum limit that was attempted in
the last Bill hag been dropped in the
Bill, and I would like to have a cogent
ianswer from my hon. friend why this
S SO.

Yesterday, the Finance Minister said
that this particular Bill need not wait
till the completion of the enquiry which
is likely to be undertaken by the Taxa-
tion Enquiry Committee. Last month
on the 14th and 15th the Finance Minis-
ters of the country met and I have no
possibility of knowing exactly what
has happened in that Conference, but
such of the Press reports as are avail-
able clearly show that the question of
incentives to production, capital forma-
tion etc. are matters for investigation
by the proposed Taxation Enquiry
Committee, with the result that any-
thing done in this Bill will have far-
reaching effects, and the Government
have got to remember this in the con-
text of the work which is to be turned
out by that Committee. That is why

was rather surprised to hear the
Finance Minister say yesterday that the
Taxation Enquiry Committee can go on:
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[Dr. Lanka Sundaram]

with its work without any reference
to the passage of this Bill in this House.

I do not know how much the Finance
Minister hopes to get through the im-
Plementation of this Bill when it is
passed into law. At the moment the
total taxation imposed by the Govern-
ment of India and the State Govern-
ments is of the order of Rs. 600 crores—
1 am talking of the 1950-51 estimates.

Shri Bogawat (Ahmednagar South):
Your estimate is too low. It is Rs 850
«Crores.

Dr, Lanka Sundaram: I am talking
.of taxation proper.

This morning I read a report that
‘this particular Bill when implemented
-would bring Rs. 30 crores a year.

Shri Gadgil: That is a lobby esti-
mate,

Dr. Lanka Sundaram: I do not know
what the lobby is and where the esti-
mate came from. I had expected that
this particular Bill would bring in cer-
‘tainly a large windfall in order to en-
able the country to go ahead with plan-
ning and development programmes.
it is only Rs. 30 crores, I do not know
in what way it is going to be of im-
-portance to us in the financial sense to
-enable us to carry on the programme
of development and reconstruction
which is estimated to cost about Rs.
2.000 crores in five years.

Shri C. D. Deshmukh: I do not think
any estimates can be made in the ab-
sence of age limit and exemption limit.
‘It will be dangerous to estimate the
yield from the passing of the present

charging Act.

Dr. Lanka Sundaram: I am grate-
ful to the Finance Minister. I am aware
of that complication.

Mr, Deputy-Speaker: Was not an
-estimate made by the previous Finance
Minister?

8hri C. D. Deshmukh: He made cer-
tain assumptions. which assumptions I
am not making in advance of the Fin-
.ance Act.
dfen oy T wedt : (sTE-
13 frsrad aar afear faer-feaw) :
WR AT ¥ FT FE ITQW § T A9
& f5 war qredt oft, ferdt awx
gt A fas v om FR T A

T grm ?
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ot nrefrs (AT wew) - gy @
WA WET @ § I (range)
s waarqar ffae fear g

Dr. Lanka Sundaram: [ quite
realise the difficulties of the Finance
Minister. That is why I said earlier
that it is a matter for the Finance Act.
But when piloting a Bill of this charac-
ter, which has given such a tremendous
hope to the country that moneys would
become available as a result of its im-
plementation, there must be some sort
of an idea behind the mind of the Fin-
ance Minister as to what is expected to
accrue from this particular tax, as it
would be of substantial interest to plan-
ning and development which is expect-
ed to cost Rs. 2,000 crores in flve years.
That is the only point I made, Sir.

While on this question I would like
with your permission to read another
small excerpt from the speeches of
one of the predecessors of my hon.
friend the Finance Minister—I refer to
Mr. Shanmukham Chetty—who in his
budget statement in 1948-49 said as
follows:

“The United Kingdom budget for
1947-48 discloses that in that coun-
try the percentage of direct taxes
to the total tax revenue is only 52.
This compares very favourably
with our tax structure in which
with a comparatively poor indus-
trial economy we collect about 51
percent. of our taxes from direct
taxes. Another interesting feature
of our economy is that as compared
with 1937-38 the direct taxes would
have increased 84 times in 1948-49
while indirect taxes would have in-
creased by a little over twice. Con-
sidering the relatively undeveloped
state of our country, I do not think
that anyone could say that the
burden of direct taxation is unduly
light or there has been any shlftins
of the burden on the shoulders o
the ordinary man.”

The purpose for which I have quoted
the statement of one of the predeces-
sors of my hon. friend is a simple one.
In the debate on the Finance Bill, I had
occasion to say that in the two years
preceding those during which my hon.
friend occupied the seat of Finance
Minister, incentives were given through
reduction of taxation for developing
production and industry. I believe I
estimated them to be about Rs. 23
crores in the two financial years pre-
ceding the one during which Mr, Desh-
mukh tock over. I agree there were
additional over-all taxes to neutralise
partly the incidence of the burden. The
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point ] am making is this. While agree-
ing that there is still scope for direct
taxation in  this country, I am most
anxious that we should proceed care-
tully in this respect. I dare say that the
Select Committee and the House at
appropriate stages will go into most of
the points involved in this matter.
Here I would like to make only one or
iwo small points.

I am rather nervous about the rule-
making powers vested with the bodies
to be created under this legislation.
Clause 17(4) of the Bill before us this
morning gives powers to make rules
which must however be placed before
Parliament. Clause 74 makes provision
only for pre-publication, with a proeviso
that the rules so made will not be in-
consistent with the legislation as such.
What is worrying me is this. Under
one clause the rules are to be laid
before the House; under the other sec-
tion pre-publication is enough so long
as rules are not inconsistent with the
main body of the legislation. I think
this is a matter which has got to be
looked into very carefully indeed.

The other important point I would
like to make before I sit down is this.
The powers vested with the Controllers
particularly with regard to valuation,
frighten me in a certain way. Sections
39 and 56 give very wide powers to the
officers of the Government for imple-
mentation or enforcement of this pro-
posed legislation.

Mr. Deputy-Speaker: Are there no
assessors? There is a provision for
assessors, I think.

Dr. Lanka Sumdaram: There is.
‘There is also a provision for appeals.
For example, section 39 reads:

“Subject to the provisions of this
Act, the value of any property for
the purpose of estate duty shall be
ascertained by the Controller in
such manner and by such means as
he thinks fit and if he authorises a
person to inspect any property and
to report the value thereof for the
purposes of this Act, that person
may enter upon the property and
inspect it at such reasonable times
as the Controller considers neces-
sary."

I only raise this point for one reason,
namely that the administration of the
Act is something which has got to be
looked into wvery carefully, because I
belleve that more depends upon the
spirit in which this Act is administer-
ed. for otherwise, as I said earlier, it
will become an engine of repression.

I welcome the principle .of the Bill,
on which, I am sure, there will not be
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much difficulty in this hon. House. But
I am most anxious that this attempt
at securing social justice and the levell-
ing of inequalities of income must be so
proceeded with that the maximum
results imaginable are obtained. I quite
agree the Finance Minister cannot make
an estimate of our probable revenue,
but if we are only moving a mountain
to find a mouse, and the collections are
going to be only Rs. 10 or 15 crores,
I do not know in what way it is going
to be of advantage to the nation as a
whole. I do support the principle of
the Bill. I thank you once again for
giving me an opportunity, and I think
such of the points I have made will
merit the attention of the House.

Y wwraaw fag  (gondam
afeew) : SrmaTefy Wi, AT Y aga
qgawae g & T O 1w frw o
dred & foq s QY F agt w
AgHTT AW @R R e o ow faw
¥ amdd 7 91 @ § | 3fFT 7 77 fam
F1 9 fate o g 1 7 ug ofr @
& A g R F wrd gofiefa adi 5
AT gefrafaal & ow § ww aww of
drod w1 dur adl g | femy ol gAY
TFR I gid W& q@ 7 ot
# §% 7T 9 §AC AN

T wERT, W e & Srdr
T FaTd A O (Statement
of objects and reasons) % g
fear gar & e @ fao w0 aor & omar
TrdfE NMagragr AN g o &
o9 & § F7 5 foqr oy o forw &
qre 9 TEf & 9 @ fxgr o

R o wgfae Wik § 9 &7 ar
qg wgaT & 5 @@ * & &} se
frmar arfed st @ & fod v o
afw faedy warfegd

wto vtz fey
g ot Wy &

(V)
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W TeToaw ey o wT wmER
g 3w §, G st §, ®fwd
Fa At wgar ag & e I Foee
A S AdY & 1 9w &, e A v
wE %1 GgE ar fwar fe ame o I
2, dfew s ag & Fww of od
et § @ ag CEr faw or fedus
i 7 ot fs Fore ¥ ¥w F foad
weafer § ar at 5@ oF S 9@ AR
A AR § A R wH AR oA
N & o @ o e faw o fe
forg ¥ arly A agar gfa-az T
Ta # Az fegr o, s T w7
A qTATT Y AF AT I FHF
N T w9 N ANz @ @ e ww
aeg w1 uF @y anr faw a1 ) anft
v gk e WE ¥ qor 9w @
fr @ foo & afa@ feen far s
qTE AT Y IEFT TG 27§ gAIR
aTE FY Sz 2 £, I q@r AR
om § fr e g frad ot smedY
7@ E

qfen wewT o= Sqrema (SET
1g faor-qd) : a9 § T E |

w oA feg @ oaT 3
# A T T qaT7 WA F AT § |

Ffl Sq AT w1 TR @
gEa qUE w9 X W@ ¥ ar 9= A
wgr a1 s 37 FY uF Gar AT fAm
TTE N AW 7ae & fed g Ee
qi9  FYAT 99T € | ¥ 3§ ¥ aw
snaa g s St aeee d otz fora g
A GO F @1 AT E, IQ W AWy
ge, ¥t o ameelt wft & woee W@y
s dar oY 7 & o dar A @,
ag a@ @ & fF duqw wwa 3 Ow
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st dar W foar § o I € g
Are 9 FFQT AT W |

g X § fs g M F wga
Ty # WA ¥ fes g Ay
¥ set wdY At wgrea off 7 o WA
*9qT W & oA fwar AT g @ g
BT T9GT FAT FQ@ G A o Iy
TR F wgr wr g fF S 7 e
A @ frar s raww dwm
Fuad & fog ool sft oy amadr
w1 fgama gy, @ @ oY SR R
G| Y T wIEd, 97 S\ ¥ ft gw e
AT FHE & FH FA & (57 37
g, IR g yga e WY A
wrgar § fs s ok gk e
gga @ W 9T faqie &% fv 52
SW T A FAdY A wer § Ay
TMAF o7 TR T AR g I
T AW 4, 3feT &l Sw o =@
=% ®wwe ( Black Market )
FRAE AR TFFA AT/ A TTT & )
9T & 7 9gS ¥ 96 L@ & F A=
ixEl #Y wonT § A dwEl & At
WHFAR AN @Y, TFETwArar
TASTAT AW IAEW F f5d Iy oAY-
AT TIHH 2w W dfwg | qefafa
R [\ B 9T 4 T2 W= fw
yg T T G2 w7 §, 99 97 I
s frar & g9 oY fFEET 9T f
awc A4 9% wm far & | &
w fFam g qm o oft et ¥ Eww
AT AT 9T | W dEE) & e
FwFR A ¥ew dvw ( Sales Tax )
ft wmar & 1w\ owgr s afeew
FTiwi v A AW H A E | el

e wft dvw o gaT & ) W W

it €are T @ ar e wy
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Fa® 3w 39 7 fawwa o< fgafeame
i grlr | Wife agdwray Ao & figg
# ¥ favyr s, Sfea g g s
AN o aw fafaee, fet fafaex
A qfeanicd ¥kl qATRT FTTX
WETEY T E A AT IT A AR
3R @ qgw € § SR A adt AT
It @ at 9% faw g Adl & o forad
FUG & §T §, 98 &% & §a (AR
g wg | Il AgIRw, A8
T FT GHT @ FT FT A § H A
FLT AT HHT ®7 gfews ¥ qar
fasy 7 feswa Y Wi & I TR
7 afrw ft famard §idr at ag goa.
T EAT | BW BT QT YAHES TH 2 A
Gar w<ar g fe fore ¥ i ag sawd
i fF G T 497 T 9 § AR
e § | U6l AQATH TH JH AT
g fow § ofeew @R # EF 3%
ITT FL A 4y AT R 99 ag 78
Taaft fF ag dur 2w & feo &
TR gra & fRar s o s
fore a@ YT dur ad W E,
JE A AMIGL A A FAX T &
fod 7 § fF @ ™ ® oF
qar Fr At 9 § | Swwamefy
7A"G A9 AT A WAT F AGET
q7 HR 9, ¥3A o AT gT a9 AT
AT &, Trg gu @ Wi A 9,
g qC AN A qg frmu feqr av fw
HTATE WA § TUIET X TR 3aT g
&Y &93 gr, A6 FWG BT QO 97 |
# qur wigar §  f ag @@ &
oww wgl T A gAT X MY
MWL IR RE?
foet ¥ x§ g A feeh # qiw
T a  wifew fear o T § i<
W AW FTFTTAT @ § | STERTIRT
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wETT, qR AT 5, B 90 g 5L
gT 771 3@ v & 6 o A F
w wrer W & F oaw fedr
=d & FETATH FA AT I4 WY fAeAw
¥ & fod adf sgar dfFa qw qar
wmar ¢ fe fog aw@ & aad 9w
w2 oY, I qT@ AR AT AT ATHR
W facge 938 v wif.a & o
g mafsd g I E TR A
AT T T8 WE F @@ v
faegs =20 & wowe & g &
92, a2 AT @@, T9 4d 96 ¥ ™A
W@ g | '

Shri Altekar (Northr Satara): Sir, I
rise to a point of order. What has this
discussion to do with the Estate Duty
Bill as such which is before the House?

Mr. Depuly-Speaker: He evidently
wants to say that if the expenditure is
cut down there may be no need for an
estate duty. But we are not entering
into a general discussion of the Finance
Bill and I suggest that as far as possi-
ble the hon. Member may be a little
more relevant.

i uwTRw f/g o svaawhr
wgEa, JE AT SR A Tw el
I FET 9 FY ATwi gRY, TE W A
& At oo, fwT F o ug o §
fs wa agt . SFREE Y a7 TS
&, TR A aCh ¥ T 74T E99 &I
FT 7T AT §, A H TH T IS awar §
fr w& gowT Ay A AT €Y Ay anfgd
IRFwwar g fFdd fadt and
T T TE §, X AF AT aRUFES
g 3R v A wd fe A T A
# &g ;g

Iqeaw wEWT . feq, e,
ofer @ it $X
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T e fey : ol w s
¥ Tmiw ¥ Wed gu 8 Wt A
aamar fr 1a faw & @ & o & et
yrrdt gRft 1 F Sw & a ¥ Af
%% &%AT , O Wi 7wy fr @
WET § K7 ST ¥ G F O
DT, ASTARE f5 wgi M voe
o ¥ a7 53 W w1 WO WA
s E, vafed dd &Rt w1 e
dar fad, fiw 2

wto Twie oy IW EWIT ¥
faes aw =3 &= 7 7

T T fag Sy A &
T frar

wo e foy o SF At T
et wWa &

T TwTeaw fag ;&9 w2 9
Ao 2w & for fea gubuwn ot
R AT vk @ w1 %Y | e fom
THFIEK fEeTE @8 9 55 F7 ar
R F< fouT 3T A7 9% F7 36 T
N EwF I A AT
s & gamT Fgm & o g S
furke o TEY ST § fwa e
fiar g

I[EATITT WEET, §EIL 2 F UF
T &, o g o &f, 5w
FoeT uT WEtA®IM  FFT & | §A HeT
o w S | T & feg fraeror
7 fawar fog wwm 7 et Soow
& gunT 9v Y A w1 A4 e
HIAT |

ot FWERT g T A
weT § ) -
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T CTRATCTIVIRE ¢ 37 B 9
wga ¥ fext amv § qT 3w # QETAr
T wrar wife SA e et & awt
T AIWR /AT S7AT 1 A ST WY
IEE  IE wA% gET § o At g
7T AT § ®T A1y anfe AT | I§
Hq wTET W |

T q§ ¥ W7 wwar ¢ fF v T
argFTerEs Thee (Psychological
effect ) sga g & | 9w TH
a4 WA AT d HTH ¥ TR
S ¥ et o

faw cog-solt (witeandt) WA
¥ g7 o7 o g3 §

@ TwRToaw ey At fya 5w
FzgT fam1 ® A€ @A SA &G
fedt fedi ofcfeafs & wone @
FZgT 7 a¥g G W1 FAT | AT H
FYA WL BWT & Fgal eal § (®
g HTHTT BT AT A a<6 ¥ 94 AdY
fret a3 § a7 Tt 37 & foq wegr
&7 ®TH "4 FCAT WG4 AW HTT
N T 79 1 FATAGET 7gi HAT
arfgd | &8 W ASB g & |

Su & W § 9 & wFW o
FTR CHYE v s € aYEe ¥ GEer
atd w§ BYdy ATEd 6 ST Y oA
gai At @ %9 w1 TME4 | T
FOFT &1 4 wO0 @ I ¥ oMW
w19 & foq w1 d9 & ) et
FTECH STAT MTATE T fwon
¥ W s ¥ a fwar ard A
o STHT W ) AT § 1 Y wTC A
v figar g @ TP ¥ qrE HTH
war f wmw ot ww swwnek
gfire fes# o ot awmw X
oy
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= & &9 wrg & g N FP,
dar fF § 3 g% o s @, fF &N
HTHTT 20 ¥ fgr o7 FTH HL AT W Y
¥ duT [T Afed | Sfew A sme
fodts wwifed @ ff @ T &
REETT AT @ ¥ A GEY qeH grar
¢ 5 gz v AT ¥ fou adf &
# 7 gy qor ar f& Wt A fed
g fadr & sg1 mar fs agt 9¢
smafa® T AT AT T FAE |
wmfs #FEa, W@ wEr s g
fiF 47 & &7 FT FATS HY TIAT A |
s Fme & woar #7 & v d
AF FEA( UET T IwE ot § AR
gtef ot § | I FIm 7 e
2241 3 o g e fafreee P & 7
321 Semanfa AgRy, a1 uE fFe T@
¥ &d fEur st wIg 1 o oF fod a1
#a d= fafrecd | svanefs 7,
g i AT ACEm AT aw
@Y 9 fF g9l & vma 7 ¢ Am7
AT STF TG A
H\T FTH qgT R qoa1 97 | TEiEd
HE SN AT JART S q aY &g FA<ar
Wi wEF g1 |
Mr., Deputy-Speakar: Are we going
into the entire ' administration now
and say that there are so many depart-
ments and so many Ministers..
The Hon'ble Member may indicate that
this taxation measure is unnecessary
and then say that there are other
means of providing income to the Gov-
ernment. That is only the basis but
he may also refer to the other thing,
social equalisation, not allowing one
man to aggrandise or to have so much
property. or bringing this Bill there-
fore we cannot go into various details.
I think enough has been said on this.
If the Hon'ble Member has any other
things to refer to so far as the Bill is

concerned, the principle or the provi-
sions of the Bill, he may do so.

T TeTonw R SeenaTef
wgEw, ap A fiwg gar @ fw se ax
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FZT 10 B S § ¥ wme ;T
wea A H dar A€ w&T S o 9T
qga Aoar g Acdwar wfed ) 9
FATafr WEYaw, wE S AT S FEE |
4T g9 SHN F Ao o 78 fifsqar e
# orer wAG AT A

Mr. Depyiy-§peaker: The Hon'ble'
Member may resume after lunch.

The House then gdjourned Lunch

till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair] .

i vwaragw fag ;o SuTsmer
wgIRE, ¥« # Afuw awg v W@ Fw
afFT  qreT Al ot Fg [T Sramw
1 0% A 38 § fF it gt o
aft St A § 7Y, wwfew 9w # I
g A W gAT

% WAl §Aeq A FEHTETG
K

dfe sTeT ww W (TeTa) -
Tt AT A AT AT A, WA
w § ¢

IqEAR AR : TX HNCE, G
g mﬁmgwwﬁrgzaﬂtﬁm
W R E

wTa ORATCrR feg : STET T o
g3 € fs Q&Y o @Y & O & FEar
g3 o ddmrang AT
a1 7 g1 @, dfew 9@ & wer
e g N sEn & IWH |
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[am TR Y feg)

INSTY  AERT, q g I G
T AL FgA &7 qa@a q1 fs @ a@
* faw g e s afeg | &
gt wg g e mag e faw, @
A *1 Faews v qTHT W I FTAE
g Mg ogt o wag s faw
=1ar 141 € fF forg ¥ g ®Y amweer
VMY | Y FEETTHY TG § I FgAT A
e &0 ¢ 5 fraa amefoal o g
299 o | gg aY Y a%ar g & Aiw
3rF gear Y gy @ 2wy Sfew
FRTIA FET A w3 .fgg o
T 5@ & 919 919 qg WY FEAT 1ed
q1 f& ¥9 ¥ oot smweAT gRir
f ot st v fas a gt &g
fow w2 & &% @9 g @ IR R
FE AW A IT FT §B TF W faw W
S FT 1 awar 97 |

JrerA WA, T faw ¥ FEA
1Y g fo s feuddz aqm,
fer @ T@m, FIOT AT G
zg#r (Controller of Estates
Duty) &, F=gad (Valuers)
g, THA@W AT T S A ATAT)

.Y W 9T S ¥ wge i, 9 fearE-
Fz FHAT I 9T G AT A §Y ATGAT
& & g8 wwar § AR g7 & &
warnEfFIm A w @
&%g A W) ¥AT FET § ? TTHTC W
A FAR ATH T § ! 4 gAIR AW
# FFIC §, TATX [F F1 79T §
oY gEX W A sffer ofe §,
gefa €, & ST A NPT FETE |
freag wow e v gw o, e &
T, s ? A ag oW a9y
Ffad,owfra sor &1
QT T Y N e P ag d afr o
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wE @ §, 8 Ig A A 3@ Ao
g § &R svn wrow gt §, A
I F AER AT A o 2 W ar
§, 39 ga°W ¥ aY guT wIew ar §
TE AN I fgg A @ 1 A AT
FEGAT T AABY T § (6 $H q wW
qg A qF%T g AT Aifgy fF famn
T @ AT frw wx F @« g
qg aY T Y q@TAT AfEq AT T T
TET A @@ AT AG qAT RS
@ @ ¥ fa@ ft @ 1 78 ST
ifeq |

ax s oy ¢ 5 freaoe A
ug fraw § e forem gt #17 €W
N R IEE N TQ@RE
FEHT ¥ Are ¥ foqr orar 1 @
AA X & @Y vz avar g
feea @ %t 7@ R g fa= wofaw
foar o & fyaw ta 3w & afaer
& &9 § BT 17 AV ATAZ T AT A
T T F q1T A T | ¥ AT A
e O, wifs g & Sgw &
I woY § wfed @ dar gar
warar w% Ag § i ag feee Az &
¥fea T S & srerar o wiw o
FEaAgENIgEAgE am &
FETET AT FEA ¥ g7 AT AT AL
IJTH ¥ 7@ Az A IT wy Ay w5

dfe STET T WA ;AT AR
Mo & for sg A & @AY
gruw e v A § )

Wy Termeaw feg o 9g @ R
w3 %1 woew Al § 5 e s
AT 17NN FRF LA AT
v g fe w¥ fod o e
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v feg, w0 & for s fomam om0
AT TR FIA & a8 F41 AW FY G
D AN W F fgr §F v fpar a7
Tg a9 % A% @A Aifgd 5 ag |
Ffmdg, e am s fmd
T

¥7 g ¥aw § 6 ag &9 few
¥ (rate) & @, a §¥@T ¥
# wgr arar § fr 1@ & fog ot a.foar-
#2T A aAAA | T FA a1 A
@ e s w9 g vy
fF t5 T ¥ a9 WMaAT | TZ
FZ ¥ A fargs I&q 9 fw
JWME graqg W amg f5 fow
1 77 gedd, o oag fv e
F1 gz & off 1 78 | g UF arE
qT %9 S AT AT agd q4T ST §,
7 {1y wre o 1 ot § Fq9 3T
&1 ag &59 =, A1 T UF ATTH 9
ag éw wamr, gg ot @ fafrEe &<
AT 91fgq | T F IR § [Ag o

;@ g fE e wmaw e T ag

A qAq FT ATGAT | AV EE F L ATS

9 A faw I g, 9w ag 99g

HTAT A W GHG WU IJW ATHAT
', fF w9 mae aga ar A
g & gaufasd giT; fov # ag
R A A W& @
W uF W ¥ gEd@ (suspense)

 F T IET I 9T ar W F Y

K

T FT F  ISMI 24T & AT ISMAT
aifgd | 3w famr &< w52 FomT
qr AW Y FE W[ FT W7 AAET § |

1 ¥ T@ T T T A1 57 I€ & |

T ¥ w9 § forw ® Fow T4
fft g ¥ F@m T &R 2w
¥ @NN #Y qEIw 2T, qg ©TH AGH
LA ) 0o

279 PSD
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ST WEIRA, A€ 9 HIS AT
@RS #awd 93 ¢ (v 93

2w ¥ few & fod, 2a &Y e & fod

g wifgd | &7 W TET HAEA
q g & | fFT ag W aw@
w4 OF wrE 7 w1 7w A 3 9w
smdaw (engine of oppression)
g g wifgd | G FrE e gl
7 agi g e fora & S qa1 7 &), W=
T wyeftd fodr s e
LU S

\Aﬁm;m; f5 fawwa:

afg AAA A wY FET I oA
I I1F AIFH T | TR qTE
woTé 3@y § Y qaT wrew gar g fE
aar gAT Tifgd | W UL ;N aTH
@y § A a1 Far g i ganii UE
WM ANTRATEN AFAFAA
TN 4 a1 I wEET qiled
FTRIAQRIRA T TT 7 T FF
W Y et & ogua @ oA,
firelt 9X <@ 7 sT9 A, fRet o e
T FT g% | 3few oA 79 IW A E,
Y a1 Fwieded Ngiad, Tid THT
T HYE HTT 7 39 T@TE AT A CEH A
g 2w T g fF fom & afg s
Darew ¥ fog Jwrar g &
frw @&t wwAr wfgr B wE
T T &1 34 fow & afeq fedr &t
qFFT T qGETAT 9T q%, Hfe ag A
wafea 2 aFar § fF Fa qeer &am-
T T g1 2V 31T 37 qYGT AT HT WA
IEA AT Gl | qwaTT I A9 fat
T AN FIUAIWE A ITH
afd agal & v §oft, dfeT s
# aear el aroft amedt Fgra A
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(ary e fig]
@I A ) FoATT AgAl F AT w A
T fag gl | Tl A% A WA A
4T §, WX FTAA F) qAGF A WS
Tt g A agA-FY o7 o @Y wwa
§ 3 e A avafoa & qra & w1y
IBE T FW W@ T4y Ay feara
TEH AR SATEE ¥ W@ FA ¥ FrE
SN AT I AL E | § WA
fe 2ma sga T X I A
¥ fawrt 0 AR 97 feowe w9
¥ g fa= 1 7T & Y Iw A A% AT
fame rar snfgm st wraA  fa srgar
A€ 97 Bz A Sfew A g Al A
H17 F1 7 FoTE g fF 7% aga wEeyd
FAT A F AT AW T AT Q@
€ %@ & wor fl @ awan g T A QY
FFAT & | o4 TF ATHT AATE, I9 &
foaa @ &9 fod o &, wod qe 399,
AT 9 &9 AT @@ W EW, I T
Yy 73T ¥ & foar wmr &
T IW Y 9A q W Ew fomr s,
afew amre ag aom a8t @7 dw st
¥ faom ?

IYTETR WHAT : WA ATHI ¥ qTY
3T FY s FH AR AT anfx g
%, ag &Y 39 & arq 7Y I3 ar

wx TRATIRY Ty - A, ag Oy
918 @ & 9T §, dfew wgT WY o
g g 5w o #q gh
v @, o o w4, AW dn
&, famen A 9 Y daw w0
feamm & &

Mr. Deputy-Speaker: There are a

number of other hon. Members wish-
Ing to speak. If there is any new argu-

ment, it may be mentioned.
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Wy crwarcraw fag : & o T
g ¥ faw ov ya &% aeg & e
fear oz sk R T W e
¥@ & fog ga ovr oot Y ord A
W ® et & firr w1 fegr om0 ¥
YA aR F a1 7 €W AE ® faw w7
TE § AT 7 oar faw o7 w7 FTHF
N #1f gFr g, 3T o wEfas
FIHFTT FY 09 & FE@T R, A TF HY
dar gra A A awra fora & el Y
3@ 7 g A ¥ ag AN qar fa,
qg QIS GFR Q 7 & 77, afew ag
a T 1 o 9gN | F R .9 ey
gy AT ¥ X A ag w0l
1 W1 ggwrar W, @ T
FTHT G4 T H AW | g A&
fF gTHTC AT FTHr AT § A T
AT AT A T w991 qg A
IS IT FT FTIT F AT AT [N
&1 AT | TEA 2T B 1E I T GG
ST § | T8 § A9 & Fg F AGAT
T[T Y T FQTE AR AW AN
o fawa & 5 @@ A q@ ¥ F
owelY 7 ¥, I {9 T I A AW
faare ®T ¥, q@ am@ * |

Shri Ramachandra Reddi (Nellore):
At the outset, I would like to examine
the constitutional propriety of bringing

a Bill of this type into this House. In
the Statement of Objects and Reasons,
in Clause 2(1) it is stated that:

“When the earlier Bill was draft-
ed, the Centre had no jurisdiction
to legislate in respect of agricul-
tural land, but now some States
have passed the necessary resolu-
tions under article 252 of the Con-
stitution, and the Bill therefore aP-
plies also to agricultural lands in
such States.”

But, T am sure, Sir, that article 252(1)
of the Constitution does not cover
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agricultural property. Article 252(1)
£ays:

“If it appears to the Legislatures
of two or more States to be desir-
able that any of the matters with
respect to which Parliament has
no power to make laws for the
States except as provided in arti-
cles 249 and 250 should be regulat-
ed in such States by Parliament by
law, and if resolutions to that effect
are passed by all the Houses of the
Legislatures of those States, it shall
be lawful for Parliament to pass
an Act...... i

But the subject matter of articie 252
is restricted and modified by article

269. Article 269 (1) says:

“The following duties and taxes
shall be levied and collected by the
Government of India but shall be
assigned to the States in the man-
ner provided in clause (2), name-

(a) duties in respect of succession
to property other than agricultural
land;

(b) estate duty in respect of pPro-
perty other than agricultural land.”

Any legislation regarding agricultural
land or duties thereon can be under-
en only by State Legislatures: It is

rovided neither in the Union List nor
in the Concurrent List. Even in the
Union, List, it is specifically noted
under Item No. 87,

“Estate duty in respect of proper-
ty other than agricultural land.”

So, Parliament can bring in a measure
about estate duty in respect of pro-
perty. other than agricultural land. So,
I think even though the State Legisla-
tures have passed resolutions under
article 252, such. resolutions can cover
only such properties which are not
agricultural, and therefore, I think, Sir,
this matter has to be further examined.

Mr, Deputy-Speaker: Then, what is
the object of article 252 there? If it
relates only to any properties in the
Union or Concurrent List, article 252 is
unnecessary. Under article 269, it is
the normal power of the Parliament to
levy estate duty, to be assigned to
various provinces, other than duty on
agricultural* land—that is specifically
provided for in the State List. Even
with respect to those matters in the
State List, special powers are given in
case of an emergency under article 250,
and under article 249 with respect to
those matters in the State List i the
national interest. This is a residuary
one under article 252 that if the States
want, as the agent of the States, this
legislation may be passed by Parlia-
ment for the purpose of uniformity.
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Shri Ramachandra Reddi: My con-
tention, Sir, is that article 252 does not
cover agricultural land.

Mr. Deputy-Speaker: What does it
cover?

Shri Ramachandra Reddi: Any pro-
perty other than agricultural land.

Mr. Deputy-Speaker: That is so
under article 269.

Shri Ramachandra Reddi: In article
269, it is specifically stated that the
Central Legislature cannot take up

anything in relation to agricultural
land. '
Mr, Deputy-Speaker: Leaving that

alone, we will assume......

Shri Ramachandra Reddi: I am
just dwelling upon agricultural land
only. That is why I am putting it in
that form. I am only suggesting that
this matter may be further examined
by the Legal Department, if it has not
been already examined.

Mr. Deputy-Speaker: Very good.

Shri Ramachandra Reddi: On that
account, I am not opposing......

Shri V. P. Nayar (Chirayinkil): On
a point of information, is there any de-
finition of agricultural land anywhere?

Shri Ramachandra Reddi: There
seems to be.

Mr. Deputy-Speaker: The hon.
Member may go on. I am not here to

find out various things.

Shri Ramachandra Reddi: Though
there might be no statutory definition
of agricultural land, everyone knows
that land in which agricultural -
tions are carried on, is agricultural land.

Shri S. S. More (Sholapur): What
are agricultural operations?

Shri Ramachandra Reddi: I therefore
feel that if the Bill had been brought
forward in the shape that it had as-
sumed when it emerged out of the
Select Committee in 1948, there would
have been absolutely no difficulty.
Yesterday while introducing the sub-
ject for discussion in this House, the
hon. Finance Minister has tried to clear
several of the doubts that have been
raised in the Press about this Bill
Though he has tried to cover several
of them, there are still several more
that have to be properly examined.
This Act might be a good Act, but I
am doubtful about the fruitfulness of
this Act, because all over the States,
there is an immense activity going on
for the reduction of agricultural pro-
perty by way of additional taxation, by
way of the threat of re-distribution of
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land, and so on and so forth, As a
result of that, in several States, the
agricultural property is getting dis-
integrated. Praqperty is being divided,
and the so-calied immovable property
is trying to move itself out from cer-
tain hands. It is therefore {futile, I
should think, that an Act of this type
should be brought before this Legisla-
ture at this stage. You are also aware
of the fact that in several S‘ates, the
estates’ abolition has taken  place.
Zamindaries have been abolished, and
Inamdaris also are likely to be abolish-
ed very soon; with the threat of further
taxation on land and the question of
redistribution of land, several people
are separating their properties. So,
when the property is getting dwindled,
there is no possibility of raising that
amount of taxation or duty over them
as is expected by the hon. Finance
Minister. It would have been desirable
if the Government had waited until
the Taxation Inquiry Committee and
the Finance Commission had reported
and given their findings. In the new
changes that have taken place recently
in the agricultural sector, perhaps the
Taxation Inquiry Committee and the
Finance Commission might hold a
different view, different from what is
being held by the Government today.

Then, we have been told that in
several other progressive countries, es-
tate duties have been levied and for
decades together they are being collect-
ed, and that the Acts there are working
successfully. But we have to take into
consideration the social as well as the
legal structure of our society here be-
fore we adopt the laws of other nations
or countries. In India properties are
mainly partible. When the properties
are partible easily, there is every possi-
bility of properties being divided very
quickly with the result that a measure
of this type would be of no use. One
could have easily waited until the
Hindu Code Bill had been introduced,
and passed by this House. There are
certain institutions which hold a large
agricultural property like religious’ en-
dowments or other endowments. There
is no death to Divinity, and as such.
such properties cannot pass hands, and
therefore no duties can be levied in
that sector. In a State like Madras,
nearly one-third of the bigger estates
are in endowments. The number of
other bigger estates—by bigger I mean
estates having an assessment of Rs. 1,000
or more—was only about 500 or 600
in 1947. Between 1947 and 1952, most
of these estates have been already
:edparated. As I have already mention-

, the Zamindaries have been abolish-
ed. I wonder why this great solicitude
on the part of the Central Government
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should be there _towardg the State
Governments. This legislation is in-
tended to help the finances of the State
Governmentg primarily, and for that
purpose they want to have a uniform
taxation measure on estates. The States
can naturally look after themselves,
and they can know also what exactly
the position is, as they are better equip-
ped with the necessary information and
statistics as regards the utility or futili-
ty of a measure like this. So this
solicitude on the part of the Central
IE‘iﬁwzrnment seems to be ununderstand-
e.

There are several other details that
have to be closely discussed in the
Select Committee, and I therefore do
not want to cover them at this stage.

-

wto Tty fg :  SYras iRy,
¥ A fodaw &1 omdw w3 ¥ foq
T E 1 TF o Adt fr aw ate
§ff W ami ¥ s A1 daw
s fear o4, ar fsd & 2=y
FH T BF 0% £ | &9 AT
fwdt g & fogq of CE 3RS
T it €, @ AW ov et gumdr
T wgl av g & fawne wwr
AT I3T F7 T gHET 3 1 3fwT =m
& €Y WY g4 TH 3 FT AT F ST
g1 ¥ aga el a@ e fusld §
A FEAT TR 1 ¥f6T q1Y THATRIT
feg 3 oF am e & 4 ot fr wg
fiwar 2, 7 +ff 9dt 13 ¥ o arg wgar
ARATE, AR %7 ug FF ugh 9v g 2w
& A= oo T A fudfaral w1 T
W T G | AT &dT #) TR ¥
fsqa ot a7 w1 @ feur T W
FRSA 4o FAT 3, AR v #H
e § w2 Yoo HUT ¥ w0 qg
g ¥feT T o @ qiw el &
N & fod ot T A 9 @
WX FIC A qF firgr o 7T §
¢ Soo FNT F oy FITHAT 1 AY Qoo
TS W O FTH T WY gH O A F
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FTAT ABY § | T FA T F
qE FTE UHT ATF FT €M AV E AGL
ST I WA U FLL | @AW E
fod gt aw § % wvar wnfed
AT T ¥ o g7 IO qOTT FA
g1 a1 et AT FE A0E ) wwA §
YT 4g W1 qF TJW § |

{MR. SPEAKER in the Chair]

T fae &gl § 5547 F @
I9F HT EE F0F A gAE A
T ARAT £ o w0t & fod aife
g IT 7T AR FT | @S a0 ar 78
g fF wgf sm 779 591 ¢ 33w =
@ & 731 WX A" 7 £ fF qa
FN A TR TT T IHER &
FrgeT  (transfer) 77 -t Zw
grar wifga =ifs sradfar & s &
fod grewT Y st 7 91 3% 53
fo o dw A 1O FET IRT E
ur 5% fod f5 7o Sfaweir (lavishly)
¥H FA AT § | AT g R UF a®
IT ATEAT 1 T FT W § AT A9Ar
UG q9T FTHATCITF  gAL IAEA
H SN FT T AT TEE HET AR
g, T S s fardfr 7 qopoadt
T ANT TYGT &G FC W@ & 99
¥ FTC 96 oAr A agd AT I
% | Tgt a% S FT AT § LW AW N
eqfe & wifew) & fod ag ¢ 7 €y
g & 1| gaR @rfr off o ¥ TR
JT § IR 7 ¢EW 99 T FAL 74T
T S & quwx fear § s W @
g i & qm Y I & ot

¥t fFe a9 oF sdow gam
R a1 feT qF rly S dar T
T g o awr gEdr @ fR e
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37 #Y gofg AR FE W W
T HE | ATAT EF T HTT HT ST Y
grar |

oF H am & qrq THATCR fag
ot ¥ faafu® & wgar TRTT § 1 TR
T @ 9E A w0 AL
SE A wur wgT 4T ¢

@ TRATOAY TRy FEET AT |

wWto Tt fag : & I@ A
37 & Fgar Trear § fe gard g
¥ o §f arft § W 42 9T B
Fear & Wi 7 %8 | ¥ fod dear i
¥ Z1Y gU BA BT A I&T A4 T

3P M

g@d I A F A H ATGAT
a1 72 4% & % /S of fadwe FA
i wleod o o &
d e 47 fF 3@ 7 dferaw o@d=mm
(maximum exemption) #Y fafiz
(limit) & @ =€ § % &
(rate) Srewrga (prescribe) g
FrEg | @ ol e g ARy
fpr & 5o wdiay ¥ R fadee $adr
¥ op am fAagT wear s §
A W TF AT AT oA X &
g #T A @1 § AR 78y 0w a
& faeg 4 asfam ar gESafwar
( intelligentia ) ®2 %1 g ¥
For wdr wehr g €1 W@ @
TR TS T A% ¢ ForT & s I
#Y wewr g% | T gn fofe gl
T TR I FEW F T AT
ghaur gy | o faafad 7 7 st 7
agd 2@ 1 oF G d 4| aIAr
AT § | I R F AR gady ag
witery eadras (abolition) wr
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AT qT 1 FARR TR A for st
¥ ym UF ¥ g uHE s of @
¥% A9 $Y FHEIT FgaT § | T I
e ¥ tegt &1 of =2 a1, qEand
w7 Y s a1 AT wwe # Tafefedt
qeew w1 ft A a1 f§ RS
LR R G LR R
qg oW ®C f§ A FL FTT AW
T 9 § T ¥ 97 Ay oft sofird
wew g I (xafed aga ¥ O 8R
fram wfoml 7 ft wR@ ®1 77 6
fan | & v ¢ i amit == w2 AT
A F a7 fedw SRR arvER
N A gEw 1 Ffaw § fF S
®AF &1 9% 7 qedier ¢ fsa
froere ow 2w OF T €W FT R®
g SE H 2% ¥ WY | WA I R E
aY OHT ®A T forw #Y w7 F w9
AT EY | AT Y TF WTE A W@ F
fr 28 g7 § Y o= & mfew &
I 9T At d5m wAm, ™ R ww
TH & qWUT AT FAT IR ) A FAR
gH® &1 ag  AT<H! foy & a1y 0w 72
o= o3 s § wg A ag Fwwem
fF 3 & 3uT oft w0 o a4ifE s
A9t fofre o g 1 ddarm
o & =i o%1 gEw ot § qoAEE
£ | 48 FTURT AT FTIF AT TEL 4T
ta fod ff waws Nafw & wrfos
& 3q ¥ fod e oA &
FA FAAT TAT §, I FHE aE A
W Fr@mar § 99 1 anfa &
aER AT N TR H AR I A
Faar FF TG a1 | afe ifess
#T @www wfew (political and
Social Justice) & v fog 17
®A ¥ wafaw e & wme sw
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T & | TH FEA W7 RE LT AW
7 03 31T §9 SN A AW FAG@T A
wewr & fod o a7 e om
v o  fedae wWEY & ST
£ fr g gz o fofie G%ic
L2

T ¥ ASTHT OF AT I | AT
T8 TR W A &R # a T
T GF, T X W Ag A% I8 W
TT %, AT & | EA SR T FAA
are & wa ¥ fex oF & #ar § 9%
T AT @ UF e ® A AW,
58 5% W § TH Y A, o
g & foi ag TF €I ALY AT+ FA
£fsd fs #1E a7 33 TH /TS 7 7@
& o gEa o et g A A
Tear & 1 s ¥ forw q@ AL AT
9 WS T TH LN 1 T GHC A
qzTe FC ¥ fod aga ¥ wrd &ET
fir oo ¥5 A &aK T FI@T 9T )
e w3 fF ug ww ¥ 5 ¥ 8
frare <@ § o mfwam [T AT
gz #3a & far mar § 1 &Y &8 foq A
fie werre XY anaea A ferolt A
frag wred & fr fofie ot & sitwdan
F 7z Nt & |

Sardar Lal Singh (Ferozepur-
Ludhiana): Men of progressive outlook
cannot but support this Bill, at least
in principle. It is a step in the right
direction. In fact, it is long overdue.
It is necessary from every point of view
—not only to level down the differences
between the ‘haves’ and ‘have-nots' or
to minimise financial inequalities be-
tween different sections, but also to
find or tap new resources that are very
badly needed to finance our develop-
mental schemes. It will also go a long
way to get rid, partly at least, of that
parasitical class of people who generally
depend upon the hoarded earnings of
their forefathers. So I have great
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pleasure in associating myself and in
suppo: ung this Bill, at least in princi-

ple.

I know that the Select Committee
will have to face many serious com-
plicationg but 1 also know that they
will not be beyond the ingenuity of
our capable Minister, Mr. Deshmukh,
and other Members of the Select Com-
mittee, For instance, they will have to
see that the Act does not lead to the
dissolution or the disintegration of our
joint family system which in general
has proved a blessing in this country;
they will have to find some ways and
means  to prevent  disintegration.
Secondly, because the Act is going to
be applied to agricultural lands also,
they will have to see that this does not
lead to fragmentation of holdings which
‘is already the greatest curse in this
country and which is partly responsible
for abnormally low yields of crops. In
the case of agricultural lands, I am af-
raid they will have to fix a fairly high
limit for the purpose of exemption if
serious complications are to be avoided.
Further, in assessing the value of land,
they will have to take into considera-
tion not only the market value but also
the earning or productive value of land,
because in many places the value is
based more on sentimental ground
than productive capacity. If the value
of such lands is taken as it stands they
will be found yielding not even one per
cent. dividend. So it is essential to take
into consideration that fact.

Secondly, they will also have to for-
rnulate the Act in a3 manner as not to
thwart our attempts to increase food
production, which is the greatest prob-
lem before us at present. Because if
it does, it will prove a great calamity.
We already know that, in spite of the
huge amount of money being spent at
present on Grow More Food Schemes,
ue are not getting the desired results.
In fact, if the yield statistics can be
relied upon, the production at present
is less than what it was before the
Grow More Food Schemes started; not
that tke “Grow More Food Schemes”
have not yielded results; they have
vielded results and positive results, but
the increased outturn has been more
than nullifed by many other factors and
one of those factors is that investment
is being withdrawn from the agricul-
tural profession. Private enterprise
which should have brought about
wonderful results, is diminishing and
people are withdrawing more and
more money from the agricultural pro-
fession. -

The Select Committee will have to
bear in mind that ylelds of crops In
India are already the lowest in the
world. ' T had. in one of my talks, com-
Pared the yields of crops in India with
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other countri2zg and in some instanc.s
they amounted to only 15—25 per cent.
of those of-other countries. Although,
there are several causes responsible tor
that Luai one of the chief causes which
is not denied by anybtody, is the paucity
of funds—paucity of funds on the part
of the agriculturists in general. Whe-
ther an agriculturist cwns 5 acres or
he owns 100 acres of land he is suifer-
ing from paucity of funds. A man own-
ing 5 acres of land is not able to sink
percolation wells, he is not able to buy
a pair of good bullocks, nor guoud agri-
cultural machinery, and a man owning
100 acres of land is not able to sink
a tube-well, nor buy a tracior with
which to remove the kans grass or free
his land from weed infestation. In
short all authorities on Indian agri-
culture agree that one of tie chief
reasons for the low yields in India is
the paucity of funds in the case of al-
most every agriculturist. This being
so, the Select Committee will have to
see how, the amount due, as death
duty, is to be realised from the agri-
culturist in case agricultural land can-
not be exempted altogether. The agri-
culturist is already suffering for want
of funds and on this account our yields
are going lower and lower. If
he is to pay a very heavy
sum as death duty I am certain
it will financially cripple him alto-
gether, with the result that the land
‘mprovement may come to a standsti!l.
So the Select Committee will have to
find ways and means, to ensure that
the agriculturist owning 50 acres or
100 arces or 200 acres, or whatever
limit is fixed is not financially crippled
and Is able to pay. It may be neces-
sary for the Government to give him
a sort of loan just as is given at present
to meet his various needs and which
can be recovered in the course of
several years. This is one way but the
Select Committee may be able to sug-
gest some belter ways to help the
agriculturist.

I also feel that apart from the fact
that in the case of agricultural lands
a fairly high 1imit will have to be fixed
for exemption, houses also in rural
areas will have to be exempted, for
two reasons. Firstly, they can never
yield any income as rent as is the case
in urban areas. [n cities a man may
be living in his own house and not
getting any income or rent but there is
no doubt that he can get it whenever
he wants to. In the case of villages
there is no such possibility of getting
any sort of rent so that the houses will
have to be exempted. Secondly, in
pursuance of “Back to the Village”
movement, Governments {n progressive
countries are trying to induce people
to settle in rural areas for obvious rea.
sons, and to achieve thls end. they are
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ofiering all sorts of tucilities. In India
lite in the rural area is not worth living,
as we ail know. Govermment must
make life in the rural areas fairly at-
tractive which can be done if we induce
the people to make reasonably good
houses in the villages and provide
other facilities so that life is worth
living there. Select Committee must
see that well-to-do people after retire-
ment are cncouraged to settle in rural
areas. They will be a great asset to
the village people. Exemption of houses
%rclnn death duty will be greatly help-
ui,

Then again the Select Committee
will have to ensure that land improve-
ment is not disccuraged by this Act.
There are people who are keeping their
lands without any improvement. There
are ciners who are spending every pie
of their income on the improvement

of their land—digging percolation wels,.

installing tube-wells, freeing lands
from kans or other pernicious weeds
and bringing about many other kinds
of improvements. The Select Com-
mittee will have to pay special atten-
tion to ensvre that land improvement
is not adversely affected. I do not want
‘to take more time of the House as the
matter is going before the Select Com-
mittee for fuller discussion and most of
the Members have already expressed
views, which need not be repeated.

Shri M. 8. Gurupadaswamy
(Mysore): At the very outset I fully
endorse the Bill that has been
brought forward before this IHouse.
This Bll should have been intro-
duced long back. Various attempts
were made in the past to bring about
this legislation. But for some reason
or other this measure could not see the
light of day. The Congress Ministers
during the last 4 years I know have
made frantic efforts to introduce a
Bill of such a nature. When Dr. Shan-
mukham Chetty was the Finance Minis-
ter he made an attempt but he could
not succeed. Then the proposal was
to levy death duty only on non-agri-
cultural property. But later the Gov-
ernment seems to have reversed their
view and thought it wise to include all
property. whether agricultural or non-
agricultural, under the operation of this
Acrt, This_is a progressive sign. This
Bill is definitely much better than the
Bill which was considered by the pre-
vioug Select Committee. But in one
respect. the previous Select Committee
did a nseful service and that was point-
ed out by Dr. Lanka Sundaram, The
minimum exemption limit was fixed
by the vnrevious Seleet Comimittee at
one Jakh of runees. And previously.
tha Taxation Enouiry Committee ' 6f
19°%. the House is aware. had fixed
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five thousand rupees as the exemption
umit.  sut this nve thousand rupees is
a very small amount in view of the
fact that the economic and financial
conditions have changed atter the war.
V/e are living in a society where still
inflationary conditions are prevailing.
So the exemption limit should be natur-
ally at a higher level. But it may not
be so high as the previous Select Com-
mittee had suggested. One lakh of
rupees is too much to allow. It may
be brought down still further. Accord-
ing to the Finance Minister’s statement
the exemption limits and the rates of
duty will be fixed by the Finance Act
every year. I think it is not a correct
procedure. Therefore I say this Bill
is crippled. It is incomplete. It does
not give the full picture. We do not
know what will be the total amount of

income that we shall get out of this

Act. We do nct know for which speci-
fic purposes the yield will be utilised.
As the House may be aware, in the
United Kingdom when this Estate Duty
Bill was first introduced they thought
{t wise to earmark the yield from this
duty to purely old age pensions. Pre-
viously also, some of the old legislators
suggested to the Government that the
vield from estate duty should go to a
particular purpose which is social in
nature.

Many Members are suspicious about
the work of the Planning Commission.
In my part, people say that it is not
a Planning Commission but a Plotting
Commission. The country has been
kept in the dark for a long time with
regard to planning, and the Commission
has wasted its efforts, Nearly one and
a half years have already passed and
only three and a half years are left, and
within this three and a half years we
have to spend nearly Rs. 2,000 crores.
I know the Gavernment would spend
as far as possible the entire amount. I
also know they spend it badly, because
the time is short to ensure economic
and judicious spending.

Shrl C. D, Deshmukh: About Rs.
£00 crores have already been spent by
the end of this year.

Shri M. S. Gurupadaswamy: But the
fact remains you have 'not yet
enmoleted the planning. There is a
great deal of doubt among certain sec-
tions that the collections under .this
Act may not be judiciously employed
and that they may not be utilised for
development projects or soclal
schemes. That is the misgiving and
suspicion that prevails among  many
people. It is therefore necessary that
the: Government should come  forward
and- say boldly that the amoutitd col-
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lected under this Act would be utilis-
ed not for day to day expenditure
but tor a particular purpose. That
statement is very necessary.

As I have already said, this Bill has
a long history. Previous attempts to
bring 1n legislation of this kind did not
succeed, because there were many
doubting Thomases in the old Parlia-
ment who said that the Hindu Code Bill
which was before the country for a long
time should be passed in the first in-
stance. They tagged on the Estate
Duty Bill to the Hindu Code Bill
They said that unless the
Hindu Code Bill was passed, it would
be very difficult to work the Estate
Duty Act. In any case. the Finance
Minister has not given sufficient reasons
as to how this Bill is workable in
practice and how the Government pro-
pose to tackle.the problem of joint
Hindu family. As you know, the joint
Hindu family system is peculiar to
India. The property belongs to the
entire joint family and there is no
division of the property among the
coparcenarv members. I do noat know
how the financial administration will
be able to levy the duty on members
belonging to the entire joint family
This requires very serious considera-
tion.

In the end I must submit that this
legislation is welcome, because the
entire country todayv is in a financial
crisis. I am not talking of the usual
crisis. I am talking of the crisis which
is due mostly to the inequality of in-
comes and the inequitable distribution
of wealth among the various classes and
groups in the country. I may give you
a few facts and figures from DMessrs.
Jather and Beri:—

“The learned professions and the
bigger land-owners enjoy a very
much higher income than the culti-
vators or industrial labourers. The
petty traders and shop-keepers
have incomes of a medium size.
Among the urban classes probably
half of the total income belongs
to one-tenth of the people. Among
those with incomes rxceeding Rs.
2.000 a year 38 per cent. have only
17 ver cent. of the total income,
while about 1 per cent. possess 10
per cent. of the total income. The
-lneguallty of distribution is equally
evident among the agricultural
classeg as is indicated among other
things by the distribution of agri-
cultural holdings. For instance. in
Bombay, out of 22 lakhs of register-
ed holders of land. 10 lakhs have
each a holding below 5 acres in
size i.e, 48 per cent. of the land
holders possess only 9 per cent. of
the cultivated land. while 1 per
cent. of the land holders possess
16 per cent. of the total land, the .
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results of the large classes of the
landless agricultural labourers
whose economic position s definite-
ly lower than that of the holders
of land.

The result of this calculation is
that more than a third of the wealth
of the country is enjoyed by about
1 per cent. of the population, or
allowing for the dependents, about
S per cent. at the most; that slight-
ly more than another third, about
35 per cent. of the annual wealth
produced in the country, is absorb-
ed by another third of population,
allowing for dependents; while 60
per cent. of the people of British
India enjoy among them about 30
per cent. of the total wealth pro-
duced in the country.”

This is the picture of distribution of
wealth in the country. If this picture
continues for long, I am sure there can-
not be any economic justice for the
masses. With this point in view, I
wholehe_artedly support this Bill al-
though_lt has many defects which may
be rectified by the Select Committee or
which may be amended later. I want
that Bills of this nature should tome
‘in quick succession, so that within a
measureable length of time we may
see real economic justice in the land.
At present that justice is lacking.

In this connection, I want to submit
to the House that the Government
should make up its mind as to whether
it s}lould rely more on direct taxation
or indirect taxation for its revenue.
The tendency of all advanced countries
today is to rely more upon direct taxa-
tion for obvious reasons. You must tax
the able. You must tax the rich. You
must tax those who can pay. The poor,
ordinary people should not be touched
at all. The greater burden of the taxa-
tion should not be shifted to the shoul-
ders of the common man. Ard this
should be the guidin policy of the
Government, Today that policy is sadly
missing.

In this connection I may guote from
a speech of Gladstone. When he was
the Chancellor of Exchequer during the
reign of Queen Victoria he brought for-
ward a new taxation proposal before
the House of Commons, A member
from the Opposition stood up and pro-
tested: he said, either you choose direct
taxation or indirect taxation. You
should rely only on one and not on two.
The reply of Gladstone was like this:
“T rezard both direct taxation and in-
direct taxation as twin ~sisters. To
me both are beautiful, and charming
I want to woo them both equally impar-
tialy and slmultaneously, though how-
ever. it may be bad from the point
of view of morality.” The nosition in
Indla is net the same .as in Britain,
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Our moral _ conceptions are entirely
different. We have to love only one
—not two.

i Shri Tyagi: But there are two Minis-
ers.

Shri M, 8. Gurupadaswamy: In
England it is possible to love two
simultaneously. But in Ind'a it is im-
moral. So I want the hca. the
Finance DMinister to chouse on!y cne
type of taxation for revenue and
that type of taxation should be
direct taxation and not indirect taxa-
tion, I want Government should give
more relief to the common man who
has been too much over-burdened by
taxation. He wants help; he has no
money to pay the taxes, So my advice
is: “Tax the rich, and un-tax the poor;
do not sell away the Government to
reactionaries, do not become a cat’s paw
of vested interests. If you accept this
as a guiding rule of your policy, we the
Opposition will always stand by you
and give our constructive co-operation.

Dr. N, B, Khare (Gwalior): On the
face of it this measure appears to be a
benevolent measure, because apparently
it seeks to minimise the evil of inequit-
able distribution of wealth and nobody
can take exception to it. If the scope
of this measure had been confined to
millionaires and multi-millionaires, I
would not have shed a single tear.
They deserve it, if for nothing else, at
least for their support of the Congress.
But I am afraid this Bill will harm the
middle classes of this country, which
is the backbone of society, of any
society in the world.

We know what a terrible opposition
was raised against the Hindu Code Bill
when it was on the anvil of this House.
By introducing this Bill, Government
is seeking to introduce the same Hindu
Code Bill in a somewhat indirect man-
ner. For instance, if there are four
brothers in a joint family, and one of
them dies, his portion of the joint
family property is liable to be taxed.
Now, how can you do it, unless the
whole Hindu law is changed. Accord-
ing to me it is an illegal p::o-vislon.
Therefore 1 oppose this Bill, in view
of the fact that Hindus generally are
opposed to the Hindu Code Bill. They

can tax. if they like. the property of a

separated individual; but they cannot
tag the property of an Individual who
is a member of a joint Hindu family.
How can they do it unless they change

the Hindu law?
Shri Gadgil: To that extent it is
changed.

. N. B. Khare: Well; that is true.
BertherB are opinions and opinions. I
will sav: first you abrogate the Mitak-
shara law and then you bring such a
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Bili. You know there was_terrible cp-
position to the Hindu Code Bill. There-
fore you want to bring that portion of
the Code Bill in an indirect manner.
I protest against it. This is deception—
nothing else.

So far they were saying that agri-
cultural property was not to be taxed.
Now this measure includes that pro-
perty also. On the one hand you want
to have co-operative agriculture with
tractors and all that; on the olther hand
you want to divide the land in this
manner. I cannot understand the con-
sistency of it.

I shall be very brief, Sir., I am not
fond of long speeches. My third funda-
mental objection is that I am not pre-
pared to put any additional funds in
the hands of this Government, because
this administration is inefficient, incom-
petent, impotent, imbecle and corrupt.
The money will be used for what?—for
tours, travels, tamashas and tom-toms.
Therefore I oppose this Bill. I know,
Sir, that my cry is a cry in the wilder-
ness. But still ery I must, because in
this House any measure, howsoever
harmtful it may be, is bound to be pass-
ed with the help of the ‘middlesex”
rHegiment which is operating in this

ouse.

Shri P. Subba Rao (Nowrangpur): I
welcome this Bill as a piece of fiscal
1:gislation. The Statement of Objects
and Reasons says:

“__.the investigations undertaken
by the Income-tax Investigation
Commission in a number of impor-
tant cases of tax evasion have, no
doubt, prevented to some extent
the further concentration of wealth
in the hands of those who are al-
ready wealthy, yet these do not
amount to positive steps in the
direction of reducing the existing
inequalities in the distribution of
wealth. It is hoped that by the
imposition of an estate duty such
unequal distributions may be recti-
fled to a large extent.”

I fall to see how this piece of legis-
lation would be a means of distributing
wealth: if fear of taxation by means
of death duties itself would induce
people to distribute wealth by means of
gifts. donations, etc. the object would be
achleved. But Clauses 8, 9 and 10
place restrictions in the way of allena-
tion of property. When the ob{ective
i{s sald to be distribution of wealth, T
cannot understand the purpose of these
restrictions. This Bill would only en-
able the Government to take out a por-
tion of the property by way of taxation
and the rest of the property would go
by Inheritance to single heir or several
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heirs. So, the estate duty does not in
any way, in my opinion, assist the dis-
tribution -of wealth,

Another objection to this measure 1s
that Government intends to introduce
the Hindu Code Bill by means of piece-
meal legislation. The Estate Duty Bill
by breaking up coparcenary, infringes
upon the Hindu law. Coparcenary ex-
ists not only in India, but on the other
side of the Himalayas, in China also.
It is a unique system. An Englishman
once remarked to a Chinaman that
coparcenary breeds laziness, leading to
want of incentive to work. To which
the Chinaman replied: that if it does
not induce people to work, at least it
prevents people from cheating and op-
pressing. In English society the young-
er member of the family is thrown out
and he has no other alternative but
to cheat and oppress others. The Estate
Duty Bill tries to break up the copar-
cenary system as it exists in India. I
want that this should be left to the
Hindu Code Bill.

With regard to agricultural income,
most of the people depend upon agricul-
ture for their livelihood, and some of
the States, as for instance Orissa, have
exempted agricultural taxation up to a
limit of Rs. 5,000 income. The value of
Rs. 5,000 income multiplied by fifteen
or twenty would come to Rs, 75,000 or
a lakh. There should be an exemption
in the Bill with regard to agricultural
income up to this limit.

As regardg insurance policies they are
intended primarily to make provision
for the members of the family. They
should be exempted on that account.

With regard to the stridhan of women
it descends to the daughters. Generally
the female members of the family are
in need of some assistance. To tax the
stridhan property with death duty will
be a hardship to women, particularly
those of poor means.

The rates of duty should not be left
to Finance Bills subsequently but should
have been fixed in the Bill itself. With
regard to the limit. the previous Bill
had fixed a lakh of rupees worth of
property to be exempt from duty. I
think some such provision is essential
because the lancet should be directed
to the parts where the blood is con-
gested and not to those suffering from
a paucity of blood. So, the exemption
should be in the Act itself and not left
to subsequent Finance Bills.

I do not wish to dilate on the other
ovisions of the Bill as other Members
ave touched upon them.

Mr. Speaker: Shri Nand Lal Sharma,
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Shri Bansal (Jhajjar-Rewari): There
are Members on this side of the House
also and not one of them has had a

chance,

Mr, Speaker: They will get their
chance.

Shri Bansal: None has spoken frome
this side so far.

Mr. Speaker: So far as the Chair is
concerned there are no sides.
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Shri Altekar: I would like to ex-
plain how the right of survivorship is
not in any way interfered with by the
Bill that has been introduced in this
House. Clause 7 of this Bill simply
says:

“Subject to the provisions of this
section, property in which the de-
ceased or any other person had an
interest ceasing on the death of the
deceased shall be deemed to pass
on the deczased’s death to the ex-
tent to which a benefit accrues or
arises by the cessor of such interest,
including, in particular, a coparce-
nary interest in the joint family
property of a Hindu family gov-
erned by the Mitakshara, Marumak-
kattayam or Aliyasantang law.”

I beg to submit that by this enactment
or by this particular provision the right
of survivorship is not in any way inter-
fered with. “hiat is intended is, that
the tax, which would be assessed at
the rate that will be hereafter provided
by the Finance Bill, will be taken out
of the interest which the deceased had
at the time of his death and the rest
of the property will pass by way of
survivorship to the other coparceners.
The other coparceners’ right of getting
the property by survivorship and to
the joint family are kept intact with-
out in any way being affected and be'ng
disrupted. They have keen kept quite
sacrosanct. I have to polnt out that
there have been legislations and enact-
ments before whereby this right of sur-
vivorship was affected even to a great-
er extent than what is being done by
this Act. 1 would like to invite the
attention of this hon. House to the
Women's Property Act of 1938.
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Thereby the widow was given a share
in the joint family {o the extent to
which her husband had in that parti-
cular family at that time. If there
were three sons and their father, and
one of the sons died leaving behind a
widow, she could not in any way, before
the passing of that Act, have any in-
terest, but the Act provides that she

can have one fourth share; she can -

¢laim partition also of that particular
share and that right which is given to
her by that Act of 1938 in a way dis-
rupts the Hindu family. This provision
which we have made here or are mak-
ing here is not in any way dis-
rupting the family but on the contrary,
the right of survivorship has been kept
intact and it goes to other coparceners.
Therefore I would submit that the criti-
cism that is levelled against this pro-
vision of interfering with or disrupting
the Hindu family is entirely out of place
and this is not in any way interfered
with by the provision that we are
making here.

Another point that I would like to
place before the House is this. Here we
are passing a legislation in regard to
taxation on the people of India. We
should not make any discriminetion. If
any particular section of society is gov-
erned by a particular law, say the
Dayabhaga or Mitakshara, or Moham-
medan Law or the Indian Succession
Act, can it be said that when a legisla-
tion like this is being passed, a certain
number of persons who are governed
by their personal law should not be
affected by this Bill? I think they
should not be exempted. The legisla-
tion should be equal to all. In this case,
there is no interference with the per-
sonal laws. Ag far as I am able to
understand, the tenets of personal laws
are not in anv way infringed. Only
taxation will be levied if this Bill is
allowed to be passed. So, I submit,
there is no disturbance with the Joint
Hindu familv. In fact, personal laws
are not touched by this Act.

Shri Dhulekar (Jhansi Distt.—
South): Question.
4 p.M.

Shri Altekar: To some of us, it

may appear questionable. I would like
in this connection, to request them to

}ook into the proper interpretation of
aw,

Some Hon, Members: Give an an-
swer,

Shri Altekar: I would like to say
when the right of survivorship is allow-
ed to pass. and only there is a taxation
levied upon the interest of the deceased,
that does nnt interfere with the person-

al laws. If some people do say like -

that, I would only say that the pro-
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vision made in this enactment, if it is
passed into law, may make some in-
roadg upoxn the Joint family estate. But
as I have already pointed out, this Act
coes not go further than the Women's
Property Act of 1938. I ;heretore say
that this Act is quite justifiable. That
is my own personal opinion in this
matter.

With reference to the criticism that
was levelled by the hon. Member from
Thana that the Finance Minister has
come to this House in a rather apolo-
getic manner, I say, that every Finance
Minister who comes with a taxation
measure to the House and the public,
will come in an apologetic manner; in
a spirit of compromise, conciliation and
appeasement. Whenever a new taxa-
tion is introduced in the national in-
terests, it does offend those who are
affected by it. The first thing is, it
should be done by compromise and ar-
gumentation, etc., If all that fails, the
legislatjon has to be passed into law.
i ell said:

g3freafesd garagala a1 | ;

“Speak sweet when you are re-
quired to attack, speak sweet while
you are actually attacking.”

We are equalising property in the
national interests. In these days, the
State is in possession of the key indus-
tries like Railways, and communica-
tions. This has enabled the capitalists
and the rich persons to become more
rich. In the case of forward contracts,
it would be seen, they are in communi-
cation with commercial centres and
every moment they speak on the phone
and find out what the rate is; etc.
These millionaires—and so “ also big
landlords—flourish on account of the
facilities given by the State. It is but
natural that just as their sons share
the prOferties left behind by them the
State also should get a share therein.
It is necessary that there should be
such legislation as has been brought
before the House. No further appease-
ment is necessary. It is clear that large
commercial interests on the opposite
side have supported this Bill. This
measure is beneficial and so they have
rendered their support. So, there is
not much for me to say. I submit that
this Bill deserves to be supported by
all sections of the House.

I have to make a few observations
and suggestions with respect to some
of the classes of this Bill. I shall con-
fine myself to two aspects only. I
would like ‘the Select Committee to
consider these points, So far as the
gifts to charitable and public institu-
tions are concerned, I think it is not
desirable to make the law applicable
to them. Once a property is gifted away
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and the possession goes to the charitable
institution this Bill should not affect it.
The whole of the money is given for
public utility purposes and the State
should not in any way interfere with the
gifts, and make the gift-properties also
stand on a par with the other properties
of the deceased. It is with a great deal
of difficulty that these public and charit-
able institutions have been able to get
gifts, If this law is made applicable
to them. the charitable institutions will
be in great difficulty. The whole of
the gift property should be allowed to
pass to the Public and charitable insti-
tutions. So far as the interest of the
State is concerned, it will be only a
fraction of the gift. But as far as the
charitable institutions are concerned,
it is the whole gifted property. If these
gifts arc alsc  inlafered  widi, ey
would not be in a position to carry on
their- good work. In some cases, the
gifts are given at late staze. They
should not be deemed to pass with the
other properties of the deceased.

With respect to quick succession, the
suggestion that I have to make is this.
Sometimes it so happens that on account
of epidemics like plague, cholera, in-
fluenza, etc., a large number of persons
‘n one family die in the course of
a short time and the property passes
quickly from so many to sn many per-
sons, If this Estate Duty Act is to be
enforced, 50 per cent. or more of the
property may go away as a result of
levy at each death.

Shri M. C. Shah: In the same year,
only once.

Bhri Altekar: It should be made
clear and specific so that there may be
no ambiguity in the interpretation of
the law. Whatever enactment we make
here. it should be clear and lucid. When
th= matter goes to court, they say that
that has not been clearly stated, there
1s some ambiguity about it, it is clumsi-
1y drnttgd. vauge and all that. These
observations are made by various High
Courts. In order to avoid that, it should
he made clear in the Select Committee,
There should not be any room for
different interpretations. I would re-
quest the Select Committee to see that
there is no ambiguity left for inter-
pretation, and I hope when this Bill
comes before the House in the next
session we will have a perfect measure
for consideration., That is one thing.
And another point is

Shri Gadgl: rose—

Shri Altekar: May I go on? I will
be finishing in five minutes.

Mr, Deputy-Speaker: The hon.

Member may go on, but he ought not
to give the imoression that he is finish-
ing every now and then
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Shri Altekar: Clause 30 (Allowance
for yuick succession to land or a ousi-
ness) reads:

“... any property consisting of
land or on a business (not being a
business carried on by a company}
or any interest in such land or busi-
ness ...... »

I would like to suggest that this allow-
ance for quick succession is intended so
that there will be no hardship, and if
that is so, I would like to suggest that
houses and other- property as well
should also be included therein. I know
of many cases, and many of us may
be knowing, that there are persons
whose ancestors have built wvery big
houses and buildings, and their des-
cendante pre nat in a4 poeitinp rven to
repair them properly, If estate duty
is levied on such houses, the result
would be thal in a short course of time,
these descendants would be rendered
displaced persons. Therefore, even in
the case of quick succession of such
property, the matter should be consider-
ed and the houses and other pruperty
also should be so included. At any rate
it should be included in this manner:
the deceased and his descendants and
spouce, his father and mother and their
cescendants. form a compact family.
This class of persons should get the
Etenefit of this reduction for quick suc-
cession regarding every kind of pro-
perty; and if it goes outside that group
of persons even the deceased would not
like that it should go in whole. So, if
the estate goes outside the compact
group which I have suggested, then, it
should be fully taxed, because it is pure-
ly a windf{all to those who are distantly
related. In such cases, no compunction
need be shown, and it should be levied
even without thig rule of reduction for
deaths within five years.

With thece suggestions, I would like
to commend this Bill to this hon. House.

Shri Gadgil: I have heard the
speeches. and 1 find that the Bill hag”
been attacked from three points of
view—Ilegal, social and economic.

So far as the legal line is concerned,
I do not think even for a moment that

this House is not competent to pass
a legislation of this kind.
It is urged that it was unlawfui,

illegal, inasmuch as it affected certain
provisions of the Hindu Law. Even that
ohjection is not correct, because if the
Hindu Law is affected, it is affected.
It is not laid down anywhere in the
Constitution that if any particular law
is to be amended, it must be done by
directly amending that Act. It can as
well be done while amending another
Act. This objection is not corrert.
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I find that a point was tried to be
made that because the interests of
a major male co-parcener in a joint
Hindu family is to be made the sub-
ject matter of this duty, there is sever-
ance of interest, and there would be
no passing of interest by survivorship.
I agree with my friend Mr. Altekar
that no such result will come out as a
result of passing this legislation. Even
today the undivided share of a Hindu
co-parcener can be alienated either
by way of mortgage, or sale, and yet
it does not operate as a severance of
the joint family status. It can only
happen if there is a suit for partition
or there is a notice of an intention of
having a partition of the joint family
estate. In the absence of either, I dé
not agree that there will be an auto-
matic severance of the co-parcenary.
Hence there is nothing illegal or un-
lawful that is being done by this Bill.

Now, so far as the other two points
are concerned, I want to make one
point clear, and that is, that this
measure is to be looked upon from two
aspects—one, it is a measure of finance,
and the other, it is a measure of some
social significance. A few days ago,
when I was in Poona, certain moneyed
people came to me for advice. They
are so much perturbed over the intro-
duction of this Bill that they did not
know how to transfer their property
intact to their sons or grandsons or
relatives. And I told them that I was
not a practising lawyer now, but I
would venture to give them a piece of
advice, and it was this, that it will be
no longer possible for the ingenuity of
any lawyer to give them immunity
from the payment of this tax, and the
only way to get out of this tax is to
die and disappear from this world
before the commencement of this Act is
notified in the Government of India
Gazette. That was an advice freely
given, and I think it has been accepted
in the spirit in which it was given.

Shri C. D, Deshmukh: Has it been
agreed upon?

Shri Gadgil: We have to consider, as
I said, this Bill from two aspects— one,
that of finance, and the other, that of
social justice. The modern trend of
economic science is growing towards
the belief that poverty is not a neces-
sity, and there is no moral justifica-
tion for it. And one cannot tolerate
the scene of having palaces by the side
of cottages; the scene that a few travel
in the best cars in the world, and the
others only get a motor lift when they
meet with an accident and are taken in
the ambulance car. In this at ere
of inequality, especially when we know
that this Inequality is perpetuated by
institutions or laws of inheritance and
succession guaranteed by the State, it

279 PSD
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s no longer valid in the context of a
democracy. Democratic ideals are
embodied in the Preamble of our Con-
stitution, and some of them are em-
bodied in the directive principles in the
same; it therefore becomes not only the
moral duty of the Government, but be-
comes the legal duty of the Govern-
ment, to bring in such . measures as
would remove these inequaljties and
guarantee what has been guaranteed in
the Preamble of our Constitution—
equality of opportunity and social jus-
tice all round.

It is an admitted fact that the in-
equalities are pronounced even in this
country, and reference was made by
one of my friends to what was stated
in the Bombay Plan. If in 1940 the
position 'was as described by him, it
must be worse after a lapse of twelve
years, when values of property have
gone up. It is therefore not only neces-
sary, not only desirable, but in my
humble opinion it is the duty of this
Government, as a Government repre-
senting the Congress Party, to bring
in a legislation of this kind. As early
as 1947, the AICC passed this resolu-
tion:

“Our aim should be to evolve a
political system which will com-
bine efficiency of administration
with individual liberty and an
economic structure which will yield
maximum production without the
operation of private monopoly and
concentration of wealth and
which will create a proper balance
between urban and rural economy.
Such a social structure can provide
an alternative to the acquisitive
economy of private capitalism and
the regimentation of a totalitarian
state. The goal set before the coun-
try in short is...... democracy in
modern age, necessitates, plans of
central direction as well as decen-
tralisation of political and economir
power in so far as ft is compatible
with the safety of the state and
efficient production and the cul-
tural progress of the community
as a whole.”

I, therefore, respectfully submit, that
as a Government re?'ll_'esenting a cer-
tain political party which has been re-
turned with a tremendous majority at
the last general election, it is their
duty which they owe to their party and
under the Constitution to the country,
to bring in a Bill like this. Whatever
my esteemed friend Babu Ra.mnara{an
Singh may say, the fact remains that he
was a Congressman in 1947 ard there-
fore he has a past by which he is bound,
although today he somehow or other
thinks that something else ought to be
done. If equality of opportunity is to
be made available for every citizen in
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this world, it is necessary that inequali-
ties of wealth must be done away with,
and inequalities of wealth are the
results of the institution of inheritance.
On that there is no dispute absolutely.
What have we inherited? The majority
in the country have inherited poverty,
and I am one of them. We have not
inherited®riches, but we have inherited
along with poverty something namely
the will and determination to fight
against the existing order, and to put
it in its proper place, so that every-
body will have an opportunity to rise
to the highest position in the land, ir-
respective of any impediment that a
man-made law may impose, and hence
I have for the last fifteen years been
crying hoarse over this. In fact it was
in 1925 when the Taxation Inquiry
Committee made the repoft for the first
time in a practical and concrete man-
ner, that this suggestion was made, We
have travelled 27 years and now it has
taken shape. It may be late, all the
same it has come, and it has come in
the right form. In 1946 when this Bill
was introduced, in the Statement of
Objects and Reasons, it was stated:

“The object of the Bill is to
impose an estate duty on non-agri-
cultural property to assist the pro-
vinces in their post-war develop-
ment by fortifying permanently
their revenue and enabling them
to improve inter alia the existing
social services. In spite of war-
time taxation enormous private
fortunes have been made during
the war aggravating the great in-
equality which already existed.
Apart from providing funds for the
expansion of social services, there
is manifest justification for the
measure which will be a first step
in the process of reducing the great
disparities of wealth, which are a
permanrent feature of Indian econo-
my, and thereby moving towards a
more equitable distribution of the
national income.”

In the present Statement of Objects
and Reasons attached to this Bill, some-
thing more is there, because it has
been accepted as a positive step, and
hence I welcome the Bill in its present
form. The Statement of Objects and
Reasons of the present Bill reads:

“The object of the Bill is to im-
pose an estate duty on property
passing or deemed to pass on the
death of a son. Though the levK
and collection of income-tax at hig|
rates since the War and the investi-
gations undertaken by the Income-
tax Investigation Commission in a
number of important cases of tax
evasion have, no doubt, prevented
to some extent the further con-
centration of wealth in the hands
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of those who are already wealthy,
yet these do not amount to positive
steps in the direction of reducing
the existing inequalities in the dis-
tribution of wealth, It is hoped
that by the imposition of an estate
duty such wunequal distributions
may be rectified to a large extent.
Such a measure would also assist
the States towards financing their
development schemes,”

I read in this that this will not be the
first positive step towards the removal
of inequalities of distribution of nation-
sal wealth and dividend. Even in 1938
there was a conference of Finance
Ministers of the several provinces here
in Delhi, and when this proposal was
made the objections then were that this
was against the spirit of Hindu Law,
or Muslim Law, but the most telling
objection—at least that was the objec-
tion that was considered to be very
telling and effective—was that there
was no national Government. Now
that India has become independent,
there cannot be any excuse even for
the delay of one day, and although there
has been a delay of five years, I am
prepared to condone it, because this
proposal of taxing the inheritance or
whatever one gains by way of succes-
sion is coupled with another scheme
of public expenditure. That is the
reason why I am prepared to forget all
about it. You cannot think of any
taxation in isolation. Without paying
due attention as to how the money is
going to be spent. When we consider
questions of capital formation and in-
centive and see what would be the
effect on workers’ minds etc. we must
take into consideration that this is
not merely a piece of taxation, but is
coupled with certain development
schemes which are going to raise the
standard of life of this country and is
going to increase the power of accumu-
lation of capital and production in this
country. From that wider point of
view, I commend this to this hon.
House. I do not think that there is
anybody in this House in the year of
Grace 1952, who will say that this piece
of legislation is absolutely uncalled for,
or is useless etc., or that it is novel.
Actually it is nothing of that kind. I
remember in 1946 certain Moham-
medans Members of the Central Assem-
bly—the predecessor of this Huuse—
wanted to oppose this on the ground
that it was not sanctioned by the Holy
Quran. I had some talk with those
gentlemen who are no longer here, and
convinced them that there was nothing
in it which was against the Quran, and
that in fact the system of inheritance
taxation was to be found 700 years
before Christ in Egypt.
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Dr, 8. P, Mookerjee: You are read-
ing Quran also?

I am catholic to that extent. I read
Quran, I read the Bhagavad Gita and
I read some of your articles also. (In-
terruption).

Inheritance tax was levied in the
medieval times, and it is now to be
found in 40 countries to which refer-
ence was made by my friend, Mr.
Deshmukh, yesterday.

An Hon, Member: Including Pakis-

Shri Gadgil: Now, in our vwn coun-
try in one form or another it has been
there, Only we did not understand
the full significance of the same. When-
ever a Sardar died when his son was
to be recognised, he has to pay what
we call in our province Nazrana. (An
Hon. Member: Nazar). We call it
Nazrana. The economic significance and
the financial significance of that is that
it is a fee or something which has to
be ﬁaid before your claim ripens into
a title,

Now going further in 1870, Members
of the House probably know, the Court
Fee Act was passed. If you want to
take a probate you have to pay a cer-
tain amount of fee by way of stamp
fee. If you want a succession certifi-
cate, you have to pay something. Whe-
ther you are Hindu or not makes no
difference. If you want to establish
your claim to a policy of insurance, if
you want to draw money from the post
office left by the dead and if you want
to have a share certificate belonging
to dead man transferred, there are Acts
which lay down that a succession certi-
ficate is necessary and you have to pay
some fee on the succession certificate.
There is some taxable minimum—about
a thousand or five hundred, I do not
know, But the point that I was making
is that in bringing this Bill there is
nothing new, there is nothing against
the genius of our people, there is nothing
against Hindu religion; on the contrary,
I would say, if I understand Hindu
religion correctly, then nothing which
a man does mot require is theft—asreqy
Therefore, if a man has more than two
coats in winter and more than one in
summer, to that extent he has more
than what he requires and to that ex-
lent he is a thief. He has taken more
from the society than he is justified.
That is the principle of Hindu religion.
(Interruption). Probably' with some
people the idea is that religion is to be
Preached and not to be practised.

Dr. 8. P. Mookerjee: What about
two wives in succession?
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Shri «Gadgil: They will look after

themselves; they are modern wives. It

is death duty also.

The point is that there is nothing
against religion, against morality and
therefore, we must look at this measure
from the two points of view, namely, as
a measure of finance and a measure of
social importance.

Death duties can be collected in a
variety of ways. One is estate duty;
the other is legacy duty; the third is
inheritance or succession levy. What
my friend, Mr. Altekar, has suggested,
that there should be less rate on those
who are near and more on those who
are further is something which the
Select Committee may take into con-
sideration, But the point is: if the
estate duty is a fiscal measure, then
estate duty is the only form which gives
you the best result from the financial
point of view, because estate duty does
not take into consideration the financial
position of the man or men to whom
the property is to go. Before it passes,
the State share has to be paid. In the
case of inheritance duty or tax, the
position of the heir can be taken into
consideration. If he is, as stated, in
Hindu law one in the compact series
of heirs, then you can tax him less—
the son, grandson, great grandson and
so on. But if he is further, in the sense
that legt;ilmately hti had no expectation
to suce or get that property, it goes
not matter whether he gets hundred
rupees or whether he gets ten rupees,
After all, it is unearned increment; it
is a windfall and he had no expectation
of it. Therefore, he cannot claim that
the State has taken more than it should
have. (Interruption). But so far as
the sons and nearer heirs are concern-
ed, in society, as it is constituted today,
people like to leave something for their
children. It is a very natural instinct
and correspondingly, there is a natural
expectation that if the father dies son
expects to get something. Whether that
institution of inheritance should conti-
nue in the form as it is, is just
the question. For we have seen the
present inequality of wealth in this
counu?r and if we allow the parpetua-
tion of that what is guaranteed in the
Preamble of our Constitution, namely,
equality of opportunity, will not be

ssible. What equality can there be?

we not see in our Society, a man
getting a first-class in the Matriculation
cannot go to foreign lands for further
education because he is a poor man—
unless he gets a scholarship? But the
son of millionaire.—~a dunce, he may
have passed the Matriculation after
many attempts—the next year he goes
abroad. What is that? Is this equali-
ty? (Interruption). The State cannot
merely say: “Well, a y can appear
for the examination. ey are not pree
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vented entrance”. No, that "is not
equality.  Equality of opportunity

means that those who start, start in
an atmosphere in which there is ma-
terial equality, at least equality to such
an extent that it is possible for a man
to go ahead.

I remember I saw the race course
only once and 1 may see it again, since
"it has not yet been banned by my
Bombay State Government. The horses
are all kept in one line before the
race starts and as soon as the signal
goes, they run. The one who deserves
first place goes to win; some gets the
second place and so on; the rest are
included in. I want that when I start
or my son starts the race
of life, all must be alike in the
same line and one who has merit, one
who has stamina. one who has perse-
verance will go ahead. Everything in
this world, everything at least in this
democratic State, should go by merit
-and not by patronage. Today money is
the gateway to prestige, power and
Pposition and even a position in the
Government......

.D.r. S. P. Mookerjee: Many lost the
ministerial race,

Shl:i Gadgil: It is not merely self-
criticism but it is a sad truth. I am
not referring to any particular party in
this country, but whosoever has money
and a little pull with the leaders is
sure to be nominated for one of the
saeats either for a State constituency or
for a Parliamentary constituency.

ne?r. 8. P, Mookerjee: Or for the Cabi-

- Babu Ramnarayan Singh: Wh
about the Ministers? at

Shri ‘Gadgil: Whatever be the party,
the point is that money today is the
gateway through which you can go to
power, prestige, position, privilege—
everything. Now, this gateway must
be destroyed, and the greatest factor
that contributes to this inequality is
the institution of inheritance. Private
property is the substance of inheritance
and inheritance is the principal charac-
teristic of private property.

Now, private property has got to be
limited. We are now enterin‘g or are
already in what we call mixed economy,
that is a mixture of soda and some-
thigg stronger. I think I can use this
simile if not the stimulant in this House.
But gradually our economy is going to-
wards that point where private enter-
prise in so far as 1t is inconsistent
with public good will be. gradually filed
awav or eliminated. Therefore, there
are two ways, one to tax while the man
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is alive and the other to tax when the
man leaves this world,—tax his entire
property. Now, these two taxes, in my
humble opinion, are complementary to
one another. People may not realise
this immediately. Income-tax can be
avoided, and evaded and can be ac-
cumulated and that accumulation which
is the result of avoided and evaded
income-tax is sought to be taxed by
the estate duty. (Interruption). If in
the Select Committee greater care is
taken to close the holes, well it is possi-
ble that to a substantial extent it could
not be avoided. I do not claim that
by merely passing this Bill you will
be able to see that nothing escapes.
We have got brainy lawyers in this
country and clever merchants and all
these things are bound to happen. But
to the extent possible let us say that
this is what we propose to do.

Now, what is wrong with this estate
duty? It has been stated that you
do not take into consideration the
ability to pay, and reference was made
that there may be some small estates
and they will be swallowed because
something will have to be paid by way
of duty. Now, ability is not the pur-
pose of the tax it is the rule of distribu-
tion. Therefore, if it does not comply
with the canon of ability it does not
mean that it is economically invalid or
unjust. Now, estate duty is to be paid
out of the estate; if the man who gets
the estate is not in a position to pay,
his ability is absolutely irrelevant so
far as the estate duty is concerned. But
if you accept the inheritance levy or
the legacy tax and take into considera-
tion that the propinquity or the consan-
guinity should be the consideration and
the nearest heir paying less tax than
the one who is further up it is a
different matter. But, as I said
that from the ©point of view
of pgetting. more money estate
duty is the best form of death
duty, though it might seem that in all
property or other higher brackets of
income you get more by way of inherit-
ance levy, but on the whole you lose
more. If you are purely actuated by
financial considerations, then you may
have the estate duty and not the in-
heritance tax or the succession tax.

It has been stated that this is a sort
of capital levy. Undoubtedly it is a
capital levy but this is the only form
in which it can be levied without creat-
ing chaos in the country, If a regular
cafital levy is imposed then everybody
will have to pay, no matter whether
he is alive or dead. Then his shares
and other things will have to be sold
and there will be confusion in the mar-
ket. But if it is an estate duty then
it is only on the death of the person
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that this comes into evidence and in
operation and only his shares are sold.
Nothing more than that.

Similarly it has been stated that this
will—and I will consider this point
later on—prevent the formation of capi-
tal. Estate taxation as any tax on
capital has the peculiar advantage in
that a complete offset of losses is auto-
matically assured. This arises from
the fact that an investment loss is also
a capital loss and thus directly reduces
the future estate tax liability. I will
iilustrate what I say. Suppose the
property is worth Rs. 100 today and Rs.
25 go by way of taxation. You say,
“Look here, this is cutting into the capi-
tal to the extent of Rs, 25”". My answer
to that is that in future you will have
to pay tax not on Rs. 100 but on only
Rs. 75. This is not my own view. If
the House so desires I can quote econo-
mists of great eminence in support of
what I have said. In fact, what I am
saying is very little of mine and most
of it is what I have read and thought
over.

May I not also take this line? It is
the intention to break the capital. Why
not frankly say that this is our first
frontal attack on private property?

An Hon, Member: Now, ask the
Finance Minister.

Shri Gadgil: He agrees with me—do
not worry. It is for you to make up
your mind and not to speak in a half-
hearted manner.

- It is the first frontal attack on private
property. Private property means mas-
tery of capital which in the final
analysis means the mastery of Govern-
ment. Therefore we want to destroy
this. Make no mistake about it, If
You want this Government and if you
want to have real democracy establish-
ed in this country, you must give all
out help to this measure and ask for
further in due course, not now, because
I believe in things being done gradually
so that they become part of the com-
munity’s life. Anything done in haste
will lead us to repentance.

Now has the State a right or not in
this? After all how does a man create
property?

Dr. S. P. Mookerjee: Is it a new
edition of your book?

Shri Gadgil: This is a new edition
of my book which in due course you will
buy, I know.

I call this fountain pen mine but it
does not become my own because I say
it. It is because you all agree that it
belongs to Mr. Gadgil, because there is
a social recognition backed up by the
legal system. In the final analysis, in
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other words, it is a social thing. There-
fore, in the creation of property the
Society or the State is the partner, the
silent partner and as was well said by
Mr. Gladstone......

Mr, Deputy-Speaker: Have they not
recognised private property there in all
the other countries where the estate
duties have been imposed? Are they
all communist societies or socialistic
States?

Shri Gadgil: I go by my own ex-
perience. The experience of other coun-
tries will undoubtedly provide a guide
and, as was said by Mr. Deshmukh, so
far as formation of capital was con-
cerned, in the other countries where it
was introduced there was no percepti-
ble effect at all. What does Gladstone
say? He says:

“The carrying of property in per-
fect security over the great barrier
which death places between man
and man is perhaps the very high-
est achievement, the most signal
proof of the power of the civilized
institutions... and an instance so
capital of the great benefit con-
ferred by law and civil institutions
upon mankind, and of the immense
enlargement that comes to natural
liberty through the medium of the
law, that I conceive nothing more
rational than that, if taxes are to
be raised at all, the state shall be
at liberty to step in and take from
him who is thenceforward to enjoy
the whole in security that portion
which may be bona fide necessary
for the public purpose.

“The State is, therefore, a silent
partner in the accumulation of the
fortunes of every individual. The
State ...... is represented as a silent
partner in the business of each citi-
zen, without whose aid and protec-
tion it may be impossible to trans-
act business or amass wealth; when
partnership is dissolved by death,
the silent partner is entitled to a
share of the capital.”

Now there is full justification for this.
The only objection that was raised was
about its eflect on capital formation.
In that connection, I want to state first
that whatever ideas we have about
capital formation relate more or less to
an economy which is capitalist in its
nature. Our economy has drifted from
that, and it is a mixed economy. So,
anything that may be relevant to the
consideration of capital formation in a
capitalist society is not.necessarily re-
levant here. What is the experience
of other countries? As was said by Mr.
Deshmukh yesterday, there has been no
effect on capital formation. The joint
stock companies and corporations are
not covered by this legislation. Only
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private limited companies are concern-
ed. So, what has happened in other
countries will happen here also and
private limited companies will gradu-
ally become public limited companies
and this is all to the good.

Secondly, in regard to the contention
that to the extent to which the tax is
collected on estates the capital struc-
ture will be affected, I would like to
read to the House what the Colwyn
Committee has to say:

“The Committee have posed for
themselves two questions: whether
the estate duty will stimulate the
tax payers to work and save or
whether it will discourage them
from working and saving. While
comparing the income tax and the
estate duty, the majority report of
the Committee was of the opinion
that the income-tax will cut short
consumption even of the most im-
provident man in his attempt to
meet the same, while the estate
duty which is a tax that the person
in present enjoyment of the estate
can ignore, is naturally liable to
make the tax payer sanguine in
view of his life expectations to
ignore the psychological effects al-
together.”

The view of Prof. Pigou is that “death
duties are rather a good form of taxa-
tion, in that people are probably not
discouraged from saving by thinking
of the death duties as they are by
thinking of an income tax on an unearn-
ed income.” Ag regards the considera-
tion of public expenditure, here is what
Sir Josiah Stamp said:—

“The influence of death duties
upon saving is only slightly un-
favourable compared with the
other taxes, and that their desir-
able and social effects must likely
counter-balance any disadvantages
to capital accumulation. Apart
from other economic effects, the
current expenditure of tax collec-
tions by Government is liable in all
probability to add more to the
nation’s power of accumulation
than the capital, when the capital
taken from individuals by inherit-
ance taxation.”

No Government can secure the best use
of money unless it regulates personal
and public expenditure in such a man-
ner as to give maximum effect so far
as public purposes are concerned.
Therefore, as I said in the beginning,
this must be considered from two points
of view—one as a measure of finance
and another as a measure of social
significance. The point that I was
making wag this, that it does not affect
the eapital formation at  all,
and if it does to any extent, it is coun-
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ter-balanced by the social consequences
which accrue as a result of well-
established and well-considered policies
of public expenditure,

The effect of such a duty on work
and efficiency is not bad at all. Work
is ordinarily done for wages, and the:
best work is done for the interest that
a person has in it. If a sculptor does a
good piece of work, or a musician com-
poses a good song, he does it not from
purely pecuniary motives but because
he has interest in the art itself. At the
same time, if one knows that one is not
likely to get more as an heir because of
this imposition of estate duty, then
right from today one will work harder.
Yesterday I asked one of my friends
who is a millowner what he thought
about this. He said, “Do not worry.
For twenty years I am not going to die.
Nothing doing.” I think this is the
right attitude.

So, to sum up, it is the duty of the
Government of the day to secure equali-
ty of opportunity which cannot be se-
cured without elimination of inequali-
ties of distribution of wealth. For that
purpose, progressive, highgraded taxa-
tion on income and considerably high
taxes on the estates left behind are
absolutely necessary. Both are com-
plementary to each other.

Now, a question was asked as to
why some minimum exemption limit
was not laid down. The Finance Minis-
ter is quite wise in not laying it down.
After all, at the time of every Finance
Bill the House gets an opportunity to
consider every tax. Similarly, if this
duty becomeg a part of the Finance Bill
the House will every year get an oppor-
tunity completely and thoroughly to
review the position. What will a parti-
cular Finance Minister do at a given
time will depend upon the colour of
the Government, the needs of the coun-
try and the personality of the Finance
Minister himself. How can we judge
it beforehand?

Some people ask, “What is the good
of having a Bill of this character with-
out letting us know what the yield
from it is going to be?” What I replied
some time ago by way of interjection
was just this, This is a rifle. We have
got the range lever. If we want to
shoot at a target which is 400 yards
away, we can adjust it. If we want to
shoot at a target which is nearer, even
then we can adjust it. Therefore, it is
not necessary that the rate should be
stated here and now, So far as the
yvield is concerned, when this Bill was
introduced in 1948 some of us put our
heads together and I shall read a few
lines from a note which was prepared
by one of us for the use of the mem-
bers of the Congress Party:—

“It is assumed on the basis of
some hypothetical rate and some
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hypothetical pattern of distribution
of wealth......

I called it “a guestimate’'—

“,..a guestimate can be made
that the average incidence of death
duties in India may come to 10 per
cent. of the assessed value. Let us
take it for granted that the dura-
tion of a man ig thirty years. We
can assume then that the probable
yield per annum of the estate duty
might be about 1/300th part of the
total value of estates above Rs.
50,000. It is likely then that the
yvield may be in the neighbourhood
of Rs. 9 crores.”
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Now that was in 1948.
6r. M

Mr, ty-Speaker: Is the hon,
Member likely to take a long time?

Shri Gadgil: I would like to conti-
nue tomorrow, Sir.

Mr, Deputy-Speaker: The House now

. stands adjourned till 10-45 am. to-

morrow.

-

The House then adjourned till a
Quarter to Eleven of the Clock on Fri-
day, the Tth November, 1952.



